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LOK SABHA
Thursday, 8th December, 1955

The Lok Sabha met at Eleven of the clock
(MR SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Press TecleErams

*6$31. Sardar Hukam Singh: Will
the Minister of Communications be
pleased to state:

(a) whether rates for press telegrama
from India to other countrics vary from
country to country;

(b) if so, the principle which governs
the rates of the telegrams; and

(c) the namss of the countries, if
any, with which agrcem:nts have been
ente:.f.-d into for reduced rates?

The Deputy Minister of Commu-~
. nications (Shri Raj Bahadur) : (4) Yes,
with the exception of the Commonweally
councries.
(b) The rates for telegrams are fixad
by mutual agreement.

(c) China, Indoncsis and Thiland.

Sardar Hukam Singh: May I know
wheiher (here is any inwerad.ional schedule
of rates for press tclegrams and whether
par.cular agreements have been reached
at (he same rate or each individual ugree-
ment has to lay down diffzrent condiuions
so far as the rates are concerned ?

Shri Raj Bahadurt There are inter-
national cunventivns abcut fix.d by the
Internaional Tele-communicaivns Union,
According to ar.cle 75 of he reguli.ions
of the LT.U. there is a limi. fix.d for
European and non-European tclcgrams,

European rate is S0 per cen. less
than the race for the ordinary privite
telegrams, and for non-Eurvpean coun-
trigs ic is 66 2/3 per cent less, To tha
txt:nt we may say thereis & convention.

431 L.S.D

e
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Sardar Hukam Singht So far as
Commonw:al h countries are concerned,
miy I know whether we have a different
Sgreem:nt with them or whether they are
soverned by different methods?

Shri Raj Bahadur: Yes, Sir, we have
& different one, because under aricle 79

m:mber countries have the option to
modify the conditions, and taking advan-
tage of ther, th: Commonwzal:h countries
have reduced their press rates to one
penny per  word. :

Shri Kamatht In the marter of these
cable rates, is the Government, Jather the
D:pu'y Minister, aware that during the
course of the Dzbate here onthe Press
Commission’s report the  Minister of
Informigion and Broadcasting promised
the House that the matter of discrimina-
tion against Asian news agencies such as
KYODO of Japan and Antara of Indo-
nesia, as compared with Reuters and
Agence Francs Presss would be broked
into, and the Government w-'uid take steps
to redress these anomalies ? Have Govern-
ment tu?kcn steps already in this direction
or not? - .

Shei Raj Bahadur: That question
has to be addrsssed to the Minis'ry of
Information and Broadcasting. But 1 may
say that the moiher countries of ths res-
peciive news agencies, namely, Reuters,
Agence France Presse, have helped thuse
par icular agencies, taking advantage of
ar.icle 79. As against that we have bzen
trying for & reduction of the rates for press
telegrams to Japan also. But we have not
so far succceded th:re.

P. & T. Complaints Organization
¢33, Shri Shree Narayan das: Will

the Minister of Communications be

pleased to state:

(a) whether the working of the Come-
plainis Organisation of the Posts & Tele
graphs Depariment has been reviewed;

M‘b)"'o' when and with what results;
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(c) whether this is going to be a per-
manent part of the department?

The Deputy Minister of Communi~
cltlon: (8‘::! Raj Bahadur): (a) Yes.

() In November, 1953, with satis-
factory re:ults. .

(c) Steps are being taken to put the
organisation on a permanent basis.

Shri Shree Narayan Das: May I
know whether, since the establishment of
this organisation, ther¢ has been any
ireresse or decrease in the strergth of the

staff ?

Shri Raj Babadurt I do not think there
has been any appreciable increase or decre-
asc in .he strength. The staff has continued
as it is, more or less, There has, however,
been some intergration of the staff for the
purposes of co-ordination.

Shri Shree Narayan Daa: May I
know whether any estimate has been made
of the annual (xpenditure that will be
involved by the setiing up of this organisa-
tion, if it is made permanent?

. Shri Raj Bahadur: That is a budgeted
organisation. I cannot give those figurcs
without notice. But ‘I can say that
whatever we are spending on this organi-
sation has more than justified itself.

Shri Shree Narayan Das: May I
know what are the indicadons by which
the hon. Minister has said that the results
have been satisfactory?

Shri Raj Bahadurt very intricate
fraud cases have been unecarthed. Some-
times, very difficult cases which require
a high level of intelligence and resource
fulness have been successfully enquired
into, and the diminishing number of
complaints from year to year will prove the
utility of this organisation,

e o % W & g tw & fond

(Y. Towwwl: W1 ted
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tw ok fek W Tt
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Shri T. S. A. Chettiar: May I know
whethcr the Railways have any programme

to introduce gradually in all lines these
sleeping berihs for third class?

Shri Shabhnawax Khan: Itis yet to
early to say, because iris in an experi-
mental stage. ,

Shri Bhagwat Jha Agad: The other
day while replying toa supplementary
of mine the hon. Parliamentary Secretary
sald that the demand for sleeping berth is
very considerable and there are only four
broad gauge trains and two metre gaug:r
ones where it has been made available
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When the demand is so high for sleeping
berth, what are the reasons that it is not
introduced in other trains?

Shri Shahnawax Khan: The only
reason is that the demand for situing
accommodation is even greater.

Shri A. M. Thomast May I know
whether .in the proposed air-conditioned
third class coaches, sleeping accommo-
dation is contemplated to be provided?
May I also know what will be the difference
in the fare betwzen the third class and the
contemplated air-conditioned third class?

The Deputy Minister of Raillways
and Transport (Shri Alagesan): By
about October neXt year We propose to
run fully air-condi.ioried vestibule trains.
It- will not be right tocall them janata
trains, because it will be the present air-
conditioned accommodation and sitting
air-condi ioned accommodation. The fare
that will b: charged for that has not yet
been firmly fix:d, It is under considera-
tion.

Delhi-Kabul Air Service

*635. Shri T. B. Vittal Rao: Will
the Minisier of Communications be
pleased to refer to the reply given to
starred question No. [099 on the 17th
March, 1955 and state whether Gov-
ernm:nt propose to ex.end the period
of cx:mp.ion?

The Deputy Minister of Communi-
cations (Shrl Raj Bahadur): There is
no such proposal a. present.

Shri T. B, Vittal Raot May I know
whether enough navigators have been
trained for international flights, especially
this flight between Delhi and Kabul?

Shri Ra) Babadur: We hope that
enough number of navigators will be
available by the end of the period granted
under the exemption; that is our hope.

Shri T. B. Vittal Rao: Is it a fact
that the training that is imparted at the
Civil Aviation Training Centre at Allahabad
is only for Class II certificate Navigator?

Shri Raj Bahadur: The Indian Air-
lines Corporation themselves also take
steps to have required training given to the
pilot. The Training Centre at Allahabad
supplements their efforts,

Shri T. B. Vittal Rao: May I know
whether according to the ICAO standards
we should have Class I Navigators, and
not those with Class II certificates, for
international flights?

8 DECEMBER 1955  Oral Answers
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Shri Raj Bahadur: As will be obvious
to the Member who seems to have studied
the question, this particular rule was
based uﬁn .an International Convention
for Air Navigation helM in Paris in 1949.
But that was not taken up as a compulsory
article by the International Civil Aviation
Organisation when it was set up, and it
was because of this reason that the exemp-
tion could be granted.

Railway Development Programme

*637. Shri Dabhi: Will the Minister
of Rd’l’uyn be pleased to state:

(a) whether it is a fact that the Deve-
lopment Programme for Railways for the
Second Five Year Plan estimated to cost
Rs. 1500 crores has been accepted by the
FPlanning Commission; and

(b) if so, the ta to be
achicied ‘miler it ety

The qug Minister of Railways and

Tﬂn;yort_ bri Alagesan): (a) No, Sir.
The plan is still under scrutiny of the
Planning Commission.

(b) Does not arise.

Shri Dabhi: May I know whether
there is any truth in the newspaper report
this morning that the allocation to the
Railways for the Second Five Year Plan
is likely to be of the order of only Rs.
ﬁ crores as against the demand of the

ilway Ministry of about Rs. 1,400 to
1,500 crores?

Shri Alagesan: I saw the press report
mentioned by the hon. Member in this
morning’s papers, and I also heard some-
thing to that eﬂ'ect informally. If these
reports are true, I can only say they are
gravely disturbing. I can still hope that
the right type of thinking will prevail on
the subject and the size of the Railway
plan will not be reduced.

Shri Dabhi: Is it a fact that the
Ministry has proposed to spend Rs. 200
crores on the construction of 3,000 miles
of new lines while the Planning Commi-
ssion is likely to allocate only Rs. 50 crores
for the purpose ?

Mr, t These are all pro-
blematical questons. Let the Planning
Commission consider the question.

Shri B. 8. Morthy: May I know
whether the Depury Minister is in & posi-
tion to tell us the request made by the
Raiiway Ministry to the Planning Commi-
ssion as to their wants in the Second Five
Year Plan?

Shri Alagesan: We have framed a
plan and placed it beforg¢ the Planning
Commission for its consideration. They
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have to take into Consideration the .entire
resources of the eountg that will be
available in the next Five Year Plan
iod and then allot. The size of the
ilway plan was roughly Rs. 1,480
crores.

Shri M. L. Dwivedi: During the last
:u“dget session it was ltn:;l ti;h“ 11:11 the

elopment p e railways
emphasis should E laid on the backward
areas where surplus food production is
going on, On the other d, railway
stations are being constructed where they
already exist, I want to know whether
in the next Five Year Plan this point of
view will be kept in view,

Shri Alagesan: Certainly, all rele-
vant things will be taken into considera-
tion in deciding upon the construction of
new lines. If the hon. Member has in
mind the construction of new lines in
backward arcas where there is a lot of
agricultural production, certainly this point
which the hon. Member has urged will
be taken into consideration. .

Family Planning

*§39. Shri Krishnacharya p{mhh
Will the Minister of Health be pleased
to state:

(a) whether the result of Pilot Studies
in the use of rhythm method eof family
planning conducted by the Units in Delhi
and Mysore have been assessed; and

(b) if so, the details thereof ?

The Minister of Health (Rejkumari
Amrit Kaur): (a) The assessment work
is expected to be completed by March,
1956.

(b) Does not arise.

Shri Krishnacharya {;hb May I
know in how many cases the thythm mettod
was tried and with what success?

Rajkumari Amrit Kaur: 2,201 per-
sons, who consulted at these centres were
advised—945 in Delhi and 1,256 at
Ramnagar. As far as the success of this
is concerned, where the method was
followed carcfully there was success,
where it was not followed naturally there
was not.

Shri Krishnacharyns Joshi: Isitafact
that in spite of the family planning centre-
:il.\lil o;er the country, birth rate is increa-

Rajkumari Amrit Kaur 1 Family
planning centres are few and far between
and in any casc there is no question of
their making any deat on the population
straightaway. *
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Shri M. S. Gurupadaswamy: May I
know whether it is not a fact that the
women in India are not at all taking to
this method and not practising it, and
since it has been a failure will the Govern-
ment abandon this schemé and stop further
expenditure ?

Rajkumari Amrit Keur: On the -
contrary, this method is an accepted
method from centuries by Indians. The
women accept it totally, If-I may be
llI:)wed to say 8o, it is the men that do
not,

Nationalisation of Airlines

,*640. Shri Jhulan Sinha: Will the
Minister of Communications be pleased
to state the correct position with regard
to the procedure adopted in assesament
of compensation in connection with the
nationalisation of Airlines?

The uty Minister of Communi-
cations (Shri Raj Babhadur): I lay on
the Table of the Lok Sabha a statement

iving the - required information. [Ses
ppendix IV, annexure No. B).

Shri Jhulan Sinha: May I know if
the attention of the Government has been
drawn to allegations of discrimination in
allotment of compensation practised by the
Government, and if so, whar steps Govern-
ment propose to or have taken to counter-
act this allegation?

The Minister of Communications
(Shri Jagjivan Ram): I will refer the
hon. Member to the provisions of the Air
Corporations Act itself where the principle
on which the compensaticn is to be paid
has been laid down, and that principle was
uniform for all the existing companies.
That has been uniformly applied to all
mduth:refore there is no discrimination
at all,
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Cancer

*644. Shri D. C. Sharma: Will
the Minister of Health be pleased to
state:

(a) whether  Government have pre-

any scheme for curbing cancer

in the country under the Second Five
Year Plan ; and

(b) if so, the details of the scheme
and its estimated cost?

The Minister of Health (Ra kumari
Amrit Kaur): (a) and (b) A statcment
containing the isite information
is laid on the Table of the Lok Sabha
[Ses Appendix 1V, annexure No. 9).

Shri D, C, Sharma : May I know if
the places where these cancer rescarch
ceutres are to be esrahlished have been
decided ?

exists; Madras, where also a centre exists;
Hyderabad where a centre  exists; and
it is proposed also to have one at ‘Pama
where the nucleus of a centre exists.
Of course, Bombay is alrcady there.

Shri D. C. Sharma: It has been
said that grants would be given to T.B.,
cancer, leprosy and other institutions. May
I know what the expression ‘‘other i
tutions”® means?

Rajkumari Amrit Kaur: There
ar¢ governmental institutions, there are
voluntary institutions, and all these are
taken into consideration when they apply
for grants.

Mr. Speaker: What he perhaps means
is the type of institutions in respect of
which grants will be given.

There is T.B., leprosy.

Rajkumari Amrit Kaur: It is for
T.B., cancer and leprosy and also other
service.

Shri D. C. Sharma: It has been
stated that the Tata Memorial Hospital
will be taken over. May I know whether
it will given to Government free of any
cost, or whether Government will have
to pay any sum for acquiring this hospital ?

‘Rajkumari Amrit Kaur: No sum
is to be paid for the acquisition of the
hospital. In fact, all the money that has
been set aside for it is being made over
to Government, and both the Tata trust
and the Bombay Government will continue
to give to the hospital what they are giving

ay.
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Sardar Iqbal Singhi May I know
whether Government are aware of the
fact that some firms have taken the quota
of iron for the manufacture of implements
but they have utilised it for some other
purposcs, and that is the reason why low-
price implements are not available in the
market ?

. Dr. P. S. Deshmukh : We have no
information on this point. It might
probably be a fact.

Shri B. 8. Murthy: May I know
whether any loans have been given to the
State Governments for the express purpose
of providing cheaper agricultural imple-
ments to the agriculturists?

Dr. P. 8. Deshmukh: As I have
stated, our loans arc limited to the purchase
of implements costing Rs. 200 and more
each; and if the State Governments want
loan for this, we can give it under the
Grow Morc i‘ood Scheme.
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Dead Letter Offices

*§47. Shri Ibrahim: Will the Minis-
ter of Communications be pleased to
statc the number of dead letter offices
in the country? .

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): 8. (Eight).

Shri Ibrahim: May I know the
nnnull? cxpenditure on these dead letter
offices .

- Shri Raj Bahadur: 1 would not be

.able to m“fm that off hand. That

is conte. in the budget estimates.

Shri Ibrahim: We find that some
letters are  delivered to the addresses
after a considerably lon?m‘ume.' May 1
know who is responsible the dtlay in
between ?

Shri Ra) Bahadur: The wonder
should be that a letter is delivered from
the dead letter office, because a letter goes
to the dead letter office only when it becomes

ible for the local t office to deli-
ver it cither because the impossibility
of finding out the addressee or deciphering
the address or finding out the sender.
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Mr. Speaker : Next Question.
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Mr. Speaker Order, order.

An

l-lh!lnn

‘1.1";! Shri 8. Samanta: Will
ster of nnihun be pleased to
the reply given to Starred Ques-

tlm No. 2300 on the 27th September, 1955
and state:

(a) whether Fraud Departments
have been setm in different zones
under the Commercial Superin-
tendent: N

(b) if so, im how many zonespand *

(c) whether in  recruit staff for
the departments persons who detected
or helped to detect forged monthly
tickets or other fraudulemt acts, have
been nkcn into consideration?

The ty Minister of Railwa
and Trans (Shri Alagesan): (a)
and (b). No. But on the Eastern Railway

an organisation exists for detecting fnu(i
in the use of tickets.

c£ the  Eastern Raflway
Ticket Gu:cting Staff having requisite
knowlcdge and experience ure seloned
by a election Board.

Shri 8. C. Samanta: May I know
whether Government contemplate to
start an anti-fraud department instead of
the anti-corruption depariument ?

Shri Alagesan: The anti-corruption
depariment, wh:ch is proposed to be
expanded and improved upon will cover
this work.

Shri S. C, Samanta: Ma
what changes, if any, will
in this anti-fraud department?

Shri Alagesan: As I said, it exists
at present only in one :u:lway
other railways hm got only an ad hoc
arrangement; the exmms anti-corruption
deparuments are looking after this work.

1 know
made

Shri S. C. Samanta: What was the

suggestion of the- Railway Corruption
Enquiry Committe¢ on this matter, and
may 1 know whether Government have
done anything in that respect?
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Shri Als t We are having that |
under ideration,

Shri Raghavaiaht The hon. Minister
has mentioned that the anti-fraud d
ment exists in one railway. May I
in which railway it exists} .

Shri Alagesan : Evidently, the hon.
Member has not heard m mlm answer,
It is there in the Eastern Railway.

New Railway Lines in Orissa

*6s1. Shri R, N. S. Des: Will
the Minister of Rnllmyn be plcned to
state:

(a) whether it is a fact that Govern-
ment intend starting construction of some
a:;lway lines mldoﬂnul from December

s year to provide emp ttnpcrm
affected by drought and oi:lodl

(b) if so, (i) the names of the railway
lines, (ii) the length p to be con-
structed this season, and (iif) the dates of
commemcament of construciion ?

The Puu-mmnry Secretary to
the Minister of Railways and Trensport
Shri Shahnawax Khul): (a) and .ﬁ:

e commencement of the construc
of certain works cssential for the Steel
Plant projects is under comsideration.
Of these Noamundi-Banspani line, a
portion of which lies in Onua, has been
one " klnc:dc:u » Wwhen Lhm
are takcn 1n ha
large scale employment ~wa?l be nrlllabl#
to people residing in mearby arcas,

“Shri R. N. §. Deo: May I know

whether any such proposal for undertaking
new constructions was received from the

Government of Orissa last year after the
drought conditions, and this year
after the drought and unprecedented
tiooas r

Shri Shahnawaz Khan: The mil-
ways do not undernke constructions of
new railway lines merely to provide emp-
g.}vrncnt or to cope wni‘; the after-effects

drought or floods. These lines are
laidon accountof operational necessities.
The lines which are proposed to be
constructed in Orissa are 1n connection
with the steel plant at Rourkela,

Shri R, N, S. Deo: My gquestion was
whether any such proposals have been
received from the Government of Orissa?

Shri Shahnawaz Khan: No.
Ailr India International

.‘ﬂl sh-l‘ M. s. Gl-l-l'llp.dll'lll,l
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that Air India
International carries free magazincs
and periodicals from this country to
foreign countries;



739 Oral Answers

(b) if so, the names of such maga-
zines and periodicals;

(c) whether it is also a fact that this
privilege which was previously given to
Current, a weekly of Bombay has now been
withdrawn; and

(d) 4f so, the reasons therefor?

The D;g:ty Minister of Communi-
cations (Shri Rej Bahadur): (a) The
Air India International does not Provlde
free transportation for any magazines or

periodicals from this country to foreign .

countries, but it carriea certain number
of magazines and odicals on the
alrcraft for the usc o fplmngen and its
overseas offices. Someof these magazines
are supplied to the Air India Inter-
national free of charge as complimentary

copies.

(b) A statement containing the names
of magazines and periodicals received by
Air India International free of charge as
comy !imennrioc:piet is placed on the
Table of the Sabha. [Sse Appendix
IV, annexure No. 10).

{c) Complimentary copies of *‘Current”
were previously accepted by the Air India
International, but were stopped with
effect from gist August, 1955.

(d) Only such magazines and periodi-
cals are carried on the aircraft as are likely
to be of interest to the passengers, a large
number of whom are foreigners.

Shri M. S. Gurupadaswamy: May
1 know whether it is a fact that onlg such
zines are to be carried in the Air
India International, as give praise or sup-
rt to the icies of Government or
tter the policies of Government? If
so, may I know whether any fixed code or
rules have been made in this respect?

Shri RajBabadur: Thehon. Member
is entirely mistaken in his idea of tne
principles on which selection of these
periodicals is made. Of course, due
care is taken to rnsure that the journals
selected and placed for the use of the
passengers, who consist largely of foreign-
ners are such that they not only bring
credit and respect to the country or the
patittis_n as & whole but also to journalism
itself.

Shri M. S. mr-?odm May
I draw the attention of the hon. Minister
10 a letter which I have received from
the Chairman of the Air India Internatio-
nal, Mr. Patel—I have got the letter with
me here, and I am prepared to lay it on
the Table of the House with your permis-
sion—in which he says that Curremr is
a magazine which criticises the policies
of Government and that is why it not
been allowed to be circulated among the
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‘;:usengetnt?o gf' is it the policy of Go-
whic!; criticise the policies ofmﬁlx-
ment

Shri Raj Bahadur: Mere criticism

° was not the ground, but criticism and the

language in which it was couched and
the hyperbo’ic terms, the gross exaggera-
tions and baseless insinuations for reflection
made there,

‘Own Your Own’ Telephone Scheme

*654. Shri Gidwani: Will the Minis-
::n' Communications be pleased to

a) whether there is an Pmpoul to
abcjiih the ‘Own Your 01{1: Telephone
Scheme; .

ib)l.he basis on which telephone
facilities will be made available?

The Damy Minister of Communi-
cations (8 Raj Bahadur): (a) It is
being gradually sbolished.

(b) Priority of date of applications is
main criterion,

Shri Gidwani: May I know whether
in cities where there i1s a demand for
telephone connections, further efforts are
being made to increase the number?

Shri Raj Bahadur: Efforts are being

. made, and as the hon, Member knows,

this scheme was introduced at a time
when the demand for telephones was rising
and there was great paucity of telephones.
At that time we had to give telehpcnes ona
selective basis. The number of such
stations or exchanges at one time rose to
22. Now it is only 8. We hope that in
the next two years this number will also
be reduced.

Shri Gidwani: Did not the present
g'utem bring money and help to increase
e production ?

Shri Raj Bahadur: It did bring
money to the Government which was
utilised for expansion. It also ensbled the
subscriber himself to get the adventege of
the scheme in so far as he did not have to

y the an ual rent. It was a sort of
instalment which was deducted from the
amount,

Shri Bansal: May | know what
were the considerations which weighed
with Government in abolishing this scheme
of OYT?

Shri Raj Bahadur: As soon as we
get a sufficient number of telephene con-
nections to be given frem any telephone
exchange to meet the requirements of the
people of the area served by that exchange,
we abolish the system. It is no pleasure
for us to continue it.
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Shri Bogawat: Will the Government
-enquire about the difficulties in getting
telephones in Bombay? There are
underhand  dealings  in  telephones.
Unless large amounts are paid, telephones
are not given. If the amounts are paid,
telanoncu arc immediately given, Several
applications are fying for.......

Mr. Speaker: Order, order. I think
he raises a different question altogether.

The Minister of Communications
(Shri Jagjivan Ram): I am afraid I
have to reply to this question.

Mr. Speaker: He may give a reply.
But he¢ was complaining = about black-
marketing in telephones. This question
is a different one.

Shri Gidwani: ] wanted to put a
question. Did not the present system
;!re\ren?t blackmarketing and corrup-
tion

Shri Jagjivan Ramt Telephones
are provided or allotted on the advice of
the Telephone Advisory Committee, It is
not done only by the officers, but the
Advisory Committee on which public
men, Members of Parliament, Members
of the local legislature, business interests
and in Bomb? even the refugee interests
are represented. So all  these telephones
are allotted only on the advice of the
Telephone "Advisory Committee.. ...

Shrl Gldwani: I will correct it.

Mr. Speaker: Order, order. Let him
finish. That is not the way of conducting
the pr: ceedings.

Shri Jagjivan Ram: Only in very
exceptional cases, Goverrment has retained
the p wer t provide telephones, where
urgent necessity is  felt under some
exceptional category. Those few tele-

ones are sanctioned either by the

irector General of Posts and Telegraphs
or by the Government itself. So there is
no scope for any corruption or b'ack-market-

s when the Telephone Advisory Com-
mittee is allotting the telephones.

Shri Bogawat: I want to put another
question.

Transport of Jute

*655. Shri L. N, Mishra: Will the
Minister of - Rmilways be pleased to
state:

() whether it is & fact that supply

w or trans raw juie
from .oofltnh Bihar mpé:‘lwm has been
inadequate this year;

8 DECEMBER 1955  Oral Answers 742

(d) if s0, to what extent; and

of 5:) whcdia:r it i‘; a flnlct that the scarcity
agons has adverse affected price
of Jute in North Bihnf? e

The Parliamentary Secretary to
the Miniter of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b
Due to particularly adverse river condi-
tions from July to November this year
at Maniharighat, Bhagalpur and Moka-
mehghat wia which routes jute chiefly
moves from North Bihar to Calcutta, coupl-
ed with the congestion in Cossipore Road
Jute Sheds as well as contiguous stations on
the Calcutta Port Commissioner’s Rail-
ways caused by slow removal of jute bales
bg the merchants, the despatches unaveid-
ably suffered a set-back. The movement
to Calcutta arca from all stations on the
North  Eastern  Railway, however,
during the period 18t Augustto 10th Novem=

r’ss was comparalively more than that
during the corresponding period of last year
because of alternative routes being available
gfﬁn stations other than those in North
ar.

(c) and (d). It All feasible steps were
taken to overcome the difficulties inciden-
tal to the vagaries of the Ganga river and
the normal movement of tr uvia these
three routes has since been restored.

(¢) The Reilway Administration are
not aware of this.

Shri L. N. Mishra: May I know the
number of wagons allotted this year, and
how does it compare with the numbers in
the last two years?

Shri Shahnawar Khan: The daily
ota of wagons fixed for factories from
ihar is 147 MG per day.

Shri L. N. Mishra: How does it
compare with the last year’s figure ?

Shri Shahnawaz Khan: I am sorry
1 do not have those figures.

Shri L. N. Mishra: Arc Government
aware that & large number of wagons do

everyday carrying materials for the

i project in the jute growing arca and
return empty? If so, have Government
considered the possibility of utilising these
empty wagons on their return journcy for
transpordng jute?

The Deputy Minister of Railways

ransport (Shri Alagesan): We

::dm-{ aware of that. This will certainly
be taken into considcration.

(b) if so, the rcasons for the same;

(c) whether any eflurts are being made
to improve the presnt posilion;

Shrl L. N. Mishra: May I m',(.*"
how the wagons are allotted to the gl.ﬂctc:nt o

States so far as jute is
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Shri Shahnawaz Khan: They were
allotted according to the requircments of
factories,

Shrli L. N. Mishra: Factories or
growers ?

Shri Shahnawaz Khan: Acéordlnc to
the requirements of factorics.

Shri B. K. Dast What was the maxi-
mum accumulation of jute at these points
during that time of difficult transport
mentioned by the hon. Minister?

Shri Shahnawaxr Khan: 1 do not
have the exact figures.

Centrdl Rice Godowns (Orissa)

., *656. Shri Sanganna: Will the
Minister of Food and Agriculture
be pleased to refer to the reply given to
Unstarred Question No. 1329 on the 3oth
September, 1955 and state the present
position in regard to the construction
E‘r%-rymn;c Central Rice Godowns

rissa

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa)t

e present position in regard to the
construction of godowns in Orissa is as
follows:—

(a) Plans and estimates of i-
ture for construction of godowns at Khurda
Road and Khariar Road with a capacity of
18 thousand tons at cach place have
been finalised and possession of sites
taken for starting the work; and

(b) final plans and estimates of ex-
penditure for construction of godowns
at Koraput, Chandbali and Berhampore
with & capacity of 20 thousand tons at
each centre are expected to be ready
shortly.

Shri Sanganna: May I know whether
these godowns are constructed by the Go-
vernment of India themselves or in col-
laboration with the Govcmment of Orissa ?

Shri M. V. Krishnappa: Directly
through he CPWD  we construct our
godowns. .

Shri Sanganna: May I know whether
this construction is under the scheme to
stabilise the price of foodgrains when there
is a tendency for it to fall?

Shri M. V. Krishnappa: It is unde
the scheme for the construction of godown
space for the national reserve. Ulumately
it helps to stabilise prices.

Shri Sanganna: In view of the fact
that large paddy yiclding arcas have been
damnrr.d in the recent floods in Orissa,

know what steps have been taken
by . Government to make this scheme
successful ?
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Shri M. V. Krishnappa: scheme
has nothing to do with ml?:i:lmu;ht.
So far as this programme is concerned,
neither floods nor drought can affect it.
We intend to build wo.ooo tons of godown
space in Orissa. We  have started the
work and we intend to finish it within
a ycar or two.

Shri Thimmaiah: May I know the
total number of godowns under the Food
Mmi:eng'. and how mn:‘y of them are con-
struc at the cost Government and'
how many buildings are rented ones?

Mr. Speaker: | am afraid i
wide a question. 48 itoo;

Shri B. 8. Murthy: In view of the
fact that rice is easily destroyed after o
few months in the godown wheéreas paddy
is not, may I know whether Government
have taken into consideration the need for

mxdms godowns more for paddy than.
or rice

Shri M. V. Krishnappa: This point
has been taken into Our’t’s?dcntion when
we started the programme. We are trying.
to build, as far as_possible, godowns for
paddy as well as rice.

Eloctric Coaches

*657. Dr. Ram Subhag S t
Will the Minister of Rallways be pleased 1o
state: :

(a) whether there is any proposal
to get electric coaches manufactured at
the Hindustan Aircraft Factory st Ban-
galore; and

(b). if so, at what stage is it

The Parliamentary Secretary to
the Minister of Rallways and Trans-

rt (Shri Shahnawaz Khan): (a) and
E’). H.A.L. is at present considering this
question.

Shri T. B. Vittal Rao: May I know
whether the installed capacity of HAL.
has been fully utilised; if not, the reasons
therefor ?

The Deputy Minister of Rallways
and Trans, ‘Ehri Alagesan): It is
fully utilised. They are manufacturing
at the rate of 15 coaches at present per
month,

Shri T. B. Vittal Rao: From what
date are thcy manufacturing 15 coaches
per month, because the figure given for
the whole year does not work out to 15
coaches per month,

Shri Shahnawaz Khan: At the rate
of 15 coaches per month, it comes to 180

perycar. During the year 1954 55,
they mnuz:und 163 coaches, and up



745 Oral Answers

October this , they manufscrured
t‘:g. W: hop: d:e{ve:rfiﬂ'be able to complete
their full quoga this yesr.

shri 8. V. Ramaswamy: When the
Coach Factory, Perambur, goes
.mg:.:-lywhnt is the tureoftheHxL?
. Speaker: He refers to the Peram-
burhl}:ctorl;r. which is not, perhaps, included
in the question here.
Shabnawaz Khan: We requi
all ?!::ﬂmhes that are mmufaqurs in
Perambur as well as Bangalore,

T.B. among Displaced Persoms

. Shri Mohana Rso: Will the
Minli‘gé.r. of Health be pleased 1w
state ? I

iti berculosis
(a) whether itisa ﬂE:ctdtil:n ul

revalen placed persons

%::pWest ¢ mon' Tripura and Bihar;
i , the reasons therefor and
wh&bln: fd::i: number in each Sute;
and
taken to arrest the spread
of l%'fl)t :;::e::eep:mmg the dis_phcul persons
in the above States ]
Minister of Health (Rajkumari
Au?ﬁ. Kaur): (a) Yes.
) Reasons for the incidence of T.B.

(b
h‘?ﬁnsgoodspfor or.Ecr people.

The number of displaced 1 known
to be suffering from T.B. isi:—

20 in Bihar, 60 in Tripura and 3,000 in
West

The steps taken are treatment

of tcz T.B. patients, including free insti-

i tment of indigent ents
::t&ogl(l:él‘ﬂ Vaccination of the erable

Mohsna Raot Msay I know the
nun?tlr'crﬂof patients admitted in sanatoris
and the number in the waiting list from
each State? i

Amrit Kaur: I could
n-im:.lmber on the waiting list,

not
hav ven the numbers of those
.bl‘:jy inehgpinh. I cannot do more.

Mohans Rao: May I know the
nm-r?l:::iof sanatoria opened, the number
of doctors & ted and the total number
of beds?

Ra| Amrit Kaur: All these
uestions really should be asked of the
tate Governments. 1 can only say what

money we have given and what help we
have given. We have given help to the
tune of Rs. 2,41,500 to West Bengal,
Bihar and Tripura. In addition, we have
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g\rmm help to the Deshbandhu Memorial
iety, D ing, to the S.P. Dey
Sanatorium at Kurseong and to the Desh-
bandhu Chest Clinic in Darjeeling to the
tune of Rs. 44,000.

Shrimati Renu Chakravarttyt May
I know if it is a fact that the only pro-
posals or schemes that have been sanctoined
are those which relate to the expansion of
existing hospital beds but that the real
need is for the orening of new T.B.
hospitals and, if so, has gly money been
sanctioned by the Cen Government
for the opening of new hospitals either as
8 lump sum grant or as a recurring grant ?

Rajkumari Amrit Kaur: No, Sir.
The actual expansion of the hospitals is
the duty of the State Government. The
Central Government, as far as the protec-
tion of health and T.B.is concerned, give
help for T.B. Clinics in various States as
as well as BCG inoculation from the point
of view of protection. In these ways
help is also given to displaced persons,

Delhi Improvement Trust
*659 Shrimati Kamlendu Mati Shah s

Will the Minister of Health be pleased.
to state:

(a) whether it is a fact that private
house owners arc charged land ond house
taxes by the Delhi Improvement Trust;

(b) if so, what arc the rates charged
per square yard;

(c) who fixes these rates; and

(d) whether it is a fact that the
Delhi Improvement Trust levies charges

even if water, light, and sani‘ation connec-
tions are not given by them to the owners ?

The Minister of Health (Rejkumari
Amrit Kaur) : (2) No land and house
taxes are chnr‘;od by the Delhi Improve-
ment Trust from private house owners.

(b) to (d). Do not arise.

st wwdpeft oy 0 W
g wx y fr foht ool g=
qrY, farsrelt arar gk ® TaEw w W
¥ o & o ¥ mfewl ¥ grew-dw
wrTar § WK a8 Lo wiwwa Sww
g o fF vy sl 7§ 3 wfoaw &
wfew 7 o g ?  wWrEwr
w o famre w35y ?
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Tea Garden Workers

_*661. Shri Biren Dutt: Will the
Minister of Labour be pleased to state:

(a) the minimum wage given to Tea-
garden Labourers in Tripura;

(b) whether any revision in _the
wage scalc has been made by the State
Government; and

(c) whether it has involved any in-
crease  in the wa of various cate-
gories of labourers in‘]E:ipuu Tea-gardens ?

The Minister of Labour (Shri Kh: ge
dubhai Desai) 1 (a) Rs. 1/4 for men,
Rs. 1/2 for women and Rs. -/10/- for

ren.

(b) Yes; the sed in
fomc)from'Sepm!:e‘;, 1955.'“‘“ e

(c) Yes.

Shri Biren Dust : May I know
whether the representatives of labour and
wage tribunals were consulted ?

Shri Khandubhai Desai : These
wages were decided not by the tribunals
but by the Wage Board.

Shri Biren Dutt : May 1 know
whether the demands of the Union were
higher than these or not ?

. Shri Kbandubhal Desal : Here it
is not a question of demand. Under the
Minimum Wages Act, the Tripura Govern-
ment lgpouued a revision wage Board
which decided these wages.

Mr. Speaker 1 Whether the represen-
tatives of labour asked for more wages;
that is what he meant.

Shri Khandubhal Desai : I would
like to have notice for this.

Shri Birem Dutt : May [ know
whether this minimum wage is lower than
the wage anywlere in India?

Shri Khandubhai Desal : I would
require notice for that.

Shri Jhunjhuawals : May I know
the percentage of increaec in 1955, the
differcnce beoween 1950 and 1933
percentage ?
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-Shri Khandubhai Desal : The origi-
nal wages decided in 1952 were, for male
o/10/3, for female o/7/3 and for children
0/4/6. They were raised in 1952 to
:g{-. 1/ and ©0/9/-. When the last

sion took place, they have got an
increase of of2/- per male, for female
0/2/- and children of1/- and in all other
divisions and sub-divisions except sade
divisions, 4 annas, 4 annas and 2 annas.

Scrap Iron

*663. Shri S.V. Ramaswamy : Will
the Minister of Rallways be pleased to
state:

(a) the quantity of scrap iron and
steel available on the Indian Railways in
1954-55; and

(b) the procedure adopted for selling
this scrap?

The Deputy Minister of Rail .
and Transport (Shri Alagesan) : (a)
1,11,979 tons as on 31-3-55.

(b) A statement is laid on the Table
of the Lok Sabha. [Sese Appendix IV,
anaexure No, 11].

Shri 8. V. Ramaswamy : Can we
know to what year it relates ?

Shri Alagesan : As on 31-3-1955.

Shri 8.V. Ramaswamy : Arc these
properly advertised in the papers and
who hnfdl these auctions and where ?

Shri Alag ‘ean : The statement con-
tains the inf nmation. Some are disposed
of directly by th  «milways and others
are disposed of as dire ted by the Iron
and Steel Controller to various foundries
and re-rollers.

Shri S. V. Ramaswamy : How long
after the declaration of these scraps are
thesc sold? What is thetimelag?

Shri’ Ahrun t As soon as the
scraps arc collected, & survey committee

gots into the uscfulness of this scrap-
whether any part of them can be u
on the railways. After they glll, it
cither disposcd of through the Iron and
Steel Controller or b railways direct
by public auction. am unable to give
the exact time that lapscs.

Shri 8. V. Ramaswamy : Could we
know the value of the scrap ?
Shri Alagesan : 1 have got some

figures collected. The value of scrap-
suld in 1954-55 comes to Rs. 3-28 croges.
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Shri L. N. Mishra : Although provi-
sion has been made for this work in the
current year's budget, may I know the
special reason why this has been held up?

Shri Shahnawas Kban : The pr
liminary engi ering survey was sance
tioned in Junes tni year and the final
:cpotrlt‘iscxpucmdbymcmdoithh
month.

Shri Shree Narayan Das 1y I
know whether any survey was made for
providing this railway link between Samasti-
pur and Darbhanga and if s0, when?

Shri Shahnawarx Khan : Some survey
:.rnmndcinlmmdthniluhl:wd
te.
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Shri Shree Narayan Das : The
Parliamentary Secretary stated that the
ling of chains between Samastipur and
arbhanga is numerous. May I know
whether any statistics are available as to
the number of such pullings ?

Shri Shahnawar Khan :1 would
not say that the pulling of chains on the
scction Samastipur-Darbhanga is parti-
cularly bad; in fact, it is bad all over

Bﬂu!’.

Shri Bh t Jha Azad : It has
become a fashion for the Parliamentary
Secreurytunplylnthitl manner......

Mr. Speaker : Order, arder.

Shri Bhagwat Jha Axad 1 He should
not cast an aspersion on the whole of
Bihar like this

C.T.O.

*666. Shri Kamath : Will the Minis-
ter of Food and Agriculture be pleased
to refer to the reply given to Srarred
Question No. 389 on the 3rd August,
1955 and state;

(a) whether any proposal to further
reduce tractorization rates is under consi-
deration of Government;

(b) if so, the details thereof;

(c) whether reduction alread an-
nounced will have retrospective effect;

(d) whether Government pro to
reduce the rates of interest :hn% oa
tractor taccavi; and

(c) if s0, to what extent ?

The Minister of Agricul
P.S. Doshmubhy : () Yoo o rore (Dr.

mg"l‘he details have not yet been

(<) No.

(d) and (e). Tractor taccavi presumably
means outstanding insta’'ments of reclama-
charges payable 2{, the cultivators.
The interest on such charges is a matter
between the cultivators and the State
vernments and the Government of
India have no information on this point.

Shri Kamath : Arising out of the
answer to part (c) of the question, may I
why this reduction has not been

made with retrospective effect ?

Dr. P. 8. Deshmukh ‘1 No question
has arisen about retrospective effect, The
matter is under consideration between the
State Governments and mours-lves. We
had orgpmll‘ made certain suggestions
by which the difference between the
payment made by the cultivators and
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the charges incurred was to be divided
fifty-fifty between the State Government
and the Government of India, but
certain  State Governments are not prepar-
ed to accept this oposal. He ce
some other formula is gm' tried to be
evolved.

The Minister of Food and Agricul-
tare (Shri A. P, Jaln):With your permis-
sion may I add a word? We are consi-
dering a reduction of rates for the future.
There is no proposal to reduce the rates
which were formerly contracted.

Shri Kamath : Are these rates,
interest and instalments for the tractor tac-
cavi fixed b{ the Central Government on
their own, all these three, or are they fixed
by the Central rnment in consulta-
tion with the State Government, each one
of these, or which by the Central Govern-
ment and which in consultation ?

Dr. P.S. Deshmukh : When the
Central Tractor Organisation was started,
the Government had fixed certain rates and
the fixation of the rates does rest with
the Central rnment, of course after
consultation with the State Government,
We cannot merely do it on our own. But
so far as the instalments and interest are
concerned, it is between the cultivators
and the State Government, although
sometimes, since we are interested in the
recovery the State Government consults us
whether so many instalments should be
given or not,

Shri Kamath : Is it a fact that the
rate of interest charged by the C.T.O.
on these tractorization charges is far
higher than the rate of interest charged by
the State Government on their own
tractors ?

_Dr. P. 8. Deshmukh t My reply
will show that we do not charge any Tmmu.
It is because the recovery is to be made
from the State Government, and the
question of interest is really the concern
of the State t. We do not
charge any interest.

Accumulation of Mails

*£68. Sardar Hukam Singh: Will the
:ﬂinister of Communications be pleased
o state:

(a) whether as a result of heavy
rains and floods there was ary accu.
mulation of unsurcharged second clasy
mails in North India during Oectober
1955; and

(b) the places where and the dum-
tion for which deliveries remasined
suspended ?

The Deputy Minister of Communica-
tions (Shri Ra) Bahadur) : () Yes, in
certains offices.
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(b) 1 to 16 days at different places.

Sardar Hukam Singh : Are there
any places which remained cut off so far
as communication was concerned, even
in respect of first class mails ?

-Shri Raj Bahadur : Amritsar was
one of them and there are other towns in
Punjab and the Western Districts of U.P.

Sardar Hukam Singh : May I know
whether the second class mails remained
suspended throughout the period when
there was no railway service or were
alternative methods adopted for carrying
them by air or by motor lorries or other
means ?

Shri Raj Bahadur : The period
during which they remained suspended
differed from place to place and district
to district, and these services were resumed
as and when the road connections or
rail links were restored.

Sardar Hukam Singh : What was

the longest period during which any
particular place remaired cut off so far
as these mails were concerned ?

Shri Raj Babadur : Sixteen da
I have got a mmglete list of places and the
days for which the mails for each of these
places remained suspended, but it will
take a long time to read.
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Shri Bogawat : May I know whether
there is a rreat demand for minor
jrritadon projecs in scarciy aress and
peop'e are ated to gi e helf the
cost by , and if so, whetter

“ision for ttis will b: made in the

d Fi.e Year Plan?

Dr.P. 8. Deshmukh : This does
not very muct ari ¢ out of thit oues-
tion, but I can rel the hon. Member
that we ha'e ¢ ery sympathy for minor
frrina fon works in scarciy areas und
the Go ernmen s atten jon is poine.ly
drawn 1o it snd they are trying to do
their best

Mr. Speeker : The question is whet-
her Gover men' have made any srman-
gements for muking use of shramdan ?

Cr. P.S. Deshmukh : Yes; that is
essentially done by the Stue Govern-
ment.
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All India Medical and Health Service

*636. Shri N. Rachish : Will the
Minister of Health be pleased to state:

(a) whether Government are contem-
plating to constitute a Central Health
Service; and

(b) it so, at what stage does the
matter stand ?

The Minister of Health (Rajkumari
Amrit Kaur) : (a) Yes.

(b) The scheme has been finalised and
will be promulgated shortly.

0

Tourism

*638. Ch. Raghubir Singh : Will the
Minister of Tramsport be plezs:d to
state:

(a) whether it is a fact that the
ment propose to re-constitute
the Regional Advisory Committee for
the tourists; and
(by ifso, when and what is the
main  consideration behind the re-
organisation ?

d‘l‘hre Deputy ?;m of Rnglvu :
an ‘ransport lagesan a
and (b). Proposals for the reoonlﬁtl.:tion

431 LSD
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of the Regional Advisory Committees so
as to make them more represcntative in
character are under consideration and no
final decisions have been reached as yer,

Tourist Centres

*642. Pandit D. N. Tiwary : Will
the Minister of Transport be pleased to
state:

(a) whether any proposal has been
received from  the  Government of
Bihar to develop any other places of
tot‘liril.t importance in addition to Rajgir;
an

(b) if so, names of the places suggested ?

The Parliamentary Secretary te
the Minister of Railways and Trans-
¥on (Shrl Shahnawaz Khan) : (a)

es.

(b) Bodh Gaya, Nalanda, Vaishali,
Pawapuri, Ranchi, Jamshedpur, Topcha-
nchi Lake, D.V.C. Area etc.

Raja-Ki-Mandi Railway Station

*646. Shri S. K. Razmi : Will the
Minister of Railways bc pleased to
refer to the reply given to Unstarred
Question No. 48 on the 16th November.
1954 and statc:

(a) the progress of work made so
far in the shifting of the Raja-Ki-Mandi
Railway Station on the Central Railway;

(b) the amount of money spent so
far; and

(c) by what time the work is expected
to be completed ?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawsz m): (a) Passenger
platforms including concreting have been
provided. Motor, tonga and rickshew
stands have been provided in the circula-
ting area, Platform Shelters and foot
overbridges have been completed upto
go per cent, The foundation work with
regard to the main station building is in
progress.

(b) Rs. 4-04 lakhs approximately have
8o far been spent on the various works.

(c) By April, 1957.

Coastal Shipping

*650. Shri Namblar : Will the Minis-
ter of Transport be pleased to refer to
the reply given to Starred Question
No. 1080 on the 24th August, 1955 and
state:

(a) whether it is a fact that Govern~
ment have permitted the Indian shipping
lines to increase their freight rates om
cargo movements along the Indian coasts;
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* (b) if so, to what extent; and

(c) the reasons for permitting this
freight increse?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir. -

(b) By 5% over the existing rates.

(c) A'statement is laid on the Table
of the Lok Sabhe. [See Appendix IV,
annexure No. 12].

Calcutta Telephone Directory

*652. Shri Sadhan Gupta : Will the
Minister of Communications be pleased
to state:

(a) whether a mnew scheme of arrange-
ment. has been adopted for the Calcutta
telephone directory; and

(b) if so, the reasons therefor?

The Deputy Minister of Communi-
ications (Shri Raj Bahadur) 1(a)
With the April, 1955 1ssue of the Calcutta
Telephone Dircctory, single column entries
have been replaced by double column
entries and group headings have been
.introduced. The list of srouinkheadinss
is laid on the Table of the Sabha.
See Appendix IV, ’annexure No. 13].
¢ size of the Directory has been changed
from 10'5/8""X6" to 9-5/8"X71/2".

(b) Double column entries have been
introduced due to the increased number
of telephones in the Calcutta Telephone
system. This  is  in accord
with the practice in all large systems in
India and 1n foreign countries.

Steel Industry

*§60. Shri Sinhasan Singh : Will the
Minister of Labour be pleased to refer
to the reply given to Unstarred Ques-
tion No. 885 on the 13th Scptember,
1955 by the Minister of Commerce and
Industry and state:

(a) whether there has  beem  any
corresponding increase in labour wages
in the steel industry;and

(b) if so, the annual wage incre-
ment during 1950 to 1955 (year-wise)?

The Minister of Labour (Shri
Khandubhai Desai): (a) and (b). The
information is being collected and will
be laid on the Table of the Lok Sabha
when available.

Industrial Disputes

*662. Shri N, Sreckantan Nair : Will
the Minister of Labour be pleased to
state:

. (a) the number of complaints of non-
imp! ation of Awards in industrial

8 DECEMBER 19855 -

Written Answers 758

concerns under the jurisdiction of the
Union Government received during the
years 1954-55 and so far in 1955; and

(b) the number of complaints in
which the State Govcrnments are in=
volved as employers ?

The Minister of Labour (Shri
Khandubhai Desai): (a) and (b). Informa-
tion is being collected and will be placed
on the Table of the House in due course.
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Mahananda Bridge

*667. Shri M. Islamuddin : Will the
Minister of Transport be pleased to
refer to the reply given to Starred Ques-
tion No. 2435 on the 30th September,
1955 "and state: -

(a) whether the plans and estimates
based on the design s sted by the
Transport Ministry for . bridge ac-
ross the river Mahananda at Dingraghat
g*umea) have been received. from the

ihar Government for sanction;

(b) if so, the details thereof; and

(c) whether the work has  since been
sanctioned ?
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The Parliamentary Secretary to
the Minister o Railways and Trans-
ﬁrtSl(Shrl Shahnawax Khan) : (a)

o, Sir.

(b) and (c). Do not arise.
Safety in Mines

*670. Shri T, B. Vittal Rao: Will
the Minister of Labour be pleased to re-
fer to the reply given to Starred Question
No. 410 on the 3rd August, 1955 and
state:

(a) whether the Chief Inspector of
Mines in India has since submitted his
annual report for the year‘1954;

(b) it so, whether he has made any
specific recommendations for the safety
of workers in the mines;

(c) the steps taken by Gowvernment
to implement them; and

(d) when the report is likely to be pub-
lished ?

. The Minister of Labour (Shri Khan-
dubbal Desai): (a) Yes.
(b) The report is factual and does not
contain specific recommendations from
the Chief Inspector of Mines.

(¢) Does not arise.
(d) As soon as possible.

Labour Conditions

*671. Shri N. Rachiah: Will the
Minister of Labour be pleased to state:

(a) the extent of expenditure proposed
10 be incurred by Government for the
improvement of conditions of labour in
the country under the Second Five Year
Plin; and

(b) the main features of the Plan on
which the amount is to be spent ?

'  The Minister of Labour ( Shri
KhandubhaiDesal): (a) Itis notpossible
to indicate the extent as the Plan has not
yet been finalized.

(b) Expenditure is likely to be incurred
on schemes, such as, housing, recreation
centres, extension of social security
workers' education, training and other
welfare measures,

Dining Cars on Railways

*6§73. Shri Dabhi: Will the Minis-
ter of Rallways be pleased to refer to the
reply given to  Starred  Question
No. 1379 on the 2nd September, 1955
and state:

(a) whether the cxisting Dining Cars
on the Western Railways have since been
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replaced by new cars of special design and
re-equipped; snd

(b) if so, the special features of new
Dining Cars?

The Parliamentary Secretary to the
Minister of Rallways and Trunuglgrt
(Shri Shahnawaz Khan): (a) No. The
present Dining Cars on the Western Rail-
way are either too old for conversion or
they do not suitably lend themselves to
conversion,

(b) A statement is enclosed. [See
Appendix IV, annexure No. 14).

Regional Hotel Associations

*673. Ch. Raghubir Singhs Will
the Minister of Transport be pleased to
state:

(a) whether it is a fact thar Govern-
ment have encouraged the formation of
Regional Hotel Associations in India;

(b) if so, the facilities being given
by Government to these hotels fu
couraging tourism;

(©) whether it is also a fact that.a Hotel
Training School is being established in
India; and

(d) if so, when and at what place ?

The Deputy Minlster of Railways
and Transport(Shri Alagesan): (a) Yes.

(b) Thefacilities pravided by the Govern-
ment to hoteliersinclude the grant of reason-
able quotas of imports of cutlery, crockery,
kitchen utensils etc.

(c)and (d), A scheme for the establish-
ment of Hotel Training_School in India
is under preparation. Details regarding
location, time of starting, etc., are still to
be settled.

Health Problems in States

*6§7¢. Shri Krishanacharya Joshl:
Will the Minister of Health be ‘pleased to
State:

(a) the extent to which the equip-
ment was supplied, ex| technical
assistance rendered and advice given by
the Central Government to the various
States during 1955 in solving their Health
problems; and ’

(b) the number of States which
recejved such assistance ?

The Minister of Health (Rajkumari
Amrit Kaur)t (a) and (b). A statement
is laid on the Table of the Lok Sabha.
[See Appendix IV, annexure No. 15].
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Colouring Agents in Food and Drink

_*675. Shri Jhulan Sinha: Will the
Minister of Health be pleased to state:

_ (a) whether the use of colouring agents
‘in food and drink has been fully examined
as toits effect on public health; and

(b) if so, with what results ?

The Minister of Health (Rajkumari
AmritKaur): (a) The question is under
examination by a Sub-Committee appointed
in July, 1955 by the Central Committee
for food standards.

(b) The report of the Sub-Committee
has not yet been received.
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U. S. Technical Aid

*677. Shri Bibhuti Mishra: Will
the Minister of Health be pleased to state:

(a) whether it is a fact that a wind-
mill of the lower velocity type was installed
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atthevillage of Jatheri in Punjabin October,
1954 (about 20 miles out of Delhi) by the
United States Technical Co-operation
Mission to act as a model water sapply
scheme; and

(b) if so, the results thereof ?

The Minister of Health (Rajkumari
Amrit Kaur)t (a) Such a wind-mill
has been installed by a private firm at the
suggestion of the United States Technical
Co-operation Mission.

(b) Itis un&ers:ood that the installation
is on trial and that the results have not
been assessed so far.

Indo-Japanese Air Agreement

*678. Shri D. C. Sharma: Will
the Minister of Communications be
pleased to state:

(a) whether the Indo-Japanese Air
Agreement has been signed by the two
Governments; and .

(b) if not, at what stage is the matter ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). The Agreement was signed on the
26th November, 1955 at New Delhi. Copies
of the Agreement have been placed in the
Library of the Parliament.

New Delhi Municipal Committee

*679. Dr. Ram Subhag Singh: Will
the Minister of Health be pleased to
state: .

(a) whether the Government of India
have sanctioned any grant during 1955-
56 to New Delhi Municipal Committee
to open Family Planning Centres to cope
with the Capital’s increase in population;

(b) if so, the amount thereof ; and

(c) the plans of the New Delhi Muni-
cipal Committec to tope with this problem ?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). A grant-
in-aid of Rs. 35,000 _been sanctioned
to the New Delhi Municipal Committee
for opening Family Planning Centres in
Delhi

-

¢) A Statement containing the infor-
mat(io)n is laid on the Table of the Lok
Sabha. [See Appendix 1V, annexure ,
No. 16).
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Vegetable Oils

Sardar Hukam Singh:
*680.{ Shri Bahadur Singh:
Shri Kamath:

Will the Minister of Food and Agri-
culture be pleased to refer to the re{:ly
given to Starred Question No. 2434 asked
on the 3oth September, 1955 and state :

Ea) whether any suitable colour has
ly been evolved for vanaspati; and

(b) if so, what is that ingredient ?

The Minister of Food and cul=-
ture (Shri A. P. Jain): (2) No. Besides
the Central Fi Technological Research
Institute, - Mysore, researches on finding
out a suitable dye for colouring vanaspati
are also being carried on at the National
Chemical Laboratory, Poona and the Central
Drugs Research Institute, Lucknow, but
without any success so far.

(b) Does not arise.
The Mines Act

*682. Shri T. B. Vittal Rao: Will
the Minister of Labour be plcased to
refer to the reply given to Starred Question
No. 2262 on the 27th September, 1955
and state:

(a) whether Government have since
taken any decision in regard 1o the appoint-~
ment of & High Level Commission to
enquire into the safety of workers in the
coal mines;

(b) if so, the nature of the decision
arrived at; and

(c) the steps proposed to be taken to
implement it?

The Minister of Labour ( Shri

Khandubhai Desal): (a) The question:

of formation of a Tripartite Committee
is still under consideration. A deccision
will be taken after the comments of the
State Governments, Mining Boards etc. on
the draft regulations on coal and non-coal
mines, which have already been circulated
to them, are received.

(b) and (c). Do not arise.
Paper Manufacture

_*683. Shri N. Rachiahi Will the
Minister of Food and Agriculture be
pleased to state:

(8) whetheritisafuctthata Conference
was convened in October, 193‘5 to consider
a8 to how the Forest wealth of the country
could be exploited for the manufacture
of paper; _

(b) if so, whether Government pro-
Pose to sponsor any pilot schemes for this
purpose ; and
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(c) the probable pl ;
industry wilY be atlneg ?nces whete the

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) No, Sir.

(c) Assam, Madras, Andhra, Bomba
and Coorg, , T Sembty

Raillway Catering
*684. Shri Dabhi: Will the Minister

. of Rallways be pleased to refer to the

reply given to  Starred Question
No. 1390 on the 2nd September, 195§
and state

(a) whether the standard menu re-
commended by the Alagesan Committee
has now been evolved on the basis of
regional tastes and requirements with a
view to satisfying the passengers in all parts
of the country;

(b) if the answer to part (a) above be
i:d the negative, the reascons for the delay;

(c) when it will be evolved ?

The Parlinmentary Secretary to the
Minister of Railways and Transport
Shri Shabhnawaz Khan): (a) to (c).

¢ matter is still under consideration,
the time taken being due to consideration
of the matter by the various zonal railways
in consultation with their Railway Users’
Advisory Committees. Final decisions
are expected to be taken shortly.

Fruit Preservation Industry

*68s. Shri Jhulan Sinha: Will
the Minister of Food and Agriculture
be pleased to state:

Ea) whether the question of supply-
ing rquid sugar (sugar in syrup form before
being crystalised) to the fruit preservation
industries in this country with a view to
reducing the cost of canning of fruits and
such other facilities, has been brought 10
the notice of Government; and

(b) if so, the action proposed to be
taken in this regard?

The Minister of Food and Agricul-
m(ShrlA.P.f-in t (a)and(b). The
uestion of supply of liquid suger to the
?l"l.lit preservation industry has not been
brought to the notice ot Eomm., A
pmﬁll!o t rebateon sugar used by
the Pruit tion Industry for pro-

duction of fruit products for export is how-
ever under consideration of Government.
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Capitgl-Labour Partnership in
Industries

*686. Shri Blbhutl Mishra: Will
the Minister of Labour be pleased to refer
to the reply given to Starred Question
No. 539 on the 8th August, 1955 and
state;

(a) whether a scheme regarding capital-
labour partnership in the running of
industries has since been drawn up;

(b) i?l' 80, the main features of the

The Minister of Labour ( Shri
Khandubhai Desai): (2) and (b). No;
the whole question is still under considera-

tion.
Air Accidents

*68 Shri D. C. Sharma:
7. 4 Sardar Igbal Singh:

Will the Minister of Communicatians
be pleased to state:

) &a} the total number of air accidents .
in

ndia during the period from 1st of
eptember, to the end of November;
19553 \

(b) the total number of lives lost in
these accidents; and

(c) the causes of these accidents ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Six
(including 2 accidents to gliders).

(b) Nil

(c) The accidents are under investi-
gation, .

Bombay-Calcutta Mail

363, Shri Kamath: Will the Minis-
ter of Rallways be pleased to state:

(a) whether itis a fact that the Bombay-
Calcutta mail (Up and Down) via Allahabad
does not stop at Sohagpur (Hoshangabad
District, hya Pradesh);

(b) if so, the reasons therefor;

(c) whether  Government is aware
that Sohagpur is the Headquarters of a
tahsil and consequently public utility and
convenience demand the stoppage of the
mail train at Sohagpur;

(d) whether  representations have
beenr received by Government from time
to time to that effect; and

(e) if so, whether Government is consi-
dering the matter.
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The Deputy Minister of Rail

;nd Transport (Shri Alagesan): (a)
€8,

(b) and (c). The long distance traffic
offering at Sohagpur does not justify the
provision of halts of Nos. 5/6 Bombay-
Calcutta Mail trains, which are mainly
intended to cater for long distance traffic.

(d) Yes.

(e) The circumstances have already
been taken into account, : !

Telegraph Advisory Committee
(Rajasthan)

364. Shri Bheekha Bhai:* Will the
Minister of Communications be pleas-
ed to lay on the Table of the House a
statement containin recommendations
by the Post and Telegraph Advisory
Committee, Raja t! an and Ajmer zone?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): A state-
mentisplaced onthe Table of the Lok Sabha,
[See Appendix 1V, annexure No. 17].

Telephones at Rallway Stations

365. Shri Kamath: Will the Minis-
ter of Rallways be pleased to refer to the
reply given to Unstarred Question No.1 314
on the 3oth September, 1955 regarding
provision of telephones at certain Rail-
way Stations and state what further action
has been taken in the matter ?

The Deputy Minister of Rallways

. and Transport (Shri Alagesan): The

matter is still under consideration by the
local authorities.
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wnesy #{At (TrERTd wa W)

(.;) (1) Mepacrine
(2) Resochin
(3) Aralen
(4) Avloclor
(5) Nivaquine
(6) Camogin

(7) Pamaquin
(8) Paludrine
(9) Daraprim

(R) Malaria  Institute of Indi,
faeeft wy School of Tropical Medicine,
HAFAT |

(W) FF W (%) ® oATe F
g € zardal € oy A w4

Lokur Committee

367, Shri Shree Narayan Das:
‘Will the Minister of Transport be pleased
to state whether the Lokur Committee
appointed to go into the various complaints
against the Joint Steamer Companies has
submitted its report ? .

and"reDuy Minlser of Rallwars
Sir. The report is e et No,

Milk

368, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

Sn) whether in view of the lowest
¢ (consumption) of milk and milk
products in Travancore-Cochin State as
compared to the other States, what, if any,
afe the proposals under the Second
Five Year Plan to raise the per capira
consumption at least to the present Indian
aveci-age in the Travancore-Cochin State;
an

(b) what special help the Govern-
ment of India propose to render in this
matter ?

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): (a) The follow-
1ng schemes are being considered for inclu-
Sion in the Second Five Year Plan:—

(i) Artificial Insemination Centres
with Key Villages.

(ii) Expansion of existing dairy farm
;_nd establishment gf dry stock
arm.
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(iii) Development of high range area
for cattle breeding nm?lB milk
production.

(iv) Establishment of a Co-operative
Milk Supply Union for Trivan-
drum.

The State's revised schemes in accord-
ance with the discussions withthe Planning
Commission are awaited.

(b) The State will be eligible for such
finacial assistance as may be given to other
States for similar schemes.
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Railway Unions

370 Chaudhuri Muhammed Shaffee :
ill the Minister of Railways be pleased
1o state:

(a) the number of the Railway em-
ployees, Class I, II, IIT and IV, who are
members of the Recognised Unions, Class-
wise and Zone-wise;

(b) the number of those who are not
members of these Unions; and

(c) the reasons therefor?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Class I and Class II Officers on Irdian
Government Railways are eligible tobecome
members of Associations of gazetted railway
officers only, while Class III and IV rail-
way employees are eligible to become
members of unions or associations of non-
gazetted staff,

A statement js attached giving—(i) the
l]ivproximnlc number of Class I and Class
IT officers on Indian Railways who are

members of recognised Associations of -

Gazetted Railway Officers which are
functioning are present on each of the Indain
Govt. Railways, class-wise and zone-wise
and (ii) giving the number of Class III and
IV staff who are members of recognised
unions or associations of Railway servant
on each of the Indian Govt. Railways [See
Appendix IV annexure No. 18].

(b) There are approximately 1,361
Class I and Class II officers on Indian
Railways who are not members of the
recognised associations of Gazetted Officers
on Indian Railways and 5,45,133 Class 111
and Class IV Railway empioyees who are
‘not members of recognised unions of non-
gazetted staff.

(c) Government have no information.

Confirmation of Staff on Northern
Railway

371. Chaudhuri Muhammed Shaffece:

Will the Minister of Railways be pleased
to state:

(a) whether it js a fact that the con-
firmation of staff on the Northern Railway,
l:lp:lcinlly Delhi Division, is being de-

yed;

(b) if 80, the reasona therefor;
(c) whether any of the Class 111 and

IV employeces have been confirmed since
the 1st January, 1955; and
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(d) if so, their number ?

The Deputy Minister of Railways
;Ind Transport (Shri Alagesan): (a)
0.

(b) Does not aise.
(c) Yes.
(d) 12,39z.

Railway Accidents

373 Chaudhuri Muhammead
Shaffee: Will the Miniser of Railways
be pleased to state:

(a) the number of persons including
Railway employees, killed in Railway accl-
dents in India zone-wise, since the Ist
January, 1955;

lg;) the amount paid as compensation
to them;

(c) the number of cases in which com-
pensation has not been paid;

V' (d) the reasons therefor; and

(e) the number of cases pending for
payment of compensation?

The Deputy Minister of Railwa
and Transport (Shri Aln;uan?: a)
to (e). The information is being collected
and will be placed on the Table of the house
as soon as it becomes available.

Amlabad Colliery

Shri T. B. Vittal Rao:
373- { ShriP. C. Bose:

Will the Minister of Labour be pleased
to refer to the reply given to Starzed Ques-
tion No. 70 on the 26th July, 1955 and
state:

(a) whether the Court of Inquiry}
appointed to investigate into the causes
of the explosion that took place at Amla-}
bad Colliery on the sth February, 1955
has since submitted its report;

(b) if so, findings of the court;

(c) the action taken to implement the
recommendations ; and

' d) if the reply to part (c) above be
in tgae) negative, the reasons for the delay ?

The Minister of Labour (Shri}
Khandubhai Desal): (a) Yes.

(b) The Court has held the mansge-
ment res, .1 ' e for the accident, I

- has also made a number of recom-

mendations.

¢) and (d). Action to proceed saguinst
¢ ()ent under the pm:gsonl
of the I Mines Act, 1052 is \rcer
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examination. Mostofthe otherrecommen-
dations have been included in the draft
revised code of Coal Mines lations
which has been circulated to State
Governments and Mining Boards etc. for
comments, A  statement showing the
action taken on each recommendation
contained in the report will be placed on
the Table of the Lok Sabha in due course.

Vizagapatam Port

374 Shri D. C. Sharma: Will the
Mintster of Railways be pleased to state:

(a) the total expenditure so far incurred
during the First Five Year Plan on the ex-
pansion and improvement of Vizagapatam
port; and

(b) the main items of expenditure ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): ()
Rs. 81,88,000/-.

(b) These are:— .
(i) Construction of y wall berth
No. IV. o

(ii) Reinforced concrete wharf for
coal.

(iii) R. C. C. jetties for oil trade.

(iv) Additional facilities for manganese
and iron ore trade.

(v) Port works connected with the
establishment of oil refinery.

(vi) Staff quarters.
(vii) Pilot launch.
(viii) Three electric cranes.
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Express Delivery Letters

. Pandit D. N. Tiwary: Will
the ﬂi‘nister of Communications be plea-
sed to state:

sa) whether it is a fact that Express
Delivery letters from Patna and other
laces in Bihar are delivered in New
elhi later then the ordinary letters;

(b) if s0, the reasons thereof ?

The Deputy Minister of Communi-
cations(Shri Raj Bahadur): (a? Under
the Rules of the posts and Telegraphs
Decpartment, Telegraph Offices do not
maintain any register or statistics regarding
the office of origin of Express Delivery
letters. It cannottherefore be stated whether
Express Delivery letters from Patna or
from any other particular stations were
delivered later than the ordinary dak by the

. Central Telegraph Office, New Delhi.

Specific cases of delay in the delivery of
express letters, when reported, are duly

investigated.

(b) Does not arise in view of above.

Unemployment

Shri D. C. Sharma: Will the Minis~
er of Labour be pleased to state:

(a) the total number of unemploye
ﬁ;m at the end of November, 1955

(b) the number of educated persons
amongst them ?

The Minister of Labour (Shri
Khandubhal Desal): (a) and (b). ()
Rigures relating to the end of November,
1955 are not yet available. The number
of persons registered with the Employment
Exchanges for employment assistance as
at end of September and October, 1955
was 6,93,775 and 6,95:239 Tespectively.

(i) Statistics in regard to educated
persons are collected at quarterlyintervals
and the latest available information which
relates to the end of September, 1955 shows
that 2,30,142 educated persons were regis-
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tered with the Employment Exchanges for
cmployment assistanceas on 30-9-55. The
total number of unemployed persons in
the country is not known.

Family Planning

378. Shri Bibhutl Mishra: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact.that Govern-
ment have asked surgeons and specialists
to examine cases of sterilization and their
effects on the body; and

&2 if so, whether sterilization as a
method of family planning produces ill
effects on men and women ?

The Minister of Health (Rajkumari
AmritKaur): (a) No.

(b) Does not arise.

Death Rate

Shri D. C. Sharma: Will the
Minister of Health be pleased t o statet

(a) the present death rate in India;

" (b) whether the percentage of death
rate has been decreasing;

¢) if so, the rate of decrease during
the last two decades; and

(d) the comparative percentage of
decrease in different States ?.

. The Minister of Health (Rajkumari
Amrit Kaur): (a) The death rate re-
corded in all the part A States and Ajmer,
Coorgand Delhi of the Part C States during
the year 1952 was 13-6 per thousand of
population, Information for the period
after 1952 is not available.

(b) The death rate in India has been
steadily decreasing;

(c) The total decrease in death rate
in India during the decades 193 1-1940 and
{94:-1950 was I5and 32 percent respective-

.

A statement showing the registered
death rate inthe variousregistration areasin
the country durinﬁ the year 1930 to 1952 is
placed on the Table of the Lok Sabha. [See
Appendix IV, annexure No. 20].

(d) A statement showing the registered
death rates in different States as far as
information is available is also pleased on
the Table of the Lok Sabha, |Ses Appen-
dix IV, annexure No. 20].
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Central Tractor Organisation

.380. Shri D. C. Sharma : Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total acreage of land reclaimed
by the Central Tractor Organisation in
Punjab upto the 30th November, 1955;

_ (b) the total area brought under cul-
tivation; and

(c) the number of families settled
there upto the 30th October, 1955 ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) 13,521 acres.

(b) and (c). The information is being

collected and will be placed on the Table
of the Lok Sabha when it is ready.
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Textlle Workers

382. Shrl D. C, Sharm-~»' Will the
Minister of Labour be pleased to state
the number of workers employed in Tex-
tjlq:f F;ctoriel during 1953-54 to 1955-56
80 Iar

The Minister of Labour (Shri
Khandubhai Desal): According to the
returns received under the Factories Act,
94.8 from the Part ‘A’ Staxes and the Part
“C’' States of Ajmer, - ?. Delhi and
Andaman and Nicobar Islands, the average
daily employment in the texu]e indust: 6?
for the calendar year 1953 was 1,022,3
Employment figures for subsequent years
are not yet awulnblc

Tm!nin;ol' Craftsmen

383. Shri R. N. S. Deo: Will the
Minister of Labour be pleased to state:

(a) whether it is a fact that Develop-
ment Schemes for training of Crattsmen
have been prepared to meet the demand
for skilled workers in the Second Five
Year Plan; 3

(b) if so, the main features of the
scheme;

(c) whether seats in the training ins-
titutes will be allocated to all the States;

(d) if so, E{,) the State-wise figurcs

of proposed allocation of secats and (ii)
the basis of such allocation; lnd

(e) whether a.ny new traini insti=
tutes are proposed to started and if

0, the number and their lncutmn in different
Stares ?
Minister Labour (Shri
Kl-ndnbhal Deul)s (@) Yes. |
1. Increasing the existing training
® facilitics for craftsmen in train-
ing institutions.

2. Provision of necessary eQuipment
and buildings. P
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3. Expanding the facilities of the
training of Craft Instructors.

4+ Arranging regular apprenticeship
training in factories.

5. Arranging cvening classes for
improving the skill of industrial
workers,

6. Training of Principals and Ins-

mg Officers of Training

7. Hoﬁby Trainin for persons of
ldloolgaingag‘e
(c) Yes.

(d) anl allocation has not yet been
decided. This will be done in consul-
tation with State Governments bearing in
mind the population of the State, the

ties at present available, the
future development p. of the States.

ge) Yes; the n.u.mber of training centres
to opened and their location will be
decided in consultation with the State
Governments concerned.

Recovery of Duties From U. K,

84 Shri Gldwanl: Will the Minister
of Transport be pleased 1o state:

(a) whether the recovery of the cost
E% 73,912) of two barges from the
r-in-Chief, East Indies Naval
{-In?dqunners, Ceylon is ouumndm;

(b) if so, what stc?enrcbemgmken
to recover the amount

The Deputy Minister of Rallwa
1a,»,d Trl.nlport (Shri Alagesan): (a)

(b) The question of the recovery of thS
cost of two barges was the subject of
prolonged correspondence between the
Accountant General, Bombay, the British
Naval Cashier, Bombay and the Capt.
Superintendent, Royal Naval Yard, Trin-
comalee. As this produced no results,
Government have taken up the matter
with the U.K, Government through the
High Cmmmuumcr in London. An
interim ly has been received to the
effect tlut ¢ Admiralty is considering the
matter. '

Grand Trunk Express

384. Shri Veer swamy: Will the Minis-
Reilways be pleased to state:

(a) the number of times the Grand

Trunk Express arrived late in Delhi and
in Madras in the lsst six months ended
318t October, 1955; and

(b) what efforty
Jh: mafmbchgm-dcw
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The Deputy Minister of Railways
and Trlmport (Shri Alagesan) : (a)
During the t_pt:rmd 1st May to 31t October,
1955, out of a total of 184 occasions, No. 15
Dewn Grand Trunk Express arrived late
at Delhi on 165 occasions and No. 16 Up
Grand Trunk Express arrived late at
Madras on 134 occasions.

(b) The punctual running of these
trains, covering a long distance ~mostly
with single line, continues to  receive  the
constant attention of the Railwhy Adminis-
trations. The Railways are being asked to
take special steps to improve the perfor-
mance of these trains.

dwmww drerfeat
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Air Agreement with U.S.S.R.

387, {Shri D. C. Sharma:
*\Dr. Rami Subhag Singh:

Will the Minister of Communications
be pleased to state:

(a) whether any
mercial cooperation between the Civil
Aviation Adminisration under the
Council of Ministers of the U.S.S.R.
and Air India International has been
entred upon; and

(b) if so, its nature?

ent on Com-

(ST Rea) Babadusy (o and (o),
c.dons (Shri l) and (b).
]plwccmttha.lcofme Sabha a
statement g-mni the requisite mfomunun
{Ses Appendix 1V, annexure No. 22]
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Alr-Conditioned Coaches

388. Shri S. K. Razmi: Will the
Minister of Railways be pleased to state:

() the number of new air-condi-

tioned coaches brought into use during
the years 19§4-55 and 1955-56 (upto
October, 1955); .

(b) the total cost involved in it;

(c) the earnings from the air-condi-

uocll-:od class durmg the same period;
an

(d) whether the enrmnin show any
increase as compared to the figures of
the period before the abolition of the
former first class ?

The Deputy Minister of Rallw-?m

and Transport (Shri All'uan):

1954-55

1955-56 (Up to October, 32 oonchcs
1955)

" (b) The estimated cost of coaches is.
Rs. 1,51,24,000 approximately .

(c) During the }{v:nod 18t April to-
31st October, 1955, 35 lakhs as against
28 lakhs for the correspondmg period of
the previous year.

(d) Yes, as will be seen from the
reply to part (c) above.

Losses Due to Pilferage on Railways

l? ~ Shri Nageshwar Prasad Sinha:
Will the Minister of Railways be pleas--
ed to state:

(a) the total lossin mpees sustained
by the Railways in the 1953-54
:}'ld 1954-55 on account of pilferage -

(i) coal, and
(ii) other goods; and
(b) the steps taken to check this?

ty Minister of Railways
nd'rmsport (Shrl Alagesan) : (a)

(i) Rs. 8,82,531 in 1953-54 and
Rs. 8,61,570 in 1954-55.

Note :—Fi of the North Eastern,
Wn%grr;: Southern and Eastern
Railways are not included as
separate  statistics are not
maintained by them for losses
sustained on account of pilferage
of coal.

ii) Re. 1,15,23,873, in  1953-S4
@ and Rs. 19,22,483 in I954-55.
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(b) (i) Re-organisation and strepg-
thening of the m?.',
Security Forces on Railways.

(i)Y Increased vilgilance by Railway
Security Force . personnel
at stations and yards.

(iii) Escorting of trains by Railway
Securi Force, Railway
Protection Police and Govern-
ment Railway Police staff and
also patrol and raids by such
staff at plague spots.

(iv)THolding of  co-ordination
meetings between officials
of the Police and Railway
Security Force as also Railway
Officials for exchange of in-
formati regarding  crime
and crinfinals,

(v) Construction of boundary walls
etc. at vulnerable station
yards and sheds.

(vi) Adequate  lightin arrange-
ments in sheds, sidings, yards
etc,

(vii) Extensive use of Ellis-Patent
locks on B, G. wagons and
double rivettiog,  wherever
practicable. on M.G. wagons
containing valuable commodities.

Telephone Exchanges In Bombay

390. Shri Gidwani: Will the Minister
of Communications be pleased to

state o

(a) the total capacity of telephone
exchanges in Bombay, and

(b) the unsatisfied demand of tele-
phones in that city ?

The Deputy Minister of Com-
munications ‘Shri Raj Bahadur) :

(8) 37,350, lines.

(b) No waiting list of prospective
subscribers is maintained but the
unsatisfied demand is expected
to be of the order of 35,000.

Paddy Crops in Manlpur

391. Shri Amjad Ali: Will the Minis-
ter of Food and Agriculture be pleased
1o state:

(a) whether fa is a fact that 120 villages
in the Tamenglong sub-division of Manipur
have been invaded by rats and the entire
paddy crop has been destroyed in 74 of
them; and .

(b) whether the rat menace has been
continuing for the last 3 years?
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The Minister of Food and agricnl-
tare (Shri A. P. Jain) (a) Some dun'hfz
to crops was caused by rats in certain
villages. It is, howaver, not correct that
the entire paddy crop had been destroyed.

(b) ‘Some damage by rats has been an
annual feature in the area.

Railway Claims

393. Shri Sinhasan Singh: Will the
Minister of Rallways be pleased to
refer to the reply given ro part (c) of
Starred Question No. 812 on the 17th
August, 1955 regarding the Watch and
Ward Department of the N.E. Railway
and state the amounts of claims paid
in those years ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): A
stat*m=nt showing the requisit: informa-
tion is  atrached. iSu Appendix IV
anncxure  No. 23],

AT TOR ® T T &

383 st wo W0 @fwar: W
o W 7g T XY wr F%R

(F) texu-4% # ¥ I
# firaat 79 L0 T97T geT 9 AR
= ¥ ;)

(w) oo & s AT o A9
TP W JATR ¥ HH qE 6 faaw
T ¢ ;

() ford &Rl 9T it &

w33 WX IAH #Y gay # ay sqar
¥t i ¢ femy AT & WA W) AT

o oY gfaar 7 & W

o (7) w1 gl w &
¥ fad ®r{ s Gy mar  ?

T owr ofcegn ITR (st

wewem) :  (¥) W &w —y
, BT — ot it
(w) =t =
(™ 2



781 Written Answers

(w) o g, freag Wi foeremma
& 3 gIoT AT Y I FHT L ATGT
T | 9Tg & AN fad T snee
¥ W Re e Baw w e
XA WA

form aveft gt F w9

S = far s
Q. o } RRYU-YE
R. foix
3. WIET
¥. fawdr Qv LENE~Y0
¥, TETNq
o gt )
o. YAEr
. &, fasw ey e-4T
8. g
to. @y

wfray W

WY, ot ®o wro wWifwar : W=
ww site gy 5o @ & daw T oW
foar @ & g w0 fr fod
frafafes o frarf € & -

(%) w@aq F ool o fadei &

o faer sefrar avde s fear

T ¥ W firew wraTe f ag;
W .

(&) ¥ a8 § “fa=d sk
wd” # wepare: e wtfrar aeie
TOqw e @ ?

wiq site g sft (ft go e
dw) : (%) aw (%), F feror
aedt w3 faar T § [vheR afcve
¥ wee e 3|1

8 DECEMBER 1955

Written Answers 782
Rallway Claims

,395. Shri Bheekha Bhal: Will the
Minister of Railways be pleascd to refer
to the reply given to Starred Question
No. 1353 on the 2nd September, 1955
and state:

(a) the amount of claims still pend-
ing disposal; and

(b) the reasons for such huge com-
pensation being paid every year?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (2)
Claimants in many cases donot specify
the amounts claim=d in their initial letter
so that Railways do not maintain sratistics
of the amounts claimed as distinct from
the amounts paid.

(b) (i) Incrcase in the volume of

traffic carried ;

(i) Increase in the prices of commo-
dities ;
(iii) Improper packing, labelling and
marking of consignments; and
(iv) Pilferages and thefts in transit.
However, the amount paid on account
of compensa:ion claims has steadily declined
in recent years.

Road Development in Rajasthan

4
396. Shri Bheekha Bhai: Will the
Minister of Tramsport be plea o
state the total amount of loan and subsidy
sanctioned for the development of roads
to Rajasthan year-wise since 1949 ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (2)
At statemznt giving the requisicc informsa-
;f;mis a]ttachcd. [See Appendix IV, annexure

0. 25).

Inpo::t of Sugar

397. Shri Morarka: Will the Minister
of Foed and Agriculture be pleascd
state:

(a) the totral quantity of sugar im-
ported in India during 1955 so far;

(b) th: balance with Government at
present;

(c) the total profit made by Gov-
ernment so far during the period 1953
to 1955 and the total amount iav:.cd
in the stock lying with the Government;

(d) how does the Government pro-
pose to utilise the profis made on these
transactions; and
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" (¢) what is the Government’s policy
for disposing of the balance stogks?

The Minister of Food and, Agricul-
ture (Shri A. P. Jain): (8) 3-79 lakh tons
upto 31st October, 1955.

) 1-158 lakh tons as on the 18t Novem-
ber, 1955,

(c) A total profit of Rs. 7-81 crores is
anticipated on the entire quantity of sugar
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E;‘.;f"‘“”" for import from 1953 to 1955.

e cost of the sugar in stock with Govern-
ment on the 1st November, 1955 works

out Rs. 8-89 crores.

(d) The profits will mainly merge in
the general revenues.

(e) It is pro; fpm:ed to continue the
existing policy of sale of sugar ex-docks or
ex-godowns at prices fixed by Governmem
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(Part II—Proceedings other than Questions and Answers)

1749
LOK SABHA
Thursday, 8th December, 1955

The Lok Sabha met at Eleven of the
Clock.

[Mp. SPEAKER in the Chair.]
QUESTIONS AND ANSWERS

(See Part I)
12 NOON
BUSINESS ADVISORY
COMMITTEE

THIRTIETE REPORT

The Minister of Parliamentary
Aftairs (Shri Satys Narayan Sinha):
T beg to move:

“That this House agrees with
the Thirtieth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the Tth
December, 1955.”

Mr. Speaker: The question is:

“That this House agrees with
the Thirtieth Report of the Busi-
ness Advisory Committee present-
-ed to the House on the 7Tth Decem-
ber, 1855.”

The motion was adopted.

——

CONSTITUTION (EIGHTH
AMENDMENT) BILL

. The Minister of Law and Minority

4Affairs (Shri Biswas): I beg to move
‘or leave to introduce a Bill further
fo amend the Constitution of India.
447 LSD.

i
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Dr. Erishnaswami (Kancheepu-
ram): Sir, I rise on a point of order.

Mr. Speaker: Let me put the motion
before the House. The motion is for
leave to be granted to introduce a
8ill.

Dr. Krishnaswami: I want to raise
a point of order.

Mr. Speaker: .The Bill is not yet
before the House; it has to be intro-
duced.

Shri U. M. Trivedi (Chittor): But,
we want to raise our objection before
the introduction.

Shri N, C. Chatterjee (Hooghly):
Sir, the Bill has been circulated and
we know what is the provision con-
tained in it. It is really substantially
identieal. .

Mr, Speaker: The hon. Member is
pverfectly at liberty to point that out.
The Chair will consider that. The
Chair will consider fully whatever
the Members have to say on the dif-
terent points. But, there is also a
technical point that unless the Bill
is before us how can I hear any points
of order on that Bill. Introduction of
a Bill is merely a formal business.
Introduction aces not mean accept-
ance of the PBill by the House.

Shri N. C. Chatterjee: I am sorry,
Sir; if you kindly look at rule 321 it
says:

“A motioc must not raise a
question substantially identical
with one on which the House has
given a decision in the same ses-
sion.”

What I am point out is.....

Mr. Speaker: Order, order. I quite
agree. But, what is that motion? He

-
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[Mr. Speaker]
wants leave to introduce a Bill to
amend the Constitution of India. My
question is: what is the amendment
that he is seeking? The hon. Mem-
bers know and the Chair knows......

Shri Kamath (Hoshangabad): It is
a motion for leave, Sir.

Mr. Speaker: A motion for leave to
introduce a Bill is made.

Shri H. N. Mukerjee (Calcutta
North-East): May I submit, Sir, that
for some reason which I cannot
exactly fathom the text of the Bill
which is going to be introduced has
already been circulated to Members—
perhaps in order to intimate the con-
tents of this fresh Bill. Usually, after
the introduction is over we get copies
of the Bill but on this occasion we
have already got a copy of the Bill

That is why these objections are
being raised.

Mr. Speaker: Members getting in-
dividually a copy of the Bill in ad-
vance of a proposal being placed be-
fore the House is a different thing
altogether. I am not denying that
the Members have knowledge about
the Bill. I said even the Chair has
knowledge of what the hon. Minister
is going to introduce. But, if we
are going to follow the procedure
there must be some proposition before
the House and it is therefore that T
said that let the Bill be introduced. 1
gshall hear everything and then decide
+she point of order. After introduc-
tion of the Bill the House is in
possession of what the hon. Minister
\s trying to introduce formally and if
i come to the conclusion that the
point of order raised by Members
should be upheld I shall do so and
the Bill will disappear. If I do not
do it then the Bill will continue.

Shri N. C. Chatterjee: With great
respect to you, Sir, we do not want to
challenge your ruling in any way.
What I am pointing out is that the
hon. Law Minister moved a motion
which is in contravention of rule 321
of the Rules of Procedure and Con-
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duct of Business in the House of the
People which gays:

“A motion must not raise a
question substantially identical
with one on which the House has
given a decision in the same ses-
sion.™

What 1 am saying is that the hon.
Minister is moving a motion for the
purpose of getting leave of the House
to introduce a Bill and I should like
to say that, that Bill is substantially
identical with a Bill on which the
legislative judgment of this House
has already been passed. Therefore,
I submit that the motion cannot be
moved and this motion itself is out of
order.

Shri U. M. Trivedi: May I submit,

The Minister of Defence Organisa-
tion (Shri Tyagl): Sir, I want to
make a submission.

Mr. Speaker: Let me hear one by
one. Yes, Shri Trivedi.

Shrli U. M. Trivedi: Sir, under rule
980 it is provided:

“If a motion for leave to in.
troduce a Bill is opposed, the
Speaker, after permitting, if he
thinks fit, a brief explanatory
statement from the member who
moves and from the member who
opposes the motion, may, without
further debate, put the question:

It means: -“as soon as leave is
sought to introduce a Bill”. Then
there is a proviso:

“Provided that where a motion
is opposed on the ground that
the Bill initiates legislation out-
side the legislative competence of
the House, the Speaker may per-
mit a full discussion thereon.”

That also is, before leave to intro-
duce the Bill can be given. There-
fore, my submission in this case is
that by the provisions of our proce-
dural law this is outsile the compet-
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ency of the House this session or out-

side the jurisdiction of the present
session of Parliament to have a dis-
cussion on this Bill. Under the cir-
cumstances, Sir, if the Bill is intro-
duced then there would be merely a
point of order but this discussion
which we are now going to have is a
discussion on the opposition to the in-
troduction of the Bill itself.

Mr. Speaker: I see the point? He
may raise the point about the Bill
being outside the legislative compet-
ency of the House—mark the words.
As I have understood it, the poigt
that is sought to be raised is—it is not
that the Bill is outside the competence
of this House—a procedural one that
the Bill cannot be introduced in this
Session. That is entirely a different
point. It is not opposing the motion
on the ground of the Bill being out-
side the legislative competence of the
House. I hope the distinction is clear.

Shri U. M. Trivedi: That distinction
is clear. What I was submitting is
this. There are two stages in this.
If the opposition can be made on
certain other grounds that is at this
stage when leave is sought for in-
troduction of the Bill. In that case
you are authorised to follow the path
laid down in rule 90 in the first part.
The question of the proviso only
comes in when this further question
is mooted that it is not within the
legislative competence of this House
to proceed with the Bill. That will
be a different discussion. What I
want to suggest is that this is the
proper stage to ralse this opposition.
What will be the ground of opposi-
tion is a different thing.

Mr. Speaker: If the hon. Member
wants to raise a point of order for
opposing giving leave to introduce the
Bill—and not the Bill to be more
exact—he can do so. I have no ob-
jection to that. What I was suggest-
ing was that it is better, to my mind,
if the Bill is before the House. Then
one can decide. At present a deci-
sion is sought merely from the title
of the Bill. I believe there are other
Bills also to amend the Constitution
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One has to be clear as to what specifi-
cally the amendment sought is. I am
trying to be very clear on the proce-
dural part of it as to when and at
what time the objection could be
raised. It is not that I am against
the objection. I am prepared to hear
every thing.

Shri N. C. Chatterjeez The only
point on which I felt difficulty was
this, If we do not urge this point at
this stage it may be said that it would
be too late at a later stage because
under rule 821 it is laid down that if
a matter is, if I may call it res judi-
cata, barred by the principle of prior
adjudication of this House then it is
finished and it cannot be raised at all
on the floor of this House. If you
read rule 149(1) along with rule 321,
it will be clear:

“Where any of the following
motions under these rules in re-
gard to a Bill is rejected by the
House, no further motion shall be
made with reference to the Bill
and such Bill shall be removed
from the Register of Bills pend-
ing in the House for the session:”

™One of the motions is mt::nﬁuned in
sub-rule (ii) which says:

“that the Bill be referred to a
Select Committee;”

That means, when the Bill fails to
get the requisite majority prescribed
by the rules, in the legislative judg-
ment of this House it has been re-
jected, and therefore the Bill is re-
moved from the Register of Bills. It
must be removed.

My point is that having regard to
the clear decision of the House, the
rejection by virtue of the operational
rule 149 is, I submit, perfectly intra
vires and is in conformity with the
Constitution. Rule 321 indicates that
this is the proper stage when we
should take the point. It is for you
to decide.

The Minister of Commerce and In-
dustry and Iren and Steel (Shri T. T.
KErishnamachari): If the hon Member
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[Shri. T. T. Krishnamachari]

wishes to oppose the Bill because he
has some knowledge of the contents
of the Bill, he is perfectly entitled to
do so, and the first part of rule 90
will operate. The Chair will ask the
Member who opposes, to make a state-
ment and there will be a statement
by the mover of the Bill, and
then the House will have to take
«a decision. No discussion is allowed.
If, on the other hand, the Bill is
barred because of the rules quoted by
my hon. friend opposite—rules 321
and 149—then the question is, there is
time to raise the objection or the
point of order. The objection or the
point of order is to be raised at the
consideration stage, saying that the
Bill should not be taken up for con-
sideration and that it should be re-
jected. Then the intricacies and the
legalities connected with it cannot be
expounded, because we all know and
the hon. Members opposite and those
here know something about it; that
might be a debatable point. But, at
the present moment, if I may humbly
submit, the Chair is bound by the first
part of rule 90. If any hon. Member
objects, he can make a short state-
ment indicating the objection and the
hon. mover will have to make a state-
ment, and the matter will have to be
decided by the Houuse. The point of
order at this stage will not arise, be-
cause rule 90 is very c¢lear on the
point.

Mr. Speaker: I think I am inclined
to agree with what the hon. Minister
has said about the procedural part of
it. I can also assure the hon. Mem-
bers on the Opposition side who are
keen to raise the point, that they will
be perfectly at liberty to raise it at
the consideration stage. It is not that
because they did not raise it at the
earliest opportunity, that they will
be barred. But the real difficulty
which I have been feeling is, what is
it that we are going to consider as
barred, unless the thing is before the
House. As the hon. Minister has
said, we know. and as I said, even
the Chair knows what it is, but our
individual and personal Inowledge is
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something different from the know-
ledge of the House when the measure
is formally introduced in the House.
Lawyers know very well the rule that
the judges own knowledge of certain
things cannot be taken into account
unless that matter is formally before
the judge and is proved. That is my
difficulty. I think, instead of taking
up further time over this point, we
may take it up some other time and
keep it open. I was suggesting this
remedy—that let the formal introduc-
tion take place and the point may be
argued immediately if hon. Members
want. I have no objection to that.

Shri Raghavachari (Penukonda):
The whole point is this. Supposing
this motion for introduction is carried:
then only, the House has knowledge
of the Bill and the subsequent objec-
tions against acceptance must come.
If once the motion for introduction is
passed by the House, then there is no
more objection to it. Only at the
next stage the matter again comes
before the House for consideration.
That would mean, if we should raise
the objection then, the objections
which we intend to raise for the very
introduction of the Bill could not
come there. That stage comes only
when the matter is before the House
and after acception. You are Sug-
gesting that though it is  introduced
now, you will still keep it open and
the objections against introduction
will be considered afterwards, and
then you will relate it back and say
that the introduction is cancelled.
That means, the House will have to
do something which has already been
done. Then, at a later stage, after
consideration, if you agree with the
objections, you are proposing that you
will allow the objections to be raised
and you will reconsider that has al-
ready been done, that is, the motion
that is already passed. Therefore,
my submission is, there is something
like a right—objecting . to a motion
for leave to introduce the Bill. It is
not that such a right is not available
and that there should be no discus-
sion. Unless the House gets cogni-
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zance of this, how can an objection -

to the introduction of the motion it-
self be taken? Therefore my submis-
sion is, the point has to be considered
now, and then you may give your
considered ruling.
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tion? Under rule 90, “if a motion for
leave to introduce a Bill is opposed,
the Speaker, after permitting, if he
thinks fit, a brief explanatory state-
ment from the Member who moves
and from the Member who opposes
the motion, may, without further de-
bate, put the question”. That is part
(1). The proviso says:

“where the motion is opposed
on the ground that the Bill initi-
ates legislation outside the legis-
lative competence of the House,
the Speaker may permit a full
discussion thereon”.

But certainly it is not claimed that
the Bill is outside the legislative
competence of the House. What is
claimed is probably something dif-
ferent.

Shri N. C. Chatterjee: May I point

out one thing? I am not arguing the
point that the Bill is inherently ultra

vires of the Constitution. That is not

my point. But I am pointing out that

under the rules, there is a definite

embargo put upon the reconsideration

in the same session of the same matter
which has been subject to the legis-
lative judgment of Parliament. What
I am pointing out is this: it is based
on rule 321 and also on the precedents

from other Parliaments which more or

less have got similar or identical pro-
visions. What I am pointing out is,
supposing we allow this motion to go
through, would it still be open to us
te urge the point at the consideratio~

" stage?
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Shri T. T. Krishnamachari: The
words used by the hon. Member—
“reconsideration” of the matter—actu-
ally gives the point away. It is only
at the consideration stage that you
ean urge thai the matter should not
be eonsidered.

Shri Gadgil (Poona  Central):
. Since Rule 80 provides that the House
can oppose a motion, it presumably
means that the House must know
what it has to oppose. If a state-
ment about the objects is required
under your direction from the hon.
Member, then the House is in posses-
sion of the substance of the Bill. As
soon as that is the property of the
House, other sections are relevant
and if these objections are to be raised
at a later stage, it is much better that
they are raised now and discussed.

Mr. Speaker: I do not think I will
take up time over this point. It is
really of a very minor significance as
compared to the other point. Per-
sonally, I want to know and hear fully
on points of merits, namely, as to
whether this Bill is barred- under
Rule 321 or under any other Rule of
Procedure. That is the principal
point. I have been thinking that that
point can be taken up even after in-
troduction. The present gquestion is
that the leave of the House is asked
for to introduce a Bill. The Bill comes
in; it is not that the House is com-
mitted to the principle of the Bill. It
is not that because the Minister has
brought the Bill, therefore it is within
the legal competence of this House
or the mere fact of leave being
granted to introduce the Bill bars
any hon. Member to raise the other
point, namely, that the Bill cannot be
taken in this session. The two are
entirely distinet points to my mind.
But instead of spending any more
time, as we are practically running
against time so far as this session is
concerned, I am prepared to hear
at this stage. That would be, to my
mind, somewhat incongruous, as the
Bill is not before the House. That
fe my difficulty. That is why I have
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been suggesting let leave be granted;
let the Bill be before the House and
the point may be urged. I am pre-
pared to hear the objections here and
now.

Shri Kamath: I want a clarification.
Will it be done only at the conside-
ration stage then?

Mr. Speaker: I can hear the ob-
jections immediately, at any time. I
don't think I must wait till the con-
sideration period, because hon.
Members must have an opportunity
of expressing themselves fully, and
the Chair also should have an oppor-
tunity of studying what the Members
say and coming to a considered ron-
clusion.

Sardar Hukam Singh (Kapurthala-
Bhatinda): The House should not
consider anything unless there is a
motion in that respect. When leave
is granted, the Bill is introduced.
Then, if you want to consider any-
thing in respect of that Bill, there
must be some motion which should
come either from some other hon.
Member or from the Treasury Ben-
ches. Otherwise, I find it difficult to
understand how we can take it Up.

Mr. Speaker: The hon. Member
will see that so far as the procedure
is concerned, the question is on the
grant of leave, whatever the Bill may
be. Introduction does not require a
vote of this House. The hon. Minister
or the hon. Member has only to get
up and say “T introduce the Bill” and
the Bill is before the House. This
point can be raised, even if there is.
any difficulty of procedure which the
hon. Member has in mind, by un-
animous agreement of all concerned
I shall hear the points immediately.
I have no objection to that.

Sardar Hukam Singh: It would be a
Fli.ﬂerent thing for the House to give
its unanimous agreement; but cer-
tainly there would be that technical
difficulty so far as our rules at pre-
sent are concerned, because no syb-
Ject can be considered and no
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discussion can take place unless there
is some motion before the House.

Mr. Speaker: The Bill is before the
House and I think the rules are in-
tended for the purposes of facilitating
transaction of Business of the House.
We may consider the question of
changing the rules, if necessary, rather
than throttling the business before
the House. I am taking that view.

Shri H. N. Mukerjee: We are asked
to give leave to the hon. Minister to
introduce the Bill. I am not con-
cerned with the merits of the matter;
but, rightly or wrongly, a question
has been raised about the introduca-
bility of this Bill under Rule 321, be-
cause it is said that it is substantially
identical with the Bill which ought to
have been taken off the register of
Bills. The gquestion has been raised;
we are asked to say “Aye" or “No"
to the question whether we should
give leave to introduce the Bill. If
the rules allow, you may tell us that
you are postponing your decision on
this issue, but we cannot be asked to
give leave to the hon. Minister to
introduce the Bill, unless you tell us
that he is within his rights for asking
leave of the House to introduce the
Bill. That is the difficulty which dis-
turbs us. I am not concerned with
the merits, but I want you to give a
ruling on this point.

Shri Kamath: In Rule 321, the
word “motion” is used. After the Bill
is introduced, what will be the motion

on which we can raise the point of
order?

Mr. Speaker: If hon. Members are
agreeable, they might argue on a
subsequent day when the hon. Minis-
ter makes a motion. Or, the hon.
Minister may make a motion immedi-
2tely that the Bill be taken inte con-
sideration. Let there be argument
over that point as early as possible.

Dr. Erishnaswami: Our objection
is to the introduction.

Mr. Spen'ker: 1 need not argue this
point any further or take more time.
The statement is very clear that it is
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opposed on the ground that thuBm
cannot be introduced in this session.
That is the long and short of it. Why
it cannot be introduced is another
question. I should like to hear the
hon. Minister and then put the
motion.

Shri Biswas: 1 take it that under
your ruling I am called wupon to
make a brief statement under the
first part of Rule 80; it will then be
open to my friend or friends who
oppose this motion to state their rea-
sons briefly and the question will
then be put by you to the House.
Copies of this Bill had been circulat-
ed; that is correct. It will appear
from the Bill which has been cir-
culated that this is not identical with
the other Bill nor does raise gques-
tions identical with any which had
been raised by the other Bill the
consideration motion of which the
Deputy Speaker was pleased to de-
clare as “not carried”, not that the
Bill was “rejected”. If you allow me
to refer to the provisions of the Bill
which is now being introduced, you
will see a marked departure from the
previous Bill. As a matter of fact, it
adds two important provisions,
namely that a Bill for the formation
of new States or altering the bounda-
ries of States, etc., shall be intro-
duced in either House only after the
President has recommended it and
secondly, after the President has
made a reference to the legislatures
of the States concerned for expres-
sing their views, but the Bill does not
stop there. Besides stating that the
views must be expressed within such
period as may be specified in the re-
ference, we have added a few more
words of great importance: “or within
such further period as the President
may allow and the period so specified
or allowed has expired.” These words
were not there before. Under the
provisions of the other Bill, it was
open to the Government to introduce
the Bill even without waiting for the
views of the State legislatures, though
it is very improbable that the Gov-
ernment should have adopted such a
course. Now, it is clearly stated, not
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[Shri Biswas]
only must the Government wait till
the views are expressed within the
time allowed but the President may
also extend the time for the expres-
sion of views and where the time
has been extended, Government must
wait till the extended period has ex-
pired. These are two important pro-
visos and I submit for your conside-
ration and for the consideration of the
House that these two additions re-
present .a vital difference from the
old Bill. Therefore, it does not raise
an identical question as contemplated
in rule 321.

Mi. Speaker: Now, it appears that
the debate is taking a turn of dis-
cussing this question on merits.

Dr. Krishnaswami: Not on merits.

Mr. Speaker: On merits means
merits of the question as to whether
the Bill is barred. It is something
different from what 1 was saying.
But, instead of taking time, I may
say without committing myself or the
Chair that the procedure is a proper
one, when we are racing against time,
let that point be heard at present in
the course of opposition to the motion
for leave. I shall reserve my decision
on that point. But, if I reserve the
decision, the guestion of leave is ne-
cessarily to be postponed because the
ground urged will be, opposition to
the leave motion. I consider, espe-
cially because of shortness of time,
that both the leave motion and the
subsequent motions in respect of the
Bill should be discussed on the same
d:ay, so that, if I come to the.conclu-
sion, after hearing, that the objection
Is not valid, the House may proceed
to grant leave, immediately introduc-
tion takes place and, immediately
consideration stage and the further
stages are gone through. I think that
would be the most equitable course.

Some Hon. Members: Ves,

Mr. SBpeaker: 1 hear, therefore,
these objections on the understand-
ing that all the further processes will
take place on the same day provided
I do not agree with the opposition
view. :
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Shri Kamath: Time alone will
show.

Dr. Krishnaswami: Under
321, it is laid down that a motion
must not raise a question substan-
tially identical with one on which the
House has given a decision in the
same session. A Bill on this wvery
same subject was introduced and
leave was granted. The question is
whether the House having given a
decision on the motion for leave to
introduce a Bill, substantially the
same as the present one, this motion
is barred under Rule 321. Is this Bill
substantially identical with the pre-
vious Bill? I submit that it is. The
only material change that has been
made in this Bill is the addition of
the words: “or within such further
period as the President may allow
and the period so specified or allow=-
ed has expired”. The addition of
these words makes no difference at
all to the substance of the Bill. What
is now sought to be inserted is im-
plicit in the provisions of the Bill
Even in the original Bill, the Seventh
Amendment Bill, the power to specify
the period by the President carried
with it the power to vary it, to extend
it and to alter the date. This is so
under section 21 of the General Clau-
ses Act which I shall read to the
House. Section 21 reads as follows:

‘“Where, by any Central Act or
Regulation, a power to issue
notifications, orders, rules or bye-
laws is conferred, then that power
includes a power, exercisable in
the like manner and subject to
the like sanction and conditions
if any, to add to, amend, very or
rescind any notifications, orders,
rules or bye-laws so issued.'

Under this very section 21 it was
held that the power to fix a date for
election must be taken to inelude the
power to postpone any date so fixed.
The leading cases on this point are
ALR. 1927, 70 Calcutta, 704 (Bhuban
Mohan Basak V. Chairman, Dacca,
Municipality) and A.IR. 1837 Cal-
cutta 718 (Subodh Chandra V.
Gnanendra Nath). From our point of

Rule
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view, the General Clauses Act has
been made under article 367 (1) to
apply to the interpretation of the
Constitution. I should like to read
the relevant article.

[Mr. Depury-SpEAKER in the Chair]

Article 367 (1) reads as follows:

“Unless the context otherwise
requires, the General Clauses Act,
1897, shall, subject to any adapta-
tions and modifications that may
be made therein under article
372, apply for the interpretation
of this Constitution as it applies
for the interpretation of an Act
of the Legislature of the Domi-
nion of India.”

Therefore, I submit that this is
within the scope even of the original
Bill. I say that it was implicit for
the President to extend the period
if he so chose.

Now, I pass on to the other words.
The words “the period so specified or
allowed has expired” are totally re-
dundant, especially as the proviso in
the original Bill makes it clear that
no Bill can be introduced without
obtaining the views of the legisla-
tures concerned expressed within the
period specified. The Seventh Amend-
ment Bill itself contains all these
things materially. What has been done
by the Government is to unsuccess-
fully dress up the same old Bill and
present it in tattered rags to this
legislature saying that it is an en-
tirely different thing. It is not a dif-
ferent thing. It is substantially the
same thing. Therefore, since it is
substantially the same as the pre-
vious one, no motion can be made
during the current session for leave
to introduce this Bill

I am not going into the merits of
this Bill, because, at this stage, it is
not necessary for me to go into that.
But, I am interested in defending the
democratic procedure of this House
which it is absolutely important that
we should defend. Rightly or wrong-
ly that Bill did not have the re-
quisite mujority and therefore it was
not carried. The attempt which . was
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made by the Law Minister to dis-
tinguish between a Constitutional
Amendment and an ordinary motion
does not hold water. I think he
suggested that Rule 169 which applies
to a Constitutional Amendment Bill
reads completely different from what
applies to ordinary Bills. Rule 169
reads as follows:
“if the motion in respect of
such Bill is that—
(i) it be taken into conside-
ration, or
(ii) it be referred to a Select
Committee of the House, or
(iii) it be referred to a Joint

Committee of both the Houses

with the Concurrence of the Coun-

cil, or

- (iv) it be circulated for the

purpose of eliciting opinion

thereon, or
then the motion shall be deemed to
have been carried if it is passed by
a majority...... &
[Mr. SPEAKER in the Chair]

In contrast it was said in Rule 149
the word ‘rejected’ is used. I do not
think there is my material difference
in not using the word ‘rejected’ in
Rule 169 is in pari materia with the
language of rule 149 and shows ana
requires that at the warious stages of
the Bill before it is finally passed, the
special majority provision operates.
The only difference is that while in
rule 149 the expression “rejected” is
used, in rule 169 the expression
“deemed to have been carried” s
used. If the intention is that where
it is not carried under rule 1689, a pro-
cedure different from rule 149 should
apply, it should have been clearly
stated that a motion not being carried
is different from a motion rejected,
and therefore the same consequences
which arise under rule 149 will not
arise under rule 169. But there is no
saving clause or reservation under
rule 169. In the absence of an ex-
press reservation to that effect, it
would be illogical and anomalous to
hold that a motion not carried is a
motjion not rejected. Therefore, the
procedure under rule 140 applies to
rule 169.
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[Dr. Krishnaswami]

Besides, if the Government had felt
this was the correct interpretation,
they need not have tried to make a
very great distinction between this
Bill and the previous Bill and show
that this is substantially different
from what was previously intro-
duced.

1 therefore submit that this motion
is totally out of order and that the
Bill cannot be taken up during the
current session of Parliament.

Shri Kamath: I will very briefly
submit at the very outset that the
difference between the Seventh and
the Eighth Bills is not a different be-
tween seven and eight, but only the
difference between seventh and graaf
That is the only difference.

The only difference, the House will
note, is the addition of the last bit
to the second clause: “or within such
further period as the President may
allow and the period so specified or
allowed has expired.” The first part
of this change, if change it can be
called, in the wording has been dealt
with by my hon. friend Dr. Krishna-
may contend, is really a substantial
difference.

On this point—you were not in the
Chair at that time—there - was a
rather heated argument in the
House on the 30th November when
the Bill was first sought to be re-
ferred to Select Committee, and
arguments and counter-arguments
were heard by the Deputy-Speaker.
He himself gave his valuable opinion
and guidance to the House, and after
that the Minister of law gave his
view of the matter. From the official
record I shall read out the relevant
portion of that debate:

“Mr. Deputy-Speaker: 1 have
heard both sides. 1 want a clarifi-
cation from the hon. Law Minis-
ter. With the full knowledge of
what he proposes under this Bill
let it go to the Select Committee.
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All that he smid is that the inten-
tion of the Government is to ask
the States to express an opinion
with one hand through the Presi-
dent,......

—this is the Reporters’ copy, it may
be incorrect— -

...... and introduce the Bill
with the other hand here before
the opinions are received or
will the Bill be introduced only
after the opinions of the States
are received so that the Bill
might be shaped in accordance
with the opinions of the States?
Until that time, no Bill will be
introduced. Is that the object
of the Bill?”

That was a very pertinent and
profound question put by the Deputy-
Speaker to the Minister, and here is
the reply. The Minister disposed of
the matter completely once and for
all. .

“Shri Biswas: Unless the time
given by the President in the re-
ference expires, nothing will be
done. That is in the Bill itself
and I have repeated it several
times.

Mr. Deputy-Speaker: .The hon.
Law Minister is so reasonable
and so sweet now and there is
no misunderstanding now. Has
the hon. Law Minister to say
anything more?

Shri Biswas: If my hon. friend
only refers to the Statement of
Objects and Reasons, he will find
that this matter has been put in
as clearly as the English language
can make it. That is all that I
have to say."

So, after having heard this, I do not
think any reasonable Member, and of
course certainly not you, can hold
that this Eighth Bill is different in
any way from the Seventh, that these
two are not identical at all, not sub-
stantially identical. I believe the word
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“gubstantially” has been deliberately
introduced in the rule, because iden-
tical might mean one thing while
“gubstantially  identically”  might
mean a slightly different thing.

The Minister himself has told the
House so clearly that that is the ob-
ject of the Bill. He has said that the
object has been put in the Statement
of Objects and Reasons as clearly as
the English language can make it.
The Minister said:

“Unless the time given by the
President in the reference expires,
nothing will be done. That is
in the Bill itself and I have repeat-
ed it several times.”

And what does the Eighth Bill say?
“within such further period as the
President may allow”. About that,
Dr. Krishnaswami has said that the
authority that gives time can as well
extend the time. That is a minor
thing. The second part is: “and the
period so specified or allowed has
expired”. And the Minister’s autho-
ritative view is that it is as clear as
the English language can make it—
and the Bill is in English. The
Deputy-Speaker said after that, that
he was very reasonable and very
sweet and after that the motion was
put to the House,

I do not think on this point there
can be any two opinions that the
Eighth Bill is substantially identical
with the Seventh.

I would only anticipate one other
charge that might be levelled against
us, that our contention today is in
the nature of a dilatory process. I
submit in all humility that it is not
so. You will be pleased to note that
if we had wanted to adopt dila-
tory tactics with regard to this matter,
which is vital for the expeditious dis-
posal of the S.R.C. Report, if we on
this side of the House wanted today
it, we could have opposed the Bill on
the last occasion. Barring, I sup-
pose, two here, all of us voted for
the reference motion.
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Shri U. M. Trivedi: The two were
not on this side.

Shri Kamath: On any side; it
does not matter. Only two against
out of 248; 256 voted for it. The
charge cannot therefore be levelled
by any reasonable person.. (Interrup-
tion).

Mr. Speaker: The hon. Member
may address only the Chair.

Bhri Kamath: I am addressing
him through you.

I would therefore, submit that the
motion fell through that day not be-
cause the Opposition wanted to ob-
struct or delay the proceedings, but
because some hon. Members, collea-
gues of mine here, though present in
Delhi and present perhaphs in the
premises of the House, as the later
proceedings showed, did not care to
take part in the proceedings of the
debate. That is why the motion fell
through. I am all for expedition in
this matter, but I am equally con-
cerned, if not' more, with the rights
and privileges of the House and a
proper Parliamentary democratic pro-
cedure to be adopted in this House in
accordance with the Rules of Proce-
dure and Conduct of Business that the
House has adopted. And I am all
against creating a dangerous prece-
dent for the future, a very bad pre-
cedent for the future. I would,
therefore, submit that this Bill being
substantially identical with the Con-
stitution (Seventh Amendment) Bill
has no legs to stand upon and cannot
be introduced in this House. If it is
not the difference between ‘seven’ and
‘saat’, it is at the most the difference
between Tweedledum and Tweedledee
as the English phrase goes. In either
case, it is substantially identical, and
the motion for introduction falls
through and must be rejected by the
House.

Shri N. C. Chatterjee: The issue
on which your judgment is invited is
whether the Constitution (Eighth
Amendment) Bill is substantially id-
entical with the Constitution (Seventh
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[Shri N. C. Chatterjee]

Amendment) Bill on which Parlia-
ment has delivered its judgment. If
I may read to you from one of the
well-known treatises on statute law
by Craies (4th edition)....

Shri C. K. Nair (Outer Delhi): On
a point of order. Are these points of
order only a monopoly of the law-
yers, or are people of commonsense,
and‘ laymen also allowed to express
their views?

Mr. Speaker: It is the monopoly
of none. TLawyers and non-lawyers
can argue. But lawyers can spin
better perhaps than non-lawyers. Of
course, it is expected that everyone
will have some proportions and also
COmMIMonsense.

Shri Kamath:

Mr. Speaker: | may state one
thing. 1 saw a number of Members
getting up for advancing arguments.
I think it is uncessary that the same
argument should be repeated substan-
tially, though the: wording may be
different. I have heard two of the
eminent Members of the Opposition.
I am hearing Shri N. C. Chatterjee
now. I shall hear one or two on this
side, and then I shall hear the hon.
Law Minister; and there, the matter
will end.

Shri U. M. Trivedi:
make one submission....

Mr. Speaker: He can make it later

on.

Shri U. M, Trivedi: The point is
this. With reference to what....

Mr. Speaker: Not now.

Shri N. C. Chatterjee: I wanted to
invite the attention of the House to
some observations of a well-known
writer on statute law, Mr, Craies, who
is recognised as the authority. He
is saying at page 74 of A Treatise on
Statute Law (the latest edition):

“As Abbott, C. J., said in Fox
V. Bishop of Chester (a), it is a
‘well-known principle of law that

I am not a lawyer.

I wan‘ted to
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the provisions of an Act of Parlia-
ment shall not be evaded by shift
or contrivance’;”.

I am submitting that the same prin-
ciple should be operative in the case
of a rule of procedure which is enact-
ed by the Speaker or by the House.
Further Mr. Craies says:

4 ...as Lord Coleridge said in
Wright V. Davies (b), if a con-
tract is ‘framed so as entirely to
defeat the object of an Act of
Parliament’ . such & contract,
‘though not within its express pro-
hibition’, might very well be held
to be impliedly forbidden by it
We accordinly find that a Court
of law will not tolerate such an
evasion of an Act of Parliament
as amounts to a positive ‘fraud
upon the Act’....".

What I am submitting to you with
great respect is that what the hon.
Law Minister is going to do, is to
commit a positive fraud upon the
Rules of Procedure of this House.

“ ...such an evasion being,
Lord Eldon described it in Fox
V. Bishop of Chester (c), ‘a fraud
on the law or an insult to an Act
of Parliament’”.

What the hon. Minister is doing is
really not intentional, but really it is
a fraud upon the statute. It is an
insult to the person who has framed
the rules.

“The expression ‘a fraud upon
an Act' is used with reference
to a transaction ‘which’ as Lord
Coleridge said in Ramsden V.
Lupton (d), ‘ne Court would give
-effect to, because it had no legal
foundation from the beginning....”.

Now, let us test it. What was the
Constitution (Seventh Amendment)
Bill?

[Mgr. DEPUTY-SPEAKER in the Chair]

You may remember the language of
section 11 of the Civil Procedure Code.
‘What principle are we invoking there?
What is the principle behind this
rule? The principle is as old as was
enacted in the 17th century, and since
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them enforced by all parliaments and
by all courts of law. That is, you
have got to get the adjudication of a
forum, may be a tribunal or may be
the Parliament. Once that adjudi-
cation is made, that is final. If you
are defeated, you are defeated, and
you cannot trouble the Parliament as
the forum again and say that you will
bring it up in the same session. I am
reading now from May's Parliamen-
tary Practice (14th edition). At
page 554, this is what we find:

“When a Bill has been brought
into the House and rejected,
another Bill of the same argu-
ment and matter may not be re-
newed and begun again in the
same House in the same session
where  the former Bill was
begun”.

Kindly see the language, namely
‘the same argument and the same
matter’. Is there any possible doubt
that this Bill is of the same argument
and the same matter?

Now, what is the language of our
rule? Our rule says that if it is sub-
stantially identical, then it must be
rejected. Now, what is the meaning
of the expression ‘substantjally iden-
tical? You may remember our well-
known definition of res judiccta in
section 11 of the Civil Procedure
Code. If a matter concerns directly
and substantially an issue which has
already been adjudicated upon, then
there is a positive bar upon every
court to consider that matter again.
‘Directly and substantially an issue’
does. not mean ‘absolutely identical’,
for then it can be got round by simply
drafting a plaint and saying, there is
a little change here or there. You
have to look to the substance of it.

I have been looking into the dic-
tionaries, and I find that ‘substantial-
ly identical’ means—I am quoting
from the Oxford Dictionary—

“esgentially agreeing in material
construction or properties or ega-
lities or meaning.”.

So, the meaing of the expression
‘substantially identical’ is that in es-
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sence, it is the same thing or
material........

Mr. Deputy-Speaker: What is “es-
sence"? After all, in the English
dictionary, where one expression is
sought to be explained by other ex-
pressions, we must stop at some fun-
damental expression. I cannot go on
asking what is the meaning of each
expression. If you say ‘substantially’
we generally understand it

Shri N. C. Chatterjee: The very
fact that the word ‘substantially’ is
used shows.... 1

Mr. Deputy-Speaker: Not ‘identical’,
but ‘substantial’. A word or two
words need not be there. That is
what possibly the hon. Member says.
I do not know yet.

Shri N. C. Chatterjee: What I am
pointing out is this. The word ‘sub-
stantially’ is there in very well-known
statutes, for instance, in section 11 of
the Civil Procedure Code, which deals
with res judicata. And we know that
it will be a mere fraud on section 11,
if you say that you have changed the
sequence or the reliefs have been al-
tered, and therefore you must have
another adjudication from a court of
law. -

Now, the question is this. In mate-
rial particulars, is it to the same thing?
Or it is materially the same thing
with regard to qualities or meanings?
Let us now look at the Constitution
(Seventh Amendment) Bill and the
Constitution (Eighth Amendment)
Bill. The operative provision in the
Constitution (Seventh Amendment)
Bill read as follows:

“Provided that no Bill for the
purpose shall be introduced in
either House of Parliament except
on the recommendation of the
President, and unless, where the
proposal contained in the Bill
affects the area, boundaries or
name of any of the States speci-
fled in Part A or Part B of the

- First Schedule, the Bill has been
referred by the President to the
Legislature of that State for ex-
pressing its views wfthin such
period as may be specified in the
reference.”.
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[Shri N. C. Chatterjee]

Look at the quality. Look at the
substance of the matter. Substan-
tially what does it may? It says
three things. Firstly, a Bill which
comes within the scope of article
3 of the Constitution shall not be in-
troduced unless three conditions are
satisfied, namely (i) President’s re-
commendation, (ii) reference to a
State in case of alteration of name,
boundary or area, and (iii) fixation or
prescribing of some time for the ex-
pression of views. What I am point-
ing out is that essentially that is the
provision. Now, look at the Consti-
tution (Eighth Amendment) Bill. It
is exactly the same. 'The President's
recommendation is essential. Then,
there is reference to a State in case
of alteration of name, boundary or
area. Formerly, it was ‘names’, but
here ‘it is only ‘name’, but I take it
that the hon. Law Minister will not
say that it is different on that score.
Thirdly, the fixation of a time-limit
is also there. So, I would like to
point out that in the Constitution
(Eighth Amendment) Bill, they have
simply added the following words at
the end.

“or within such further period
as the President may allow and
the period so specified or allow-
ed expired”.

1 pmMm. r

You may remember—you were in
the Chair—that Shri Kamath just now
read out that portion of the very clear
enunciation of the meaning and ob-
ject and intent of his amendment by
the hon. Law Minister. He said, it
is there. It means that. You said
in your very reasonable and very
sweet way, it is there; we need not
discuss it. After such a sweet and
reasonable interpretation put upon
this clause, I submit that this is
simply making it bitter and un-
reasonable, just putting in these
words.  But the words are already
there. As you know, Dr. Krishna-
swami read out to section 21 of the
General Clauses Act, and the General
Clauses Act is applicable for inter-
pretation of the Constitution. Under
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Section 21, he has given two quota-
tions. I need not multiply authori-
ties. It is perfectly clear that if you
give power to anybody to issue a
notification fixing time, he has got the
power to extend the time. That is
nothing new. Therefore, this power
is already there. Therefore, by try-
ing to put in these words, you are not
adding anything; substantially, you
are repeating that thing. Therefore,
I submit it is not only substantially
identical, but it is identical. Accord-
ing to the interpretation by the Law
Minister, on his own handiwork, he
has made it perfectly clear.

Mr. Deputy-Speaker: According
to rule 321, a motion must not raise
a question substantially identical with
one on which the House has given a
decision in the same session. Here,
it cannot be said that there is any
rejection. We have not reached that
stage. What is the previous decision
on account of which this is barred?
Now, we are on the introduction
stage.

Shri N. C, Chatterjee: The Seventh
Amendment Bill has received the
legislative judgment of this House and
has been rejected.

Mr. Deputy-Speaker: The hon.
Member will kindly see that the mo-
tion must not raise a question. Here
the motion is for leave to introduce
the Bill. Then it must relate to a
question substantially identical with
one on which the House has come to
decision in the same session.

Shri N. C. Chatterjee: Taking that
the Seventh and the Eighth Amend-
ment Bills are identical or substan-
tially identical, now, in this very ses-
sion, a motion was moved by the hon.
Law Minister, that leave be given to
him to introduce it, and that was
passed. Therefore, you cannot have
the same Bill again. You cannot
stand up and say, I again move for
leave to introduce a Bill which is
substantially identical. Therefore,
rule 321 bars that. ~We are taking
exception to his moving it.

Mr. Deputy-Speaker: Decision does
not apply to an adverse decision.
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Shri N. C. Chatterjee: Even if that
is granted, he cannot stand up, or
another Minister cannot stand up, and
say: ‘I do not like that Bill. I will
just move the Ninth Amendment Bill'.
Or another Member of this House
cannot say: ‘I will move the Eleventh
Amendment Bill’. What I am say-
ing is that he has got that power.
Secondly—I am saying it not merely
on technicality—if you look at rule
149, you find that we have carefully
prescribed the procedure with regard
to a situation which has happened.

“Where any of the following
mations under these rule in re-
gard to a Bill is rejected by the
House, no further motion shall be
made with reference to the Bill
and such Bill shall be removed
from the Register of Bills pend-
ing in the House for the session”.
Mr. Deputy-Speaker: When a Bill

is rejected. This is a new Bill.

Shri N. C. Chatterjee: What I am
pointing out is....

Mr. Deputy-Speaker: Apart from
the question of rejection—that is a
different matter for consideration—
rule 149 only refers to a motion for
Select Committee. Assuming the
motion is rejected, then it shall be
taken away from the Register and no
other motion—whether for Select
Committee or for anything else—shall
be made with respect to that Bill be-
cause it is no longer in the Register
of Bills. But this is a new Bill.

Shri N. C. Chatterjee: That means
that that Bill is dead.

Mr. Deputy-Speaker: That Bill is
dead. This Bill is alive.

Shri N. C. Chatterjee: What I am
pointing out is that you cannot pro-
create another Bill during the same
session. The combined effect of rules
149 and 321 is this: that he cannot
resurrect the same Bill which has
been killed by the legislative judg-
ment of this House in the same
session.

Babu Eamnarayan Singh (Hazari-
bagh West): Hear, hear.

Shri Pataskar: Let him proceed.
1 will reply to it.
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Mr. Deputy-Speaker: ‘Hear, hear’
is a non-lawyer argument.

Shri N. C. Chatterjee: 1 read
Craies for the purpose of showing to
wou that it is only question of really
trying to evade the real purport, the
real object, the real intent of the
rules by contrivances, by shifts, by
some kind of device to frustrate the
object. What is the object? The
plain, clear object is this.

Mr. Deputy-Speaker: Why should
not this rule have said that not only
will it be removed from the Register
but no further motion shall be made
to it either with respect to the Bill
or any other Bill on the same, sub-
stantial subject?

Shri N. C. Chatterjee: Rule 321
is there. Unless you get leave to
introduce, you cannot go on....

Mr. Deputy-Speaker: The main
objection of the hon. Member ssems
to be under rule 321.

Shri N. C. Chatterjee: Yes, I am
submitting for the consideration of
the hon. Speaker—he is not here;
you are the Speaker for the time
being—

Mr. Deputy-Speaker: For the time
being.

Shri N. C. Chatterjee: It is sub-
stantially identical. _
Mr. Deputy-Speaker: It applies to

the Speaker also.

Shri N. C. Chatterjee: In order to
find out whether you are really cir-
cumventing the statute or the rules,
you have got to understand and appre-
ciate the object of the statute. The
intent of the rule-making authority
was that it is res judicate for the par-
ticular session and it shall be preclud-
ed from being placed before the
House again for the purpose of re-
ceiving the adjudication of the House.
That being a clear embargo, a fetter,
that cannot be evaded by this kind of
contrivance of just putting in some-
thing which is already there, which
was implicit. I read to you that
portion of the judgment in a cele-
brated case. I ought to tell you that
in the Darbangha case, the Zamindari
Abolition Act was struck down as
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[Shri N. C. Chatterjee]
fllegal by the Patna High Court.
It came before the Supreme
Court and the Supreme Court
struck down two sections of Bihar
Land Reforms Act because it was
a fraud on the statute. The Court
held that it was really a con-
trivance to which the Bihar legisla-
ture resorted. What they did was
this: they could not take away com-

' pensation. They simply said: ‘We

will assume that the zamindar was
under the obligation to provide irri-
gation and certain other amenities’.
Therefore, for that imaginary irriga-
tion, they deducted something from
the compensation payable. The Sup-
reme Court said, ‘No; this kind of
fraud, this kind of device, this kind
of shift, this kind of contrivance can-
not be tolerated’. They quoted this
particular passage from Craies’ Sta-
tute Lay and said even if a thing
tended remotely to defeat the object
of statute, though not within the ex-
press prohibition, still it may well be
held to be impliedly forbidden by it
and the court will not tolerate such
an evasion. I am submitting that
Parliament should in no way be in-
ferior to a court of law and should
not tolerate any such -evasion or
device.

Several Hon. Members rose—

Mr. Deputy-Speaker: I will call
upon a non-lawyer. ’

Shri C. K. Nair: I am not going
to make a long speech like a lawyer.
I would like to appeal to common-
sense—of course, if there is any place
in the law books for commonsense.
Otherwise, there ‘are many big jurists
sitting here. There will be no value
for their arguments.

The point ig this. Now, I am afraid
that this august assembly is being to
a reduced to a debating society by
these arguments.

Several Hon. Members: No, no.
Mr. Deputy-Speaker: Order, order.
An Hon. Member: Withdraw it

Mr. Deputy-Speaker: He does not
want to do it; he does not want it to
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be turned into a debating society.
There is no good making aspersions.
I wanted to know what exactly was
the attitude of a non-lawyer Member
to this. He has also to vote; other-
wise, I would not have called upon
him to speak. Essentially, this is a
matter of interpretation of the rules
of law. If a particular person is a
chemist and is here as a Member of
the House and something relating to
chemistry comes up for discussion,
even though other people may say,
‘No, no, it is not chemistry; it is food’,
even though it may be poison, we, can-
not say it. Therefore, it is a question
of law. All the legal talents are here.
We have got the Law Ministers, both
of them here. Why should not the
Commerce Minister take this up in-
stead of it being taken up by the Law
Minister? Therefore, it is a question
of law. There is no good making
aspersions like that, that we are turn-
ing the House into a debating society.
If he has anything to contribute re-
garding this argument so as to enable
the hon. Speaker to come to a con-
clusion, he may say so. Other re-
marks are out of place.

Shri C. K. Nair: It has been said
2,000 years ago that the letter of the
law 'killeth. That is what is happen-
ing here today, in this House. We
all know how the amending Bill was
lost. It was a sheer chance not more
than 2 voting against and every one
of us knows in his conscience that
that was only a chance and for that
we are raising a hue and cry. After
2,000 years even we have not evolv-
ed that much spirit even to under-
stand the spirit of the law and the
spirit of the word. But, we are being
killed here by words, words and
words. When quotations from law
books have been exhausted, even die-
tionaries are being quoted. How long
can we stand this sort of interpreta-
tion of law wasting the time of the
nation. I wonder.

Beveral Hon. Members: No, no.

Shri C. K. Nair: We are here in
the interest of the nation to discuss
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problems about our country but we are
wasting time in hair-splitting argu-
ments. That is what I deplore and
I sit aghast here hearing such argu-
ments. It may be put an end to.

Shri U. M. Trivedi: Sir, I am rais-
ing a point o1 oraer.

Mr. Deputy-Speaker: I may give
him a chance after the hon. Minister
answers. It is not going to conclude
the debate. The hon. Minister might
intervene if he wants to do so and if,
according to him, he can set at rest
this argument.

Shri U. M. Trivedi:
different

I will have a
argument, if you will

Mr. Deputy-Speaker:
him afterwards.

Shri Bhagwat Jha Azad (Purnea
cum Santal Parganas): The Speaker
has said that he has heard two Mem-
bers from the Opposition and after
hearing a third Member he will call
a Member from this side.

Mr. Deputy-Speaker: After hear-
ing the hon. Minister, if any hon.
Member wants to be heard, I will call
him.

Shri Pataskar: The matter has
been unnecessarily made or has pro-
bably become a little complicated.
What happened was that there was a
Bill to amend article 3 of the Con-
stitution, called the Constitution
(Seventh Amendment) Bill. That was
introduced in the House on the 28th
of November, 1955. 'I'he:n, subse-
quently, a motion was made that the
Bill be referred to a Seleet Com-
mittee. At that stage, that motion
required a particular kind of majority
in order that it may be carried. And,
the motion did not get that majority.
But it has to be noted that even on
that occasion, I think, 246 woted for
and 2 voted against.

According to the rules which you
have framed, under rule 169 the
motion in respect of such a Bill—in
this case, it was that the Bill be refer-
red to a Select Committee of the
House—shall be deemed to have been
carried if it is passed by a majority
447 LSD.

I will allow
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of the total membership of the House
and by a majority of not less than
two-thirds of the members present
and voting. You, Sir, then declared
that the motion was not carried.

Under rule 149, when such a motion
is rejected, by the House, no further
motion shall be made with reference
to the Bill and such Bill shall be re-
moved from the Register of Bills
pending in the House for the session.
Under Rule 149, as a matter of fact,
when sush a motion is rejected—I do
not know whether it can be called
rejected—the only consequence is that
the Bill shall be removed from the
Register of Bills pending in the House
for the session. )

Firstly, my submission is that the
motion to refer to a Select Committee
cannot be said to have been rejected
at all. What happened was you de-
clared that it was not carried. And,
in order to import the idea of a fraud
on the Rules you have to add some-
thing to what was declared. Accord-
ing to these rules there is clearly a
distinction. What happened was that
the motion was not carried. Can we
say with any amount of propriety
that in the case of a motion which
was not carried for want of a few
votes that it was really rejected?
(Interruption). I would like to say in
this particular case, at any rate, ‘not
carried’ cannot both factually as well
as according to the terminology of
the Rules of Procedure be said to
have been rejected at all.

Shri Kamath: Has it been accept-
ed then? :
Shri Pataskar: But some of my

friends, confusing mnot carried’ with
‘rejected’ have advanced these argu-
ments. According to me, in the first
place, the Bill never became liable to
be removed from the Register. How-
ever, what happened is a different
matter. What is the question today?
There is & Bill for which leave to in-
troduce is being asked. This Bill
also, no doubt, deals with article 3 of
the Constitution. The main question
to be argued patiently and calmly is
whether that Bill is really identical
or substantially identical with the
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[Shri Pataskar]

former Bill. What is the former Bill?
Whatever was said by whomsoever in
the course of the discussion of that
Bill is hardly of much significance.

Shri V. G. Despande (Guna): Accha.

Shri Pataskar: What was the Bill
has to be examined. Clearly it is
like this:

“Provided that no Bill for the
purpose shall be introduced in
either House of Parliament except
on the recommendation of the
President and unless, where the
proposal contained in the Bill
affects the area, boundaries or
name of any of the States speci-
filed in Part A or Part B of the
First Schedule, the Bill has been
referred by the President to the
Legislature of that State for ex-
pressing its views thereon within
such period as may be specified
in the reference.”.

The only thing required was the re-
ference by the President to the Legis-
lature of that State for expressing its
views thereon within such time as may
be specified in the reference.

Mr. Deputy-Speaker: The hon.
Minister referred to rules 149 ana
169. The word is rule 149 is ‘reject-
ed’.

Shri Pataskar: My submission is
it is not rejected at au-

Mr. Deputy-Speaker: In rule 169
the word ‘rejected’ is not usea. We
will assume that under rule 16b, that
motion, instead of being a motion for
reference to Select Commuttee is a
motion that the Bill be passea. We
will assume that it is not passed.
Still does it continue on the Register?

Shri Pataskar: I will deal with it
when I come to 321.

There is another rule on which the
argument is based that the motion
cannot be made. In the first place
we are trying to introduce a Bill here
and it has to be ascertained whetner
it is substantially identical or differ-
ent or whether it is some fraudulent
attempt on the part of anybody to try
to bring the Bill before the House.
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My learned friend, Shri Chatterjee,
no doubt referred to eminent judges
who did comment in certain cases
that it was a fraud on the statute or
a fraud on the Constitution and what
not. But what are we doing here?
So far as the Seventh Amendment
Bill is concerned. it onlv laid down
that “The Eill should be rercived by
the President to the Legislature of
that State for expressing its views
thereon within such period as may be
specified in the reference”. It was
only to be referred by the President
to the Legislature for expressing its
views during a particular period, and
I think very rightly some hon. Mem-
bers really were perturbed with the
provision so that somebody may say:
“I'he State did not give its view in
time and so the Bill was introduced
here”. That was a legitimate doubt
and fear expressed by those who are
the guardians of the authority of this
House as well as the guardians of the
interest of legislative work in the
country. Whatever it is, certainly it
was not free from doubt and I do not
know whether it could not have been
challenged. It would have been quite
open to anybody to do so, but nobody
might have done it. All the same
it was a legitimate fear of some
Members of the House that the Bill,
as it was worded, was capable of such
possibility. It is not a mere cover.
In the present Bill the position has
been made perfectly clear, namely,
that no Bill in Parliament shall be in-
troduced till after the expiry of that
time.

My friend, Dr. Krishnaswami, ar-
gued with respect to the other provi-
sion where we specifically say that in
certain cases it may be that a State
Legislature is asked to express its
opinion within one month and it may
not be possible for various reasons
for it to do so and there might be a
justifiable reason for the time to be
extended so that it may express its
opinion. Under those circumstances,
naturally, in view of the nature of
the discussions in this House it was
thought desirable that we should
make a further provision that the
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President should have the authority
in proper cases to extend the time.

[Mgr. Speaker in the Chair]

That again has been added to the
provisions of this Bill. I would,
therefore, say with due respect to
those hon. Members who vehemently
argued that there was no difference
between the Constitution (Seventh
Amenament) Bill and the Constitution
(Eighth Amendment) Bill, that, what-
ever might be said by any hon. Mem-
ber of the House, the provision as it
was wasg certainly not as elear as it
ought to pe (lnterruption).

Mr. Speaker:. Let us hear the hon.

Shri Pataskar: I have made it
clear that so far as that section was
concerned, it was perfectly clear and
it was open to the Government to
introduce a Bill in the House even
before the time, which was given to
the Legislature, expired. It is, there-
fore, a fundamental thing of great
importance, and in deference to the
wishes expressed during the course of
the deoate on the last Bill that this
provision is made now.

Bimilarly with respect to the ques-
tion of the extension of time, my hon.
friend, Dr. Krishnaswami, argued that
there is a General Clauses Act and
probably under the General! Clauses
Act it would have been open for some
lawyer to argue that if, as I said, in a
particular case the Legislature wanted
some time, and that the time should
be extended, then there was a power
for the President to extend it. 'This
1 have carefully read and I think it
is needless for me to go into the rul-
ings which he has pointed out. But
clause 21 for the present purposes is
quite clear. It says:

“Whereby any Central Act or
Regulation a power to issue noti-
fications, orders, rules or bye-
laws ’is  conferred, then that
power Licludes a power, exercis-
able in tne like manner and sub-
ject to the like sanction and con-
ditions if any, to add to, amend,
vary or rescind any notifications,
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orders, rules or bye-laws 50

issued.”

I would submit that this generally
is too broad and too vague a power.
Whatever might have been the deci-
gion in a particular case with respect
to that power, whether it was inher-
ent or otherwise in respect of some
date which was fixed, there is no
question of fixing a date here; it is a
question of providing a period during
which that act has to be done and it
was open to anybody to argue it in
spite of the ruling in that case and
in spite of the provisions contained in
section 21 of the General Clauses Act.
In this Constitution Amendment Bill
we say that within such a period as
may be specified, it must be complied
with. At any rate it would have been
doubtful whether the President had
or had not the power to extend the
period in proper smses.

Therefore, on account of these two
important points of view it was
thought desirable not to leave the
matter open for discussion or for any
eourt and they have been brought
out clearly in this Bill. I would sub-
mit that this Bill, therefore, is neither
identical nor in any case substantial-
ly identical with the former Bill
1 would not like to use too strong a
language, but it is out of place to
describe what the Government has
been trying to do with a view to
meet the wishes of the House, as a
fraud on the Constitution or as an
attempt to cheat the statute. It is
something which I think a reasonable
man will not easily appreciate. That
is the only thing that I can say
about it.

/;/I have already made my submis-
sion sbout rule 148. I would now
turn to rule 321. Rule 321 Ilays
down:

“A motion must not raise
a question substantially identical
with one on which the House has
given a deeision in the sanse
session.”
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[Shri Pataskar]

What had happened jin this case
is that the motion to refer the Bill
to a Select Committee, a different
Bill, was not carried. Can we say
that by the introduction of this Bill
we are raising a question which is
substantially identical with the one
on which the House has given a de-
cision? The House gave a isi
oY e
the motion to refer the Bill to the
Select Committee was not carried.
That was the only decision of the
House. What followed was that on
account of certain other provisions,
as a result of that motion not being
carried, the Bill has been taken out
from the list of pending Bills. How
can you put something in rule 321
which was intended entirely for a
different contingency? Supposing
there was a motion that the Bill be
passed, and an identical Bill was
again tried to be introduced, it would
be open to anybody to say that the
matter had been decided once in this
House and at any rate, during the
same session we need not agitate the
same matter again. That, Sir, is the
underlying object of this rule, and
so far as I find the rule is clear
enough in its expression. Therefore,
to my mind, rule 321 is not at all
applicable for this purpose. Apart
from all these things, what we are
trying to do is to introduce a Bill of a
substantially different nature. I
would like to draw your attention to
an event of similar nature which
happened in 1950, in respect of some
other Bill.

An Hon, Member: What is that
Bill?

Shri Pataskar: In 1950, Shri M. A.
Ayvangar had already introdueed a
Bill the title of which was ‘Hindu
Mutts Bill'’' In regard to the same
subject matter and with the same
title, Shri Jhunjhunwala—I do not
Enow whether he is here today—on
the 12th of December 1950 introduced
another Bill but with a small addi-
tion in respect of the powers and
duties of the head of the Mutt and
of his agent regarding the manage-
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ment, etc. Here, in this case, it is
much more different than what was
there. As I explained earlier we
are going to make twe fundamental
changes so far as this Bill is con-
cerned. 1 will just read out what
the decision given by you then was:

“I may inform the House that
although the title of this Bill is
the same....” (here even the
title is not the same; that was
Constitution (Seventh Amend-
ment) B#¥l and this is Constitu-
tion (Eighth Amendment)
Bill..” and for the most part
the subject matter also is the
same as that of the other Bill
introduced earlier by Shri M. A.
Ayyangar, there is one small ad-
dition in this Bill and this is in
respect of the powers and duties
of the head of the Mutt and of
his agent regarding the manage-
ment of the endowment fund of
the Mutt which shall be deemed to
be the same as the powers and
duties of a trustee under the
Indian Trusts Act. This is a new
provision which makes this Bill
distinguishable from the other
Bill.”

The question that leave be granted
to introduce that Bill was put and
the motion was then adopted.

Therefore, in this case, I would
submit that this Bill is entirely
different from the one which—I do
not say—was rejected but which
could not get through on account of
certain difficulties which 1 have al-
ready explained. Therefore, in view
of this precedent as well as facts,
which I have already mentioned,
rule 321 is entirely inapplicable. The
present motion is for leave to intro-
duce a Bill; there are some modifica-
tions. Rule 321 says that the motion
must not raise a substantially identi-
cal subject. Rule 321 gays:

“A motion must not raise a
question substantially identical
with one on which the House has
given a decision in the same
session.” X
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What was the deeision given by the
House? Supposing there was the
same or similar motion on which the
House has already decided, the same
motion cannot be made. If the hon.
Law Minister were to make a motion
that this Bill be referred to a Select
Committee, I do not know what ob-
jections will be raised. So far as
the present motion is concerned, I
would submit that no decision was
given with respect to the merits of
this Bill. No decision that such a
Bill cannot be introduced was given
and so that rule is inapplicable.
Even rule 149, as I said, does not
help my friends.

Strong language has been used;
some people say that it is a fraud on
the Constitution and what not. What
is being done? Let us dispassionately
consider; let us find it out. They say
that they are as anxious as anybody
to see that a measure of this kind is
there; that proper safeguards are
there in the Statute Book. I would
therefore submit that this motion is
prefectly in order both on the grounds
of the precedent and also on a strict
and proper consideration of the wvari-
ous rules contained in the Rules of
Procedure,

Shri U. M. Trivedi: As already
pointed out, I will net traverse the
ground which has already been
covered an the question of this mo-

tion being substantially indentical. A.

good deal has been said about it
and I endorse every word that has
been said about it. I come to the
second portion of rule 30—the pro-
viso.

It has been said very casually by
you that the question of legislative
competency does not arise and my
very learned friend, Shri Chatterjee,
has also said that he is not raising the
question whether this is ultra vires
the Constitution.

My contention is this, This Bill is
certainly out of the legislative compe-
tence of this House. Legislative
competency flows from the powers
given under the Constitution; it also
flows from the powers destribed in the
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various schedules attached to our
Constitution. Under article 118, it
has been provided that a particular
procedure has to be followed. If that
particular procedure is not followed,
the effect will only be—though you
cannot challenge the validity of the
proceedings—that you can challenge
the validity of the law that is being
made. If this procedure is not fol-
lowed, then my submission is this
that the question of competency of
this House does arise.

There are two types of competen-
cies. We have got in our Civil Pro-
cedure Code different types of compe-
tencies. There are cases where the
question of pecuniary jurisdiction
arises, where the question of territorial
jurisdiction arises, where the question
of special jurisdiction arises. In this

arises is like this. By virtue of the
rules of procedure that are there in
existence under article 118, # is
provided that a Bill of this nature
cannot be brought before this House
in this seasion. This Bill which is
being brought is entirely identical
with the Bill which was then pre-
sented under the name of the Con-
stitution (Seventh Amendment) Bill.

Mr. Speaker: Let me be clear about
one point. Is he referring to any
provision in the Constitution or is he
referring to the rules?

Shri U. M. Trivedi: I am referring
to the Constitution governed by the
rules.

Shri Eamath: The rules cannot
govern the Constitution.

Mr. Speaker: Order, order. Let us
be clear about this so that we may
not take more time in repeating the
same thing, His argument seems to
be this: under article 118 or what-
ever article that may be, the Heause
has the authority to make certain
rules for its own conduct of business.
It is under one of these rules that the
present Bill is opposed. It is not
that the Constitution itself provides
like this that when the House has
decided substantially on one point,
that point cannot be raised in the
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[Mr. Speaker]
same session. That is not the provi-
sion in the Constitution itself. Am I
clear on that point?

Shri U. M. Trivedi: Yes, Sir. It is
there in the Constitution....

Mr. Speaker: I have understood
his argument. Let him proceed.

Shri U. M, Trivedi: The Constitu-
tion provides for the rules and the
rules are there. - These rules put an
embargo. By virtue of these rules,

an embargo is put upon the introduc-

tion of this Bill during this session.
It is just as in the Civil Procedure
Code, all civil rights can be deter-
mined by the civil Courts, yet there
are certain provisions, however, made
under the Revenue Act—or any other
Act called a Special
points arising out of that cannot be
decided by these courts. Therefure,
the competency of the court to de-
cide that point also arises there.

Similarly, my submission here is
this. The legislative competency of
this Parliament is the widest; yet
there are limitations put upon it by
the Constitution. The Constitution
provides that there must be a proce-
dure and that procedure lays down
certain things. Therefore, my sub-
mission is that under this procedure
we cannot bring this Bill before
this House during this session, If
we cannot bring it before the House
in this session, then the legislative
competency is challenged by virtue
of a further provision in article 122.

Article 122 says:

“The validity of any proceed-
ings in Parliament shall not be
called in question on the ground
of any alleged irregularity of
procedure.”

It does not say that the validity of
the law cannot be challenged on
account of this. Therefore the wultra
wires nature of the law will still re-

Act—wherepy
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main and I say, Sir, that by virtue
of the provisions laid down in rule
149, rule 169 and ruie 171 read with
rule 321, as tnis Bill which is now
being discussed is an identical Bili and
as an identicas Bill cannot be intro-
duced in this session. the question of
legislative competency oi this Housw
does arise and this Bill should be
thrown out. :

Mr. Speaker: I only want to put
one question and I do not want any
surther arguments trom the hon.
Member. I believe he will concede
that this House is competent to make
rules for its own procedure......

Shri U, M. Trivedi: Yes.

Mr. Speaker: ...... and, whatever
may be said in respect of tne .ue
under which this argument is being
advanced, it is perfectly competent
for this house to change the Tuie.

Shri U. M. Trivedi: That is true,
Sir.

Mr. Speaker: I just want to go to
the root of the question as to how
far the question of ultra vires comes
in. Then I believe one of the ruies
also says that the House may sus-
pend any rule any time. That power
also is there with the House. If
these two are conceded then of
course I do not want to express any
opinion. I shall hear further argu-
ments but hon. Members will bear
these fundamental things in mind
and then shorten their speeches. The
point is very short. It is only a
question of interpretation of the
rule,—that is one—interpretation of
the two Bills and then coming to a
conclusion as to whether the twe
Bills are substantially identical,

Shri N. C. Chatterjee: That iz the
issue, Sir.

Mr. Speaker: So, the arguments
may be limited only to that question
and time mav be saved. Before .I
call upon other hon. Members I
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ghould like to hear Shri M. S.
Gurupadaswamy, a Member of the
Opposition, and then I shall call
others who want to represent their
points of view.

Shri M. 8. Gurn,

(Mysore): I only want to remind
you, Sir, about certain things that
happened in 1952. One Member from
this side tried to introduce a Bill for
the abolition of privy purses of prin-
ces. An exception was taken to
that and many Members belonging
to the Majority Party......

Dr. Bam Subhag Singh (Shahabad
South): Those Members whko have
spoken.

Shri M. S Gumpadaswamy: ....
objected to the very introduction of
that Bill. Only after the interven-
tion of the’Prime Minister the Bill
was introduced. Now you  were
pleased to say in your remarks that
voting is not necessary for the intro-
duction of a Bill. So, if precedent
were to guide us, voting is absolute-
1y necessary for the introduction of
a Bill.

Mr. Speaker: It is for leave to intro-
duce a Bill, He will make that dis-
tinction and bear that in mind.

Shri M. 8. Gurupadaswamy: Second-
ly, there was another Private Mem-
ber’s Bill—a Bill by me—to amend
the Constitution in respect of the
appointment of Governors. At that
time the Bill was referred to the
Committee on Private Members'
Bills and Resolutions, and the Com-
mittee said in its report that the
Constitution is such a sacred and im-
portant document that a Private
Member should not frivolously bring
a Bill amending the Constitution and
g0 the introduction should not be al-
lowed on that account. Though I
insisted on that occasion that the
right of a Member for introducing a
Bill should not be taken away by
the House it was not done and I
was not able to introduce the Bill.

Sir, what is the meaning of intro-
duction? Omnce a Bill is introduced it
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has to be taken into consideration.
There is no other alternative for the
House. The. right of introduction
means the right to demand for consi-
deration. It is inevitable, it has to be
followed up either now or afterwards.
So, 1 feel that introduction is very
important. Sir, you were pleased to
takke the view that introduction is a
formal affair. But, I humbly submit
that introduction leads to so many
consequences and after the intro-
duction stage the next stage is only
the consideration stage. There is no
other stage in between the introduc-
tion and consideration stages.

Last time what happened was this
The hon. Minister had two alter-
natives before him. He could have
straightway said: “I am meving the
Bill for consideration.” That was a
right royal road provided in the
rules. In the alternative he could
have made a motion for referring the
Bill to a Select Committee. He chose
the second alternative. May I sub-
mit that reference to a Select Com-
mittee is a part and parcel of the
consideration stage. It cannot be
treated as separate from the consi-
deration stags. When a motion for
referring the Bill to a Select Com-
mittee is not carried then it means
the Bill is not at all supported By
the House and for all practical pur-
poses we may take it that the Bill
was rejected.

Another point is whether the new
Bill that has been brought is really
a new Bill or it is the same old Bill
with some changes. My hon Friend
Shri Kamath read out to you the
remarks made by the hon. Minister
and it was pointed that the Bill
which is being brought forward now
is exactly the same Bill. It is not
even substantially the same but it is
completely identical. Maybe, there
is difference in words, or the langu-
age might have been changed here
and there, but it is essentially the
same which conveys the same mean-
ing. So, I would submit that the
legislative competence of this House
s infringed in the sense that in the
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present session we cannot debate
upon it. To that extent the legisla-
tive competence of the House is
abridged. Therefore, I would beg
of you, Sir, being the supreme custo-
dian of the rights and privileges of
his House that this Bill should not be
allowed be introduced.

Pandit Thakur Das Bhargava (Gur-
gaon): In regard to this Bill, various
questions have been raised. I do
not know whether strong language
has been used or mild language has
been used. What I know is, the moot
question in this Bill is whether it is
a substantially identical Bill or not.

 This is the main question. When we
go into the history of this matter, we
could know what has taken place.
I may read out some extracts from
the proceedings of 30th November,
1955, when this subject came up. At
page 2181 of that day's proceedings
Shri Jaipal Singh asks:

“May I just seek a clarifica-
tion? I did not want in anyway to
interrupt the hon. Minister. But
I am a bit confused by his legal
logic™.

At that time, Shri Biswas replied
that as a matter of fact, the Govern-
ment “need not wait” for the opinions
of the States to arrive. According

' to the plain words of the clause in
the Bill, the Government was in a
position to say, that they were per-
fectly justified in bringing a Bill with-
out waiting for the opinions of the
States. That was the point that the
Minister was making. On the same
occasion, he said something further
about it. I happened to be in the
Chair then and I put this remark:

“The position of the hon. Minis-
ter is quite plain. The Govern-
ment need not wait for the expres-
sion of the view and they are
entitled to bring in a Bill as soon
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as the reference has beem

made”.
Shri Biswas replied:

“] will answer the first point
raised by my hon. friend. Gov-
ernment are under no statutory
obligation to have obtained the
views of the various State Gov-
ernments; but, that is what they
have done with reference to the
SRC Report. What does that
show? That shows the anxiety
of the Government to consult all
possible interests. They summon-
ed a conference of the Chief Min-
isters of the States. They want
to know the opinion of the
States. As a matter of fact, we
have actually seen the State
Legislatures considering the SRC
Report and expressing their
opinions. What does that show?
Government wants these opi-
nions. So far as the question of
the formal reference is concern-
ed, we are doing the necessary
things. But, we need not wait
till all the opinions have been
obtained from all the States”.

This was the stand of the hen.
Minister.

When I came down from the Chair,
I felt that this was not right—that
the Government should bring in a
Bill in which they are enabled to
say that, as a matter of fact, they
need not wait for the opinion of the
legislatures, because, as you may
also be pleased to remember, in arti-
cle 3 of the Constitution, it was
absolutely necessary for the President
to see that the opinions of States
legislatures were ascertained by him
before such Bill was brought In
Unless the opinions are ascertained,
he was not in a position to allow any
Bill to be brought. So, the real
point was, whether the Government
were bringing in a Bill by virtue of
which the Central Government could
see that the legislatures may or may
not express an opinion. Only a
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reference could have beén made and
they need not have waited. This was
the point, and Shri Biswas made out
that so far as the apparent tenor of
the Bill was concerned, it was quite
clear that the Government need not
wait—not that they are not anxious
to obtain the opinions. That was his
stand.

It was also argued in connection
with this Bill that it may be that the
Government feels that the legislatures
may be cheated out of their right to
express their opinions. This was
quite possible under tne Bill. He will
be a bold man who would say that,
after reading clause 2 of the old Bill,
this was not possible. It is perfect-
Iy possible that when a reference has
been made to the legislatures, the
legislatures could not express their
opinions and Government could pro-
ceed without waiting for the opinions.
My submission is, we should find out
whether this is a substantially iden-
tical Bill. We have to look to twe
things and nothing else,—the present
Bill and the old Bill. All other
arguments that have been made are
absolutely, extraneous. This is the
rule to find out the scope of the Bill.
You need not go to the arguments of
Shri Chatterjee or to the statements
of the hon. Minister himself. His
sweetness and reasonableness &as
interpreted by the Deputy-speaker
are absolutely out of the question.
We must see to the Bills and the
Bills alone.

Shri N, C. Chatterjee: Am I to
understand that the hon. Member
does not agree with the interpreta-
tion which is put upon the Bill by
the hon. Law Minister?

Pandit Thakor Das Bhargava: The
question put to me is absolutely
irrelevant. I may agree or I may
not agree. This is not the point. I
am only pointing out that the
Speaker has to see these two Bills,
only, and nothing else, to find out
whether the Bills are substantially
identical or not. When I came down
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from the Chair, ‘I made a statement
here from my seat. I said:

“This is a very important mat-
ter which I wish to bring before
you. When a motion for refe-
ence to the Select Committee is
there, we have understood from
what we have seen in the State-
ment of Objects and Reasons
and the debate here that all the
States will be afforded an oppor-
tunity to express their views.
What the hon. Minister seeks to
lay down' is that the Bill will be
introduced before they are allow- .
ed to express their opinions. In
that case I would not vote for
reference to the Select Com-
mittee”,

This was the submission that I’
made. Actually, I would not have-
voted for the reference to the Select
Committee if I knew that this Bill’
was capable of being interpreted that
way, though there is no doubt, legal-
ly speaking, that this elause in the
Bill is capable of being interpreted-
in that way, namely, that the Central
Government need not wait.

An Hon. Member: Why have you:
voted then?

Pandit Thakur Das Bhargava: An.
hon. Member asks, “Why have you
voted”? That is beside the mark. I
might have been led away by, the
sweetness and reasonableness of the
hon. Minister. I might have been
led away by what the Deputy-
Speaker said.

Sardar Hukam Singh: Where is-
the guarantee that you are not being
led away now?

Pandit Thaknr Das Bhargava: The -
guarantee is the intellect of the hon.
Member himself. If he believes that
what I am saying is reasonable, he
may be led away by that thought,
and if he believes that what I am
saying is wrong, he may not be led’
away by it. Whether he is led away
or not by a particular thing depends
upon the honesty and the integrity-
of the hon. Member.
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My humble submission is that all
those arguments about the number
of votes—246 Ayes and 2 Noes—are
absolutely irrelevant. Shri N. C.
Chatterjee said such .ntroduction was
a fraud on the Constitution. Quite
true, and I say that it is a fraud on
the 380 million countrymen of ours
who want to see this Bill through as
.expressing their vote for the measure.
At the same time, I could see the
point of the Opposition. I certainly
welcome their criticism when they
urged the point regarding the Cons-
‘titution. But what I am submitting
is that there are two great points of
difference between the old Bill and
the new Bill. When I spoke on the
Bill the other day, I submitted that
you mus{ make this period a reason-
able one. Unless you make it reason-
able, the opinions of legislatures may
not come in time, The Centre should
not be put in a position to ‘cheat’ the
legislature. I submitted further that
within a certain period, the opinions
should be submitted or received. Sup-
posing a legislature is not able
to meet on account of certain reasons,
‘say snow in the mountains, in which
case Members from Kangra cannot
go out, and supposing there are
hundreds of such reasons,—it is quite
likely that there will be very many
reasons—then the State legislatures
may not be able to mept. I submit-
ted on the last occasion that you
must extend the period so that it may
not ve In you: power to say .nat the
State legislatures did not give their
opinions. They must be afforded
sufficient time for sending their
opinions.

Some reference was made to the
General Clauses Act. I am mnot
affected by such rererences. Where
a time-limit is provided for a parci-
cular thing, 1. must he done witnn
that particuiar perivu, and it is not
right to obtain any extension. It
may be that tne President might
extend the period or the Centra
- Government may exiend the perioq,
but ig it the right of the legislatures
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to ask for or get the period extended?
That is the crux of the guestion. The
Government should stand on its
own rights and say, “We are not
extending the period".

Suppose we throw out this Bill,
because, as a matter of fact, it would
not proviae an opportunity for the
legislatures to express their opinions
after the time has expired. Suppose
on this basis we reject the Bill and
a new Bill is brought in saying that
the legislatures afforded an oppor-
tunity but yet, during that period,
they did not express their views,
then, what is the position? The Gov-
ernment could stand on their own
rights and say that as a matter of
fact, “We do not want to extend the
period”, Supposing, on this basis, the
Bill was thrown out by the House,
what would happen? If a new Bill
comes, would it be the same or will
it be different? My submission is, it
would be an absolutely different Bill.
It could not be the same Bill at all,
with the two provisions added to it,
which do not give the power to the
Government to behave as they could—
not that they would behave like
this—but' they could behave like
this. They should see that as soon
as a reference was made, they
could bring in a Bill according
to the old Bill. It is not with-
in tne power of the Govern-
ment, now, during the period fixeq,
to bring in the Bill. Even suppos-
ing my amendments are accepted,
would it not be an amending Bill?
An amending Bill is not substantially
the same Bill as the previous one.
My humble submission—quite apart
from what transpired thus far in
connection with the original Bill—
according to the general rule of inter-
pretacion is that the scope of the
Bill is to be determined by the words
used in those clauses. All other
extraneous things need not be consi-
dered. For this interpretation of
statnes e rulc 15 when language is
elear debates proceedings are irre-
levant. If you are pleased to consider
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all the extraneous things, I would sub-
mit that the appeuals made by my
friends, particulary Shri Nair, ap-
pear to be very reasonable, As a
matter of fact, when you are going
1o give your interpretation and allow
or disallow this motion, you should
see that the will of the 246 Members
out of the 248 Members who voted
on that day must be carried. So far
as the question of interpretation i
<concerned, it is doubtful in a matter
of this kind and the benefit of the
doubt should be given to those who
expressed themselves unequivocally
on that occasion. But I do not want
to rely on the question of doubt.
With your permission, Sir, I shall
refer to section 91 of the Indian Evi-
dence Act, which says that, when
there is something documentary be-
{fore us, only the words can be inter-
preted and nothing else; the wishes
of the Members, criticism etc. are
all out of question. If you really
see these two Bills, my humble sub-
mission is that they are substantially
different, because the Government do
not have the same powers now and
the powers of the legislatures are
enlarged. I would submit that in
regard to this matter, we should only
go by these two Bills. If you consi-
der the two Bills, you will find that
under the new Bill, the specified or
extended period must expire and the
Government would be bound not to
bring the Bill before the period ex-
pirad. Under the old Bill. the Gov-
ernment would not be bound to wait.
Therefore, the position is quite diffe-
rent.

2 PM.

‘Then, T am sorry I do not agree
with my hon. friend, Shri Pataskar
that no decision has been given on the
merits of the Bill A decision was
given about the question of leave on
the first occasion. On the first occa-
sion leave was asked for and we
allowed leave to be given. So, we
gave a decision. It is not that the
decision must be adverse etc. The
Bill may be referred %0 a Select Com-
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mittee or not; that is an entirely dif-
ferent matter. But the real simple
question is whether the Bills are subs-
tanially indentical, and if the decision
on this question is in favour of those
have aruged like this, the other ques-
tion does not arise, namely, that the
decision has ot been given. I
would, therefore, submit with all the
force at my command, that only the
two Bills must be seen as the langu-
age is clear and plain and according
to me, they are substantially differ-
ent.

Mr. Speaker: I would like to as-
certain from the hon. Member just
to see whether I have understood
him correctly. In  his opinion, the
provision in the new Bill which
says that the period specified or
extended must expire before -a Bill
is introduced in this Parliament, is
a substantial change, because under
the old Bill, the Government was not
bound t> wait, for that period w
expire. His contention is that that
particular point distinguishes ; this
Bill materially from the first Bill

Pandit Thakur Das Bhargava: Yes

Shri Altekar (North Satara): It is
contended that the introduction of
this Bill would be a fraud on the’
Constitution. So far as the amend-
ment of the Constitution is concerned,
the important article is articie 368
which says:

“An amendment of this Cons-
titution may be initiated only by
the introduction of a Bill for the .
purpose in either House of
Parliament, and when the Bill
is passed in each House by a
majority of the total member-
shir: of that House and by a majo-
rity of not lesg than two-thirds of
the members of that House......
ete.”

So, the two-thirds majority is re-
quired for the passing of the BilL
When we are framing rules for

carrying out purposes of the Constl-
tution, the rules will have to be in
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conformity with the wording ana
gpirit of the Constitution. In the
case of a Bill for amending the Cons-
titution, two-thirds majority of the
Members present and voting and a
majority of the total strength of the
House will be necessary for the pur-

pose of passing the Bill. But what
Rule 169 says is:

+ “If the motion in respect of
such Bill is that—

(i) it be taken into considera-
tion, or

(ii) it be referred to a Select
Committee of the House, or

(di) it be referred to a Joint

(iv) it be circulated for the pur-
pose of eliciting opinion
thereon, or

(v) it be passed,

then the motion shall be deemed
to have been carried if it is pass-
ed by a majonity of the total mem-
bership of the House and by a
majority of not less than two-
thirds of the members present and
voting.”

1 would like to submit that this
particular rule goes over and above
what is stated in article 368 of the
Constitution. According to article
368, only for passing he Bill, two-
thirds majority is necessary; but
#under Rule 169, for all the four or
five purposes stated therein, two-
thirds majority is necessary. That is
over and above what is required by
article 368. The question now is about
introduction of the Bill. For this
purpose, I beg to submit that it will
not be in any way going away from
the spirit and even the letter of the
Constitution, if you suspend Rule
321, as provided in Rule 402. I sub-
mit that in following such a proce-
dure, we will be doing absolutely
nothing against the Constitution, be-
cause according to article 388, two-
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thirds majority is required only for
the passing of the Bill. What is pro-
vided in Rule 169 is over and above
what is provided in article 368. There-
fore, for the purpose of introducine
the Bill, under Rule 402, you may
suspend Rule 321 and thereby we
will be doing absolutely nothing
against the wording or the spirit of
the Constitution. I am putting this*
point before the House for its consi-
deration and also for your consi-
deration.

Shri Radhelal Vyas (Ujjain): I
just want to explain further what my
hon. friend has just now stated.
According to article 368 of the Cons-
titution,

“, .when the Bill is passed In
each House by a majority of the
total membership of that House
and by a majority of not less
than two-thirds of the members
of that House present and voting.
it shall ke presented to the Pres-
dent for his assent....eic”

That means, a Bill may be passed
by even a majority. But, if it is pas-
sed only by a majority and not by
two-thirds majority, then it will not
be presented to the President for
assent. 'This article does not say
that a motion will not be carried if
there is only a majority. This arti-
cle provides that a motion can be
carried by a nominal majority; if it
has been carried by a majority of
two-thirdg of the members present
and voting, then you will send it to
the President for his assent. Other-
wise, you will withhold it. Looking
to this motion also, it was not defeay-
ed. Therefore, I submit that these
rules should be interpreted in comn-
formity with the provisions of that
article.

Shri Dhalekar
South) rose—

Mr. Speaker: The hon. Member
should be very short in his speech.

Shri Dhulekar: I will take only
two minutes.

(Jhansi Distt.—
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Mr. Speaker: The hon.
should stick to it.

Shri Dhulekar: My submission is
that this is an entirely new Bill
When the former Bill was intro-
duced, I submitted that it was not an
improvemént upon the language
which was contained in the Consti-
tution itself. In tbst Bill which was
defeated, it was said that a new Bill
can be introduced here and it can also
be passed without waiting for the op-
inions of the legislatures. I submit
that the words in the Constitution are
very important. The words are, ‘un-
less the views have been ascertained
by the President’. Now, this Bill
which has been introduced today is a
clarification of the Constitution and

also the spirit of the Constitution that.

the President should ascertain the
views of the legislatures, and explan-
atory words have been given here by
saying that the President should
specify some time and if the views are
not ascertained, the President has
powers to extend that time. There-
fore, I submit that this Bill is certain-
ly an improvement upon the former
Bill and that it is in consonance with
the spirit of the Constitution. The
former Bill was against the spirit of
. the Constitution. Therefore I would
say that this is an entirely new Bill.
It provides that the views should be
ascertained before any Bill is taken
for consideration in this House. I
submit that the arguments made by
the opposite party are far away from
the discussion in the House and that
the arguments which have been put
forward are fallacious and superficial.

Shri H. N. Mukerjee: I shall be
‘very brief. I cannot, even if I try,
resurrect my vanished entity as a
lawyer. 1 would not have spoken
unless my hon. friend Pandit Thakur
Das Bhargava, whose  opinions I
wvalue highly, had spoken in the way
that he.has done. I was not at all im-
pressed by the argument of my hon.
friend the hon. Minister for Legal
Affairs and I was rather intrigued
when he tried to find a distinection
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between ‘not carried’ and ‘rejected’.
My feeling is that if there was such a
distinction, then, surely, for the con-
notation of the expression ‘not carri-
ed’ the rules would nave made some
provision.

Now, I turn to what my hon. friend
Pandit Thakur Das Bhargava has said.
In regard to that, I wish to say that
it is not necessary for us in Parlia-
ment to take a purely technical and
legalistic attitude in regard to this
matter. I know that in the interpreta-
tion... .

Mr. Speaker: That argument may
cut both ways. The hon Member is
pleading that I should look to the
substance of the transaction.

Shri H. N. Mukerjee: I am not going
into the substance. My hon. friend
Pandit Thakur Das Bhargava pointed
out that there is definite difference
in point of substance between the Bill
as it was introduced last time, and on
which the reference to the Select
Committee was voted upon, and the
Bill as sought to be introduced at
present. He said that if we examined
the literary text of either of these
Bills, we shall find a substantial dif-
ference. I wish to put before you
this poser. Last time, when the con-
sideration motion was being discused,
some of us actually put this question
in a very straightforward fashion, in-
cluding Pandit Thakur Das Bhargava,
regarding the significance of the Bill,
purpose of the Bill and regarding the
termg of reference to the Select Com-
mittee. I had even gone to the extent
of saying that “my name has been
proposed for Membership of the
Select Committee, but I can only act
on my understanding of the Bill and
my understanding of the Bill is differ-
ent from what the Law Minister is
saying.” At that point of time, the
Minister for Parliamentary Affairs as
well as the Law Minister, both came
forward to give a definite assurance
that there was no difference between
the attitude that I was taking up and
Pandit Thakur Das Bhargava had
taken up, of the Bill and their own.
Therefore, in inferpreting the sense
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of the original Bill, we have to pro-
ceed not exactly according to what
Maxwell told us, but in accordance
with our own idea of what should be
done.

In regard to difference in substance
between the two Bills, I feel that
there is no difference in substance
batween the two. I feel, at the same
time, that there may be very walid
reasons for the Government to come
forward and ask this House to expe-
dite the passage of legislation of this
sort. 1 say that, in that case—I do
not want to hinder the Government—
I suggest that the Government be
more honest about it Let somebody
on behalf of the Government propose
that the rules be suspended for the
time being. We can then proceed
smoothly and expeditiously to a con-
sideration of the motion which he has
sought to make. From the discus-
sions so far, what has emerged is that
there is no substantial difference be-
tween the Seventh Amendment and
the Eighth Amendment proposed.
Therefore, the Eigth Amendment as
it is, cannot be permitted to be intro-
duced in this House except on the
supposition that there is a motion for
suspension of the rules and that mo-
tion is carried by the House.

Mr. Bpeaker: Shri Raghavachari
I think I have sufficiently allowed
thig discussion. I shall call upon only
one person more, Shri A. M. Thomas,
who has been trying to catch my eye
for a long time, and then close.

Shri Raghavachari: In this matter,
though I am a lawyer and a lawyer
can spin, I submit I want to take
a very fair view of the whole thing.
What I feel ig this. The first and
foremost question is whether the
present Bill is identical with the one
that hag already been disposed of.

Mr. Speaker: That is the only
question.

Shri Raghavachari: Omn that matter,
before I sebmit my opinion, I would
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add for your consideration two other
phrases contained in the Rules, name-
ly ‘Substantially the same’ and
‘spirit of the ruics. Li.:se ale the
two things that should be taken inte
consideration. My hon. friénds quot-
ed some portions of the speech of the
Law Minister last time when the Bill
was introduced in the House. I would
respecttully submit that in tne earlier
part ot his speech, he had definitely
stated about the scope of the Bill and
that was certainly different from the
scope of the presemt Bill. I for one,
would humbly submit that the ques-
tion whether that Bi# and this Bill
are indentically the same, does not de-
pend upon the interpretation that the
Law Minister puts on it, but on the
interpretation that you can put on it
or any reasonable man can put on it
from the language that is contained in
the Bill. In fact, on that very day, I
perfectly agreed with the Law Minis-
ter's earlier interpretation that the
language a5 couched in that Bill was.
simply that there were two conditions
necessary: (i) that the President.
must have recommended and (ii)
that the matter should have been re-
ferred to the legislatures for expres-
sing opinion. The Law Minister was
perfectly right, from the language
used then, that the two conditions
were the recommendation of the Pre-
gident and the reference to the legis-
latures. He wag absolutely correct
when he said that one need not wait
for any opinion to be received because
the word ‘ascertain’ in the original.
article of the Constitution was chang-
ed to ‘time for expression’. That was.
his first interpretation and I perfectly

. agree with him. That is the only

sensible and reasonable interpretation
that can be put on the language of
that Bill as it stood. Now, they have
really added what was intended even
under the old Bill as per the State-
ment of Objects and Reasons. There
was a provision that a certain time-
limit should be fixed so that they
might express their opinion. But,
the language in which it was clothed
did not require waiting till the opi-
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nions came. Now, they have added
in this Bill two new factors, that the
original time fixed by the President
may be extended and also that till
that time expires, originally stated
or the extended period, there can be
no introduction. To that extent, there
has been really a change.

As I submitted, if we look only
these two factors, it can be said that
this is not identical with the previous
Bill. As I submitted in the beginning
the question is whether it is substan-
tially the same or whether in spirit
we are offending by going too much
into a leganstic way in .n.eipreting
the language.

' In addition to the substance and the
spirit of the Constitution and the
rules, I am also interested in submit-
ting for your very caretul considera-
tion that if we should allow a thing
like this to happen by spinning or
hairsplitting or any kind of interpre-
tation, that it is not identical, the re-
sult will be that almost every day,
even after a thing is decided by this
House, the next morning the thing
can be brought in again by adding a
comma or a phrase. We are anxious
to lay down correct procedure and a
democratic way of looking at it. You
will also appreciate that the whole
House was in favour of the Bill going
through. Nobody wanted to oppose
it barring one or two individuals.
‘Therefore, it is not with the intention
of obstructing the progress of the
Bill that arguments are made on this
or that side. If any man says that the
other people are arguing with a parti-
cular motive, I humbly protest that
that is not so. We are only stating
that the correct procedure will have
to be laid down by you. Under your
distinguished Speakership we have
always submitted and expected a
careful consideration of the points of
view before precedents are created.
Tunerefore, my submission is that
though it is possible, as I myself did,
to interpret that the present Bill is
something different from the previous
one, except from the point of view of
substance and spirit, ‘the precedent
that will be created might lead to
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dangerous consequences. That is one
thing.

Another thing I wish to submit is
this. A friend of mine was interpre-
ting that the language of the article
in the Constitution uses the word
“passing”, and therefore it contem-
plates only the last stage and not all
the stages. I respectfully wish to
submit for his consideration and yours
too, that this interpretation is mnot
new. We gre perfectly aware of this
interpretation and you have already
given very careful thought also to
that. The real point for the gentle-
man who advanced that argument to
consider is: what is the meaning of
the word “passing”. The word “pass-
ing” does not mean the final stage,
but it has got a number of stages—
the introduction stage, the clause by
clause stage and then the third read-
ing, and then it becomes ‘passed’.
What is exactly the meaning of the
word “passed”? It is not the last
stage. It is every stage that is involv-
ed in it. Therefore, if you put such
legalistic interpretations, it leads to
confusion. Further, my submission
is so long as the rules framed by this
House, so long as the rules contained
in the Rules of Procedure do prescribe
that every stage must be with a par-
ticular majority, it is not open to any
individual now to interpret and say:
mine is the correct interpretation,
therefore give the go-by to the rules..

Therefore, as we are at present, if
you should accept that scope of the
present Bill though not identical but
substantially the same, then it will
be for you to say whether you would
permit the introduction or not.

But there is another point they have
been submitting, and that is, if there-
has been a request for your suspend-
ing certain rules as an exiraordinary .
measure, surely nobody can say it is.
against the rules or the procedure or
the Constitution except that it has tn
be considered whether in a matter of
this grave consequence, of an amend-
ment to the Constitution, the Govern-
ment should request you for suspend--
ing the rules and whether you should
exercise your rights to suspend the
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rules, That is a matter for your con-
.sideration.

Therefore, I wish to conclude by
saying that I am prepared to say that
ithis Bill is not identical but when
you take the substance ot it and the
spirit of it it would be the same, and
in the interests of proper precedenis
and procedure that we should lay
down for future guidance and for
-avoiding frequent inconveniénces and
.awkwardness tncse matters may be
kindly considered by you very care-
fully.

Pandit K. C. Sharma (Meerut Distt.
—=Soutn): 1 want to make a submis-
.sion.

Mr. Speaker: I find that the same
arguments in other words are being
repeated. The point is short, and we
have taken nearly two hours. I do
not think it is proper on our part to
Jhave further arguments.

Bhri E, C. Sodhia (Sagar): Ome
‘minute.

Mr. Speaker: Everybody says one
minute and he carries on for tem
minutes. That has been my experi-
.ence. I do not propose to allow any
further argument. Only, as 1 said,
.Shri Thomas will say whatever he
has to say.

Shri A, M. Thomas (Ernakulam):
I do not tnink there is any oecessity
for suspending any of ‘the rules of our
procedure, but that suggestion put
forward by my friend Shri Mukerjee
is a complete answer to the point that
has been raised by Shri Trivedi as
well as Shri Gurupadaswamy. That
question was raised by you also from
the Chair. There is absolutely mno
substance in the contention that it is
not within our legislative competence
to pass this during this session. The
Bill is within the legislative compe-
tence of this House. We are entitled
to amend the Constitution if a Bill for
that purpose comes in. Legislative
competence arises only in cases such
as when a Bill legislating for matters
in the State List is brought before this
House. Such a contingency has not
arisen, and I do not think the ques-
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tion of legislative competence at all
arises.

With regard to the other matter, 1
should think that the Bill is substan-

tially different from the Seventh
(Amendment) Bill. The various
points arising out of that question

have been already referred to and I
completely agree with the arguments
which have been put forward by my
friend on the left, Pandit Thakur Das
Bhargava.

My friend Dr. Krishnaswami stated
that under the General Clauses Act
the President was entitled to give an
extension of time. I humbly beg to
differ from him. I think, if you read
the clause of the Seventh (Amend-
ment) Bill, you will find there is no
scope for any such argument. I say
the President has no power to extend
any .time, because you will find from
the clause of the Seventh (Amend-
ment) Bill that 1t reads: “the Bill has
been referred by the President to the
Legislature of the State for express-
ing its views thereon within such
period as may be specified in the re-
ference.” So that, there are two con-
ditions prescribed. One is that there
must be a reterence, and the other
condition is that the time must be
fixed in the reference itself. So that,
my submission is that the President
hag, after making the reference, no
power 10 exiend the ume. That ex-
tended time will not be the time fixed
in the reference at all.

My friend was also quoting article
387. Article 387 itself says:

“Unless the context otherwise
requires, the General Clauses Act,
1897, shasll. .apply..”

So, according to the context of this
Bill, my submission to you is that the
President has absolutely no power to
make any extension of the time, and
if any extension of the time is made,
it would be beyond his power to do so.

The other point that hag been raised
is with regard to the fact that it was
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not incumbent on the part of the Gov-
ernment to wait for the introduction
of the Bill. The Hon. Mover of the
Bill himself made it abundantly clear
when the Bill was moved that the
Government was not bound to wait
for bringing the Bill, and any assur-
ance or any other comment by any
other Member or by any other Min-
ister I do not think will help us in
putting an interpretation against the
clear words of the section. We have
to go to the clear wording of the sec-
tion, and according to it the Govern-
ment was not bound to wait till they
got the views of the legislatures and
it was open to them to bring forward
the Bill at any time as it pleased
them.

Mr. Speaker: [ have heard, 1 be-
lieve, almost all kinds of views on
this important question, and I must
take time. 1 cannot immediately
come out with what I have to say.
I shall carefully go through the pro-
ceedings, refer to the authorities quot-
ed ang then give my ruling on this
question.

Shri Kamath: Is the Minister not
sayving anything?

Mr. Speaker: I do not think he has
1o reply. Ome of the Ministers has al-
teady replied. It is no use taking up
the time of the House. I have been
saying that we are racing against
time, and we have taken 2} Thours
over this when we are so much short
of time that even in respect of Bills
we are not allotting more time.

Shri Kamath:
speak.

Mr, Speaker: No explanationg are
needed. The point, to my mind,
is very simple. It ought not to have
taken so much time at all. However,
as it is an important point, I thought
I must be patient and give a hearing
to all friends who wanted to say some-
thing. So, as I said, I shall be able
to give my ruling on Monday, the 12th.
In case I come to the conclusion that
this is not a substantially identical
Bill, and therefore should be permit-
ted, then as [ have already made it
clear to the House, all further stages

447 LSD.

He seems eager to
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of the Bill, including the introduction,
the consideration stage, the clause by
clause reading, and the third reading
stage, will be put through immedia-
tely that day, because on the 14th we
are taking up the Report of the States
Reorganisation Commission for dis-
cussion, and I do not want that any
time should be taken up from that
discussion. After all, it is a technmi-
cal point. The substantial point is
the discussion on the Report of the
States Reorganisation Commission.

Shri Kamath: On a point of clari-
fication. If the ruling goes in favour
of the introduction of the Bill in the
House, will other pending business
be interrupted for the sake of this
Bill?

Mr. Speaker: I cannot say that. If
there is any pending business, it may
go on, and then the rest will come.
Or this Bill may be taken up first and
intervened, and then the other busi-
ness may go on.

Dr. Lanka Sundaram (Visakhapat-
nam): May I just ask you a question?
Has any formal request been made to
you by Government for the suspen-
sion of the rule so far?

Mr. Speaker: It is for Govern-
ment to consider. At least I do not
know what mind they have in this
matter. But it is open to them to
make the request any time,

Dr. Lanka Sundaram: May I have
your indulgence before you give your
ruling? Has any request been made
to you so far, that is, up to the mo-
ment?

Mr. Speaker: Not so far. But
there are three or four days between
now and the 12th. I do not know
how they will make up their mind
and how they will act; Government
know best.

i

DELHI (CONTROL OF BUILDING
OPERATIONS) BILL—contd.

Mr. Speaker: The House will now
proceed with the further considera-
tion of the following motion moved
by Rajkumari Amrit Kaur vn the th
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December 1955, namely:

“That the Bill to provide for
the control of building operations
in Delhi, be taken into considera-
tion.”

The time allowed for general dis-
cussion wag 3 hours. One hour and 27
minutes have already been availed
of, and there is now a balance of one
hour and 33 minutes, 1 would request
hon. Members to be short and to the,
point, because the time available is
short, and I find that there are a large
number of Members who would like
to speak on this.

[SHrt Barman in the Chair]

Shrimati Renu Chakravarity (Ba-
girhat): After having heard the
speech of the hon. Health Minister
while moving the motion for consi-
deration of this Bill, we have had an
idea of how the Government's mind is
working. And naturally, I think this
House welcomes the assurance that
she has given namely that the refugee
buildings which have come up in the
past, and which fall within the terms
of the assurances given in this House
will not be touched.

I feel that this Bill is more com-
prehensive and I hope it -will deal
with building and the planning of
Delhi beyond controlling buildings that
what have already come up, I hope it
will really try to plan something, in
a very positive manner, and not
merely in a negative manner, and
plan as to how the future Delhi will
look, and how it will provide for its
health. What has been needed by
Delhi for a very long time is a posi-
tive building administration or body
which has been demanded from time
to time. There has been so much
duplication so far that there has been
no planning. As a matter of fact, the
hon. Minister herself has admitted
that one of the biggest jobs of the
Delhi Improvement Trust wag the
building of a master plan, which un-
Jortunately has not come into being

8 DECEMBER 1955

(Control of Building 1816
Operations) Bill

J1p to date.
Jayed.

The affairs of planning of Delhi be-
came so bad that in 1951, the Birla
Committee wag set up. That Com-
mittee has made a comprehensive re-
port, in which there are many recom-
mendations which are very good. I
do not agree personally to some of
them, but generally ] would say that
on the guestion of land policy and
slum clearance, that Committee has
made certain very good recommen-
dations.

It has been long de-

They have also made certain very
good recommendations with regard to
the very nature of the planning of
buildings body which might come in-
to existence.

Things ‘did not improve even after
that. Even today we do not know
what is the attitude of Government
regarding the recommendations of the
Birla Committee.  Actually, matters
simmered up to such an extent that
in September, 1954, there was a big
debate in the Delhi Vidhan Sabha on
the question of slum clearance. The
question of the buildings and health
of Delhi came up on that occasion, and
Shri Brahm Prakash said that very
soon a centralised authority or a high-
powered body would be set up which
would be responsible for this. One
full year has passed since then.

In the meantime, we have had the
Government Premises {Eviction)
Amendment Bill, which was referred
to a Select Committee. In that Select
Committee again the entire matter
was gone into. And yet we find that
up to date we know nothing further
as to the ceming into existence of a
centralised body which will be res-
ponsible for the building and planning
of Delhi.

Then came this ordinance in Octo-
ber this year, when we were promised
again that a similar authority to deal
with planning and development of the
urban area of Delhi will come into
existence, which will replace the ex-
isting multiple authorities operating
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in the field. As to when that autho-
rity will come into being, I am very
doubtful. .

Now, this Bill has been brought
forward. As far as the hon. Minis-
ter's speech goes, it seems to be just of
a negative nature something that is
going to prevent haphazard growth of
buildings whether they are of Gov-
ernment or of private individuals.
After 1 went home yesterday, I again
went through the provisions of the
Bill, for I know that Rajkumari Amrit
Kaur, and I think, all the Members of
this House are anxious to see that
we really have a Bill which will help
in proper planning of Delhi. But I
would like to state here that after
having gone through the clauses, I
do not find this Bill to be guite so
simple as the hon. Minister tried to
make out.

It is one thing for Rajkumari to have
the feeling that she has given an as-
surance that this Bill will not be used
for demolishing certain structures
about which every body is anxious;
but it is quite another when we come
to the clauses, for everything will be
interpreted according to the spirit of
the law and the clauses that we for-
mulate in the Bill So, it is neces-
sary for us to go into the very con-
tents of this Bill.

Firstly, 1 shall take up the question
of the authority that is proposed to be
set up, namely the Delhi Develop-
ment Provisional Authority. In this
connection I would like to quote from
what the Birla Committee have stated
in regard to this matter. They hawve
stated that there has been a multipli-
city of Ministries and authorities who
have been responsibie for this, and
there has been no single planning and
controlling authority. In regard to
the setting up of that authority, they
make this very important observation,
namely that the primary aim of city
planning is social, that is, the conve-
nience and utility of the largest num-
ber. And they add:

“Public opinion should be well
represented on the authority
through a non-official majority.”.
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This is exactly what the proposed
body is not going te be. The majo-
rity, or I should say, all the Members
will be officials. Of course, 1 wel-
come Rajkumari Amrit Kaur's state-
ment that she desires to have certain
representatives of the Parliament or
the Vidhan Sabha associated with the
work of this authority. And I hope
the House would welcome that assu-
rance of hers. But I think it is also
necessary to recognise that without
the bringing in of more non-official
support, we shall not be able to cut
through the suspicions and the diffi-
culties that have always lain in the
way of the proper planning and deve-
lopment of Delhi. Therefore, my
suggestion for the inclusion of some
representatives of Parliament and the
Delhi Vidhan Sabha should be accept-
ed as far as possible, and this Delhi
Development Provisional Authority
should have as many representatives
as possible of public opinion included
in it

Therefore, I feel also that the Chair-
man should be either elected by the
body itself or it should be left to the
Commissioner to select the person
who, according to him, will be able
to carry out the job which he will be
called upon to do in the best manner.

Now, I come to another important
part of the Bill—the part dealing with
declaration of controlled area. This
is very important. Clause 4 declares
certain areas controlled areas because
the Authority wants proper planning.
Now. on paper it looks very good.
But actually what have been the diffi-
culties in the past? Actually, the
Birla Committee has reported on it,
and at many other places also we had
seen....

Pandit Thakur Das Bhargava (Gur-
gaon): What is the date of that re-
port?

Shrimati Renu Chakravartty: 1951,
I suppose it was submitted just a few
months before we came to Parliament.
On para 3 of the report, they have
given examples of the long time that
has elapsed from the date of notifica-
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tion to the date of actual taking up of
these schemes for slum clearance and
development. They even state that
large areas have actually been frozen,
and have not been built up. I need
not waste the time of the House by
quoting the actual way this has hap-
pened. Semetimes it has taken years:
actually lands had been acquired and
yet development has not started.

Now, the reasons why we object to
this are: First, whilst a certain area
becomes frozen, certain lands are noti-

fied of acquirement, actually when .

they are acquired, it is some 10 or 15
years after. During that period,
prices have gone up. Poor people
who actually used to live in undeve-
. loped areas or even undeveloped areas

in the outskirts of Delhi, have had
taken away from them .large plots of
land. But when compensation has
been given, according to the Compen-
sation Act, they have been paid money
according to the 1938 or 1939 rates in
1950/1851/1952. With the result, that
they have really been put to go great
inconvenience and to great loss. Poor
people have suffered. I would not
plead for the rich; if any portion of
a rich man’s land was taken over, if it
was for a public purpose, and if it was
actually used for the good of the com-
munity, certainly you could use arti-
cle 31. We have amended that arti-
cle. I would have nothing to say
against it. But I have before me
many many cases of villages round
about here, where building societies,
which have been set up by rich people,
and the Delhir Improvement Trust—
that is, private as well as public hodies
—have been having these frozen
areas; at the same time, they have not
been allocating land for development.
‘When they sell, they sell to make huge
profits. That is why I feel that even
in the case of the controlled areas, if
those areas are not developed within
a particular date, those areas should
not be declared controlled areas and
should not be frozen up.

Now, I come to what, I think, is the
maost important part of the Bill—clause
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5. I shall take up each clause and
show that this Bill is not only nega-
tive, that is it not only has the power
of the negating building certain hap-
hazard buildings, but that it has cer-
tain positive powers. In those positive
powers, we want to see a specific
policy being indicated whereby we try
and avoid the mistakes of the past, so
that we really put forward a proper
slum clearance or proper town deve-
lopmeant plan which will be suitable
and help forward the Second Plan
where, the hon. Minister of Works,
Housing and Supply says, we are
bringing forward a big plan for deve-
lopment on housing. He says that
the Second Five Year Plan is expect-
ed to spend about 120 crores of
rupees, three times the provision made
in the First Plan, for building up of
towns and for housing—both industrial
as well as low-income group housing.
So I feel you have to take the positive
aspect of the Bill and see to it that a
proper policy is also implemented
thereby.

For instance, let me take clause
5(a). Under this, the Authority will
have to give directions as to the divi-
sion of any site into plots for the erec-
tion of buildings and the manner in
which such plots may be allotted to
intending purchasers or lessees.

Mr. Chairman:
time is up.

Shrimati Renu Chakravartty: I
realise that many Members want to
speak. But unless I am able to give
the entire idea, it will be very diffi-
cult.

The hon. Member's

Mr. Chairman: What can be done?
Members from Delhi are more inter-
ested and they want to speak. Then
the hon. Minister also must have time
to reply.

Shrimati Renu Chakravartty: We
had allotted six hours for this Bill

Mr. Chairman: That is there. But
so far as the general consideration
stage is concerned, only one hour and
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33 minutes are lefi.
at about 2-30 P.M.

Shrimati Renu Chakravartty: May
1 know what is the total time allotted
for general consideration?

We commenced

Shri Gidwani (Thana):
was spent yesterday?

Mr. Chairman: The Speaker has
already announced it. The time al-
lotted for general discussion is three
hours. Out of that, one hour and 27
minutes have already been taken. The
balance is one hour and 33 minutes
for the general consideration stage.

Pandit Thakur Das Bhargava: Yes-
terday, when this Bill was moved for
consideration, the Deputy-Speaker was
pleased to say that he would allow
half an hour to a speaker. Under
that impression, I did not rise before.
In order to develop his points, a Mem-
ber should have at least half an hour.

Sardar Hukam Singh (Kapurthala-
Bhatinda): Probably that decision
was altered. When he left, he left
me direction, before I took the Chair,
that every Member should be allowed
15 to 20 minutes. That was the sub-
sequent position,

Pandit Thakar Das Bhargava: That
was between the Deputy-Speaker and
the Chairman. So far as the House
is concerned, this was the understand-
ing.

One hour

Mr, Chairman: We must assess the
real position. We started at 2-30"p.M.
We have got now one hour and 33
minutes. We have to allocate that
time between some hon. Members and
the hon. Minister.

Sardar Hukam Singh: 1 would re-
quest that this time schedule allotted
for general discussion and clause by
clause consideration might be revised
by the House. Let there be at least 4
hours for general discussion, and
then we can go through the other two
stages in the next two hours. If the
overall time schedule is adhered to,
perhaps nobody will have any objec-
tion.

Mr. Chairman: Taat is right. There
is no difficulty, if the overall time
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schedule is adhered to. 1 find from
the record that the hon. Deputy-
Speaker had said that hon. Members
will have 15 to 20 minutes.

Pandit Thakur Das Bhargava:
Kindly read the previous decision.

Mr. Chairman: We are not so
much concerned with that. The whole
point is that the time schedule must
be kept up. If hon. Members think
that they can take one hour from the
time allotted for clause by clause
consideration, we shall have 2} hours,
out of which 20 minutes are already
over. The balance I shall utilise as
Members like. I shall give not more
than 20 minutes. If more time |is
taken, fewer Members will be accom-
modated.

Shri Raghavachari .(Penukonda):
Let us have four hours for general
discussion, 1} hours for clause by
clause consideration and half an hour
for the third reading.

Mr. Chairman: It comes to this
that for clause-by-clause consideration
the House shall get 1} hours and for
the third reading, half an hour.

The Minister of Health (Rajkumari
Amrit Kaur): Does that give me any
time to reply?

Mr. Chairman: 1 wanted to ask
the hon. Minister how much time she
was likely to take, for reply to this
discussion.

Rajkumari Amrit Kaur:
about 20 minutes.

The Minister of Comumerce (Shri
Karmarkar): May [ take it that the
next Bill is not likely to come up to-
day?

I think

Mr. Chairman: Probably not; but

.1 cannot give an assurance.

Shrimati Renu Chakravartty: As
I was saying, this Authority will have
the power to direct the division of
any site into plots for the erection of
buildings and the manner in which
such plots may be allotted to intend-
ing purchasers or lessees. Here again
1 feel that there should be some sort
of specification as to who should be
sold the land. Actually, in the past
speculators have been able to take
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hold of land and that they have uti-
lised it only for their own particular
purposes. They have used it’ for
profit-making; they have used it In
many other ways. There have been
very strong strictures made about it
even in the report of the Birla Com-
mittee where they have said that a
great many plots passed, in the first
instance, into the hands of persons
who are not genuinely interested in
building and no restriction was plac-
ed at any time on the number of plots
which one could buy and no step
was taken to encourage the buyers of
these plots to build houses.

Our main intention is the building
of houses. We feel that we should
see that the plots are given to people
who are really interested in building
and not to speculators. So, a pro-
vision which says that actually it
should be given to those who want
to build houses should also be intro-
duced.

Then, there is the question of the
development of townships and colo-
nies. [ can give you much material
on that but there is no time. I feel
that when we are giving powers
and directions to an authority, we
should see that the directions must
be specific, that land must be given on
a no profit no loss basizs so that these
townships and colonies are developed
for housing the poor and the low in-
come groups and do not become areas
from which people can profit.

There is again the question of res-
trictions, the conditions subject to
which such development may be un-
dertaken, I think they are welcome
to have some restrictions about the
size etc. That again wili come up in
slum clearance in which we are all
interested. There again we want one
definite or specific clause introduced
that wherever slum clearance is intro-
duced, there must be alternative ac-
commodation given and that alterna-
tive accommodation must be in keep-
ing with the ecanomic livelihood of
the displaced so that they are not
pushed away 10 or 12 miles and the
eentre of the city developed as a
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centre for the rich and the poor sent
to live outside the ken of the people
of Delhi. Therefore, I mention these
two important things that there should
be alternative accommodation and in
the clearing of slums we should go
in for a planning, planning not for
planning’s sake but planning for the
people and specially planning for the
slum dwellers. This question of slum
clearance and alternative accommoda-
tion must become one of the biggest
items of the Second Five Year Plan
building schemes, and we should be
very clear about development that it
should include alternative accommo-
dation and that the tenements which
are built must be within the capacity
of these people to pay. If you build
big houses, the people wio are pay-
ing Rs. 2 and Re. 1|- for = room will
be asked to pay Rs. 10 and Rs. 15
which they cannot just pay. There-
for subsidised tenements for workers
and for slum dwellers must be intro-
duced if we really want to have pro-
per slum clearance and really good
housing for the poor.

There is the question also of ame-
nities.  The authority will have the
power to lay down the provision for
the amenities of an area. But the
fear is that when amenitieg are intro-
duced, the question of betterment
levies and betterment taxes are imme-
diately raised. In the Ajmery Gate
area to which we were taken in Delhi
we were told that this area is going
to be bettered. Very good But, you
see, immediately you are asked to
pay a betterment tax which many of
the poor people are not able to pay.
These aspects have to be taken into
consideration. That is why I feel
that this Bill is not a negative Bill.
This Bill is giving certain powers to
the Authority which are necessary but
those powers must be circumscribed
by certain directions of policy which -
this House must dictate. What is the
view about slum clearance, what is the
view we shall take for the low income
groups? All these I feel is verv im-
portant. -

Lastly there is the question of ap-
peal when permissions are not given.
There must be a right of appeal. I
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the Bill there is no appeal after an
appeal to the authority. Therefore,
the Authority is the final one. 1 feel
that it should not be so. There must
be the courts to hear appeals.

With these words in this reading of
the Bill, I want the House to consider
it and to accept the amendments
which we shall propose later.

Sardar Hukam Singh: So far as
1 am concerned, I feel that the scope
of this Bill is a restricted one. We
have discussed on the floor of this
House the general housing policy of
the Government; we have also discus-
sed the activities of the Delhi Im-
provement Trust. Certainly, there is
great room for criticism and we can
make out a good case that the Gov-
ernment has not proceeded on lines on
which it ought to have done. Of late,
when the objective sought to be at-
tained is a socialistic pattern of socie-
ty., the methods that are being adopt-
ed and the ways that are being follow-
ed, I certainly feel would not lead us
to that goal. But is it the general
policy of the Government that we are
to discuss here or is it the Improve-
ment Trust whose activities and whose
authorities we are criticising here.

So far, we are agreed, as I can
judge from the speeches that were
delivered yesterday and even today,
that we all want that there should be
a single authority whicth can control
and guide the building operations in
Delhi. My friend from Delhi, Shri
fadha Raman, Shri Mohanlal Saksena
and Shri Nandlal Sharma also said
that there should be a single autho-
rity. There is a uniform demand for
that. It has also been made out that
atl present there are many authorities
such as the Town Planning Commit-
tee, the Delhi Development Commit-
tee, the Municipal Committee and the
Improvement Trust. At least, there
are four and all have those powers
to sanction plans, to lay out schemés.
to allow buildings to develop, and to
lay down rules for amenities and
other things that are to be provided
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for. A complaint was made yester-
day that thcere are sometimes very
conflicting views of these different
committees. The case of Lodi Colony
is also very much in point. One com-
mittee allowed a certain plan but the
other voiced exception to that. Fur-
ther, there cannot be any two opinions
about this that we must have a single
authority in whom are wvested all
these powers to guide and regulate
how these buildings should develop.

As my friend just now has argued,
the guestion of slum clearance must
be taken in hand very soon and effort
should be made to remove the slums.
We are all agreed and also support
what she has said. But so far as that
aim is concerned about having a sin-
gle authority, we are all agreed and
so does the Bill because it clearly
lays down that our objective is to
formm a single authority to have all
those powers. Then, where does the
difference come?  Complaints have
been made that it ought to have come
into existence by now and that it has
taken a very long time and why should
it be delayed even now for a year.
The Bill says, so far as the Statement
of Objects and Reasons is concerned,
that it would be a complicated affair
and would take us some time and that
the Ordinance had to be passed to re-
gulate those building operations.
Therefore, the first objective of this
Bill is to replace that Ordinance so
that, for the time being, till that le-
gislation is taken up and passed, we
may have a single authority, which
is our common objective and goal.
1 agree that it ought to be brought
into existence very soon and it has
been delayed. But, there is one
amendment as well that the period
should be shortened and Shri
Mohanlal Saksena laid very great
stress on that point. 1 would
also appeal that it should be passed
sooner. I agree with that. But the
question is that there are Bills which
are pending for the last three sessions,
I say, such as the Motor Vechicles Act.
It has taken two years; it was on the
agenda; it is being put again and
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again on the agenda but it is never
brought in here and even now it has
been pushed out of the list. So, my
fears are that even if any legislation
is brought, perhaps, it may not be
possible for us to pass it. Therefore,
there would be no harm in establish-
ing this Authority and giving it a life
of one year.

Then, the other points are, what
powers should be vested in it and how
that should be constituted. So far
as these are concerned, there can be
difference of opinion. 1 also appeal
to the hon. Minister that she should
take into consideration the inclusion
of some other interests as well and,
perhaps, selfishly, I would also ask
that Members of Parliament should be
associated with it.

Shri Kamath (Hoshangabad): There
is no selfishness about it; it is public
interest. Each of us represents seven
lakhs of peopld.

Sardar Hukam Singh: Members
of Parliament should also be associat-
ed with this authority. They can
also contribute something in certain
spheres. (Interruption). We are
elected people, and as my friend re-
minds me, about seven lakhs of people
are represented by each one of us.
Therefore, it should be considered
whether that Authority can be enlarg-
ed to include other persons and, most
of all, some Members of Parliament.
3 P

Regarding the powers that should
be given to this Authority, it has been
argued just now by my sister that the
Birla Committee has clearly laid down
that large areas have heen frozen ana
have not been developed. This is
correct, I also join my sister in
making that complaint. But my
difficulty is that perhaps that authori-
ty may not be to blame for that; it is
the Land Acquisition Act that is res-
ponsible for that. A notice is issued
under section 4 perhaps, and certain
vears allowed to elapse and then a
second notice is issued, several years
afterwards under section 9 and the
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- property is acquired. The rate that.

is given or the price that is award-
ed is what prevailed at the time of
the issue of notice under section 4.
So there is a grievous complaint in
this respect by all of us, but it is the
Land Acquisition Act that requires to
be amended. Perhaps it would be re-
collected that I brought forward a
non-official Bill here for that purpose
because that causes great damage and
loss to the people and they lose their
property many years after. A notice
is issued under section 4 and then
authorities sleep over it; after severai
years it is found that the property is
taken away and then the price that is
awarded is what prevailed when the
first notice was issued. So, the pub-
lic suffers and there is a great dis-
content about that. I would appeal to
the hon. Minister to bring it to the
notice of the Government that the.
whole set-up is to be changed, that it
requires a radical change and that the
Land Acquisition Act should be amen-
ded suitably. It is not the Improvement
Trust, it is not the Delhi Municipal
Committee that would assess the pri-
ces that are to be given or the com-
pensation that is to be awarded. They
only refer the question to the Land
Acquisition Officer concerned and he
is the authority that would assess the
compensation that is to be given.
Therefore, even if we ask the hon.
Minister here to do something, per-
haps it may not be possible unless
that Act is changed. I would request
the hon. Minister to look to that side
and see that Government takes into
consideration the urgent necessity of
amending that Act.

There were many suggestions made
vesterday and a reference was made
to the Chairman of the Improvement.
Trust. Shri Mohanlal Saksena gave
us very useful suggestions and said
that it should not be the policy of the
Government that the land should be
sold to the highest bidder when our
objective is a socialistic pattern of
society. Is it not then our duty to
provide every man with some land to
build on? That should be our aim,
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but that is not being done. I join
my friend in saying that that is.a very
useful suggestion which ought to be
carried out. 1 admit, however, that
it is outside the sphere of this Bill and
it could not be done by this body
which is being created. It would not
be the function of this beody
to take that into consideration or to
change the housing policy of the Gov-
ernment; that would be for the Cabi-
net and the Government to do and we
now bring it to the notice of the Gov-
ernment that they should pay urgent
consideration to this fact also.

It was also said that this Authority
should have standard plans with it
and it should be able to supply to
every man, who desires to build,
every kind of plan which might suit
him—and there might be different
classes of those plans. It appeals to
me alsé that the Authority should
have these. I have learnt that
the Improvement Trust has got
those plans ready and it does supply
to persons who wish to have a look
at them. Whether they have it or
not, it would be for them to know. If
they have, it is welcoige. I they
have not, at least this  Authority,
which is going to be entrusted with
the task of controlling these build-
ing eperations, must have such types
of plans with it.  Although I have
had no chance of building a house
here, certain friends have told me
that they have to pay 2 or 3 per cent.
of the total cost of construction that
is expected to be incurred simply for
getting a plan. That is certainly a
very big sum and it is wasted. Peo-
ple are not fond of it. Everyone is
not anxious to have a peculiar house
of his own pattern. So the people
go to those architects and planners
who have certain patterns and styles
ready with them to sell. So, if this
Authority is to have them prepared
and make them available to every in-
tending builder of a house, certainly
it would be a very useful service to
society and.it would be doing its duty.

Then it was also made out that the
Chairman of the Improvement Trust
had gone to foreign countries. Shri
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Mohanlal Saksena told us yesterday
that he had studied his report and
nothing had been done so far as that
repart wat conzerned. We were un-
aware of the recommendations he had
made. Shri Mohanlal Saksena claim-
ed the privilege of going through that
report and I could not follow whether
he had said that there were useful
suggestions or not. But since then I
have tried to get that report and I
was able to get a copy of it. I have
also gone through it. Really I agree
with the complaints which Shri

Saksena made. The Chairman also
had made certain recommendations,
that certain methods should be
adopted, that it should not be the aim
of the Government to auction the
houses to the highest bidder. The
first recommendation made is that the
social housing should be the aim of
national policy; we all agree. If that
is the recommendation, 1 fail to under-

stand why the Government should
not implement it. It should be done
as early as possible. If that involves
the enactrment of some legislation, it

should be done as quickly as possible.
The other recommendations also that
I see before me are certainly worth

considering and the Government:
should consider them. I do not know
whether Government have taken care
to see if these can be implemented -
soon or not. That, I admit, requires
a radical change in our policy, but

that has to be adopted quickly and.
no time should be wasted. The sug-

gestions that are made should be
taken up to fit in with the ultimate
aim that we have got for bringing
about a socialistic pattern of society.

Pandit Thakur Das Bhargava: What
about the Rs. 10,000 fine?

Sardar Hukam Singh: There are
provisions here which are very strict
and hard. It is provided that the-
magistrate is going to be vested with
powers so that all rules, regulations,
etc., that are there in our normal law
will be overlooked. The magistrates
are going to be vested with powers
which perhaps have never been enjoy-
ed by.them. That looks to be queer
to me. When I read that, my consci-
ence certainly revolted. There might
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be special authorities created, but why
do you disturb the common law that
we have got and disturb the powers
that the magistrates have? There
may be some cases perhaps where it
might be desirable to give a stern
punishment. But first of all, if some-
body has not acted as was required
of him in building his house, and if
he has made a little departure when
making an erection, that should not
sentitle a magisirate to impose on him
a punishment of Rs. 10,000 a5 fine.
If he persists, then the fine is Rs. 1,000
a day. That does not rather look that
we are going towards the socialistic
pattern of society or that we are pro-
ceeding to bring up every individual
tn that standard of equality. Perhaps
it would be too hard.

Shri C. K. Nair (Outer Delhi): I
rise to support this Bill belated though
it is. I congratulate Rajkumariji for
fulfilling the promise which she has
given to us a few months ago. But
with regard to the Bill ifself, there
are so many apprehensions that must
®e expressed; although the time at our
disposal is very short I would like to
bring to the notice of this House some
of the salient features.

First of all, the title is “Delhi (Con-
trol of Building Operations) Bill". In
mmy opinion there are enough of con-
1rolling bodies in Delhi—more bodies
than necessary. No doubt there is
one difference. These controls are
now being exercised by the different
bodies such as the Improvement
“Trust, New Delhi Municipal Commit-
tee, the Delhi Transport Authority,
the Joint Water and Sewage Board
authority, the Land Development
Authority and so on. There are so
many authorities which possess powers
which are contradictory and conflict-
ing. That has been the disease of
Delhi. We have been suffering from
this disease for the last so many
vears. We need not talk about that
now.

Now at least after the achievement
of Independence, we expect a better
deal for Delhi. Unfortunately that
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has not come yet. Eight years have
passed; nothing has been done so far.
One Five Year Plan is over; nothing
has been done for the improvement of
Delhi and its living conditions. There
are slums; there are katras about 800
in number inhabited by more than a
lakh of people without any amenity
for human existence. For instance
they have not got water pipes, no
electric lights, no latrines, no arrange-
ment for sanitation. These are the
appalling conditions that obtain today
in the city of Delhi which is one of
the biggest capitals of the world.

If the purposc of this Bill is to
bring up this city to a very high stand-
ard and make it one of the modern
cities of the world, I think we need
a very powerful and a very effective
instrument. This instrument is being
contemplated and this Bill seeks to
bring in a single authority. But [ feel
instead of calling this “Delai (Control
of Building Operations) Bill” it would
have been much better if the title had
been “Delhi (Master Plan) Bill". As
a matter of fact what is required today
is to have a master plan. Let us know
where we are. When that plan is
ready we go stage by stage and we
can fill in the colours when we like.
Biit there is not even a master plan
after eight years of independence ex-
istence. That is our complaint. What
can we expect this body to do? It has
got a very short life of two years.
Perhaps nothing is going to come out
of it. What is envisaged is an official
authority. How can officials have ima-
gination to develop a city? Of course
they can carry out orders. We must
have wvery efficient officials no doubt
but they cannot simply take the ini-
tiative. For instance, the British Gov-
evnment used to say: we cannot do so
many things; we cannot touch the
question of caste system in India; we
cannot touch the question of religion;
we cannot even touch the slum in the
cities because the people-may kick up
a row; we have not got the represen-
tative character in the administration.
They were ouite correct. But still .
they did so many things for their own
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benefits. But we cannot plead that
inability now. Why should we conti-
nue that old official system which is
outmoded? Noi only after Independ-
ence but after the Avadi Resolution
for a socialistic pattern of society.
how can we think of a body to be not
only dominated by the officials but
also to be presided over by an official?
And that too for Delhi? It looks so
ridiculous on the very face of it. I
can understand it so far as the New
Delhi is concerned. Let it be entirely
in the hands of officials as it is now.
But how can areas other than New
Delhi tolerate such official ridden com-
mittees, controls, rules, suggestions and
schemes? I am at a loss to under-
stand this.

The first thing that has to be done
is to conceive of a popular authority.
A single authority is very essential
because conflicting authorities have
brought about these appalling condi-
tions of Delhi city. You all know that
50 many promises have been made on
the floor of this House by hon. Minis-
ters inciuding the Prime Minister that
they would see that such and such
thing did not happen. But they could
not gimply do it because the authority
to do or not to do is vested in these
small statutory bodies. If the Prime
Minister says that such and such area
should not be cleared, it goes against
the law and the statutory authority
has got a right to asserl and say that
that area must be cleared. That
means that there is a great confusion—
almost anarchy—due to such powers
being vested in these authorities.
Therefore, we can do verv little by
wa)y of improvement. When we think
of a single authorit; it must be en-
tirely different from the executive
atmosphere because we cannot think
in terms of the old Improvement
Trust. That has been condemned even
by a capitalist like Birla. In his re-
port, he has condemned the Delhi
Improvement Trust and he has made
some very useful suggestions which
are never carried out.

The Chairman of that Trust was
sent to Europe to study things. He is
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about to retire perhaps. There is no
meaning in sending ap elderly man
like him to foreign countries. Any-
how, he was sen* and fortunately he
has submitted some report also. But
nothing is known about the recom-
mendations and their implementation.
It all points to one thing only, namely,
the capital of India has been neglect-
ed—almost criminally neglected. We
know the conditions under which the
people in the slums and katras are
living.

When the great dignataries of other
nations come, we take them round
along the beautiful roads. That is
good and sensible but if they were to
see the real conditions, they will be
shocked. Therefore, we should hurry
up to improve things. But, how can
we hurry up? That is the question.
I have told in one of the Select Com-
mittees which was discussion the
Government Premises (Eviction) Bill
that we must take it up on a war
footing. If we went to improve the
conditions of Delhi we cannot do it
with an official-ridden authority at
all. So far as the powers of control
are concerned there is enough already
and I do not think this Bill is neces-
sary. There is no anarchy in a mat
ter of buildings at all today in Delhi.
Of course, there is some, I know, insti-
gated by the officials of the Improve-
ment Trust and not otherwise. Only
if there is a little vigilance no build-
ing, no brick can be put up at a place
without proper sanction. But, they
are very vigilant to see where they
can exploit the situation and encour-
age corruption. I wonder how we
are going to control that departmen’
with this official-ridden committec. I
say it is impossible. Let us therefore
think afresh.

Pandit Thakur Das Bhargava: It
must be entirely scrapped.

Shri C. K. Nair: I say, the Improve-
ment Trust must go. It already
stands condemned from all sides.
Again, I do not at all blame the off-
cials. They are all due to the defects
of the law and they cannot simply do
anything. What they can do is to just
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close their eyes to the horrible corru; -
tion that is going on in the depart-
ment. Therefore, what we have to do
is a bit of new thinking.

1 am afraid my time is coming to &
close but still I wowld like to put for-
ward a few suggestions. First of all
the authority has to concentrute up-
on a Master Plan; everything else
next. Controls are already there, For
God’s sake let honest officers be put to
prosecute the existing controls—of
course, we are going to get more con-
trols by this Bill also. Thereforc, so
far as controls are concerned there 1=
no difficulty. The real difficulty is to
make a Master Plan. For a Master
Plan they say that the experts will
take 5 years to prepare. Thesec are
all old ideas. We must transgress those
old fossils and try to bring a modern
outlook into the problem that is fac-
ing us. Let us have a Master Plan
even if it takes one year; we won't
mind that. I think when an aeriai
survey is made this can be done even
in six months. Let the imagination
of non-officials be put in the Commit-
tee.

Secondly, the authority should have
2, 3 or even 4 types of building rlans
or even groups -of plans for people
of different income groups. The autho-
rity must get ready with them and
whoever applies for it should be given
sanction immediately with the neces-
-sary changes that are needed.

The third thing is that there must
be a good amount of control over the
house building companies that are
working in Delhi today. Their stand-
ards are very low. Members like
Shri Naval Prabhakar have exprec-
sed yesterday that these compaines arc
deceiving or duping the people by
camouflaging their reality with ‘he
great propaganda they make, postors,
pictures and things like that. People
are caught in their net due to this

propaganda. After buying a plot they .

never care to improve the areas. Even
if they improve it is not at all up ‘o
the standard. Therefore, their activi-
ties have to be controlled.
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Then comes the real thing an.d that
is my last proposal. The remedy :ihat
I am going to suggest does not lic with
the Government. It is impossible for
them to do it. Of course, they can
control building operations but they
cannot undertake building construc-
tion. They should give up the very
idea of constructing new buildings
It should be left entirely to the ca-
operatives. That is the spirit of the
new age.

An Hon. Member: Private sector.

Shri C. K. Nair: As I have already
mentioned ' the house building com-
panies are in the private sector. They
should be controlled properly. They
may be encouraged, I do not mind tha.
but let not the standards fall. The
real practical thing is that quick
results can be achieved through the
co-operatives. Let big plots be made
available after proper development to
be handed over lo the co-operatives,
of course on the condition that build-
ings should be put up within such
and such a year. With proper deve-
lopment and proper control on the
companies that can be done. Thot is
the only way to improve the city of
Delhi. If you think in terms of the
old authority and organisations like
the Improvement Trust we will not
be able to break the ice that is very
hard in Delhi today.

With these words I support the Bill
with the hope that this is going to be
one of the steps out of the so manv
other steps that we are going to iake
for the improvement of this city.

dfew sTwC T[A WEw : gE A

faer ot AR W d, A A

¥ aft war & B F ey AT aw
T

fgmﬁmzwmiﬁwm
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dzd ¢ fom & 397 zaw7 o= famr
W A wE aw ww  wwe
femd &% | wR d vz 3T

(frearz §) 3 ®r "@wm= @1 TwT -

8 DECEMBER 1955 (Control of Building 1842
Operatioms) Bill
Fawe we W@,  ofF ¥t am

| Ad #

G A g Ege ofame fawr
(fe=ft fremmam fagos) & gaifeers
UF A AT 41, § I B IWIET
9T | g A A & rafeat & w7
wHHOT & #Er fF w9 Agvard §7T
¥ g w1 uw wtpfwa o (R
grET) € 1 I Rl ¥ AT H
Sgt T st e (A€ aferat)
7 T § W fm ¥ for W e
£ f& wmg o w5 ardw, o e
§ 37 = oA et 9% s & s
g 9T & 3@ ool o & oaF,
o wmkfag gm fam o FG@
A w@ fEoww T A omrEe
grew & fag § wore wrg 99wy o S
1 g uTT ¥ 1" & fag o (oo
wT) F o Afe @ wwEw ¢ e
WA AT J84Y F ST 9T TEAEE
A I A o (78 A
M FAT) feammar | @g oA
w3 o UEET #1 y
fogln f& mafgai & &% = 7
dmar fear 21 g defre AwE
T 39 39 w1 97 F I wEHTH wHwT
§ ag = g0 wifedt  (wfawe)
¥ o B Wi feafe (m oA
W ¥ WET) § A9 SOEer Ay
sarw 1 o feg T At w1 g
TG | & wE 79 greW W ¥ qW
g fe dsfrer amgw S g A
fasr  qfewsr B, e 3w #F wrlr
s (q=wi) & & F7 fear
IAT | FA X TAGAT ATEAT FAT
€ fF 5 gv et s w7 froa
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[afes a7 1w W]
@ At AT 9 TR T w9 %

7w fafreed @ stfworsr (a=edi) #1

AT TEEw  (WTEETEAl) g
T Ao (THE ¥ IHE) F A
F3 § wifE o A fre & oS
s s =&
W FRH AG AT 9 F AEEATH
q Al TE | FHIE WA TR
N ot ag (o) @ o 2
& gw fufresd & dwtsw f1aw
T wefagm T 3 faen f&
TEF IX T | HA THAFHAT ArEAT A
wamar e w4 froa s,
F I HT AT F ARA FE BT JAT
oo & g & wea A from
arar , e g7 F A A ww

wfE I ¥ g T[T 1 AT g1 94 |
SMFaR A AT A AT FA
ﬁa%mmaﬂa%m%ﬁﬁaﬁ
&Y wgwnt & fforeest Fwrfer (wfwat)
FomdoTaRg ) wEraw ™
faw 1 7= 2, a2 gy ar faw &
g Ay Ffag T & oo AT
AR EHFT oAl 2| T AT A
wTE  # qEa Wwa g oda fE
Mo Fo v A fFem 2w &
gfefadt (swm) 1 Few 9@ ar
TS ATH TEC HT FT@T AT | TFT
qT  HEWT AT FHY F, AT X gAT AT
aF TR AT A Az w7 fam oy

8 DECEMBER 1955 (Control of Building 1844

Operations) Bill

Fg ¥ 0% gowe 7 (whmafaa dn &)
AFFFAAE MR E I 9T g g
AT adr ey aw iy @
at W19 a9 g WEIl FT AN EA X
o ST mwmaHARilE
o7 I wEWi &1 fema, o=\ &
FET AT F TH FE AT A ¥

# o F7 qgewz I faw 7 7w
¥ (v=) &1 avF frArar wmEAT g
g fma fr 2 —

“any other matter which is
necessary for the proper planning
of any controlled area and for
preventing buildings being erect-
ed haphazardly in such area.”

Wﬁwa ﬁrmafri{t
afsq ag At v &1 g A
St FEr A AT ¥

“any other matter which is
necessary for the proper planning
of any controiicd area”.

They can cortiinly order demolition
of any building under this clause.

= ¥ faar s wATEST ST )
THT Yo W E

“The provisions of this Act
shall have effect notwithstanding
anything inconsistent therewith
contained in any other law.”

arr fogy swr & @ew 77 fad,
TSTRS &7 A1 F2AT & ¥ & 1
& g B ogmy aga ¥ A,
AT AT 7, T s
FT AT ¥ OGF AT ABA F 1 F
THFT WYE IA KD AZY AAC HTEAT |
F ArAgATY A 7 oaw wEm fw
v a7 3 frogsfier w1 a9 S
g Ar o oeTRen 4 F fm £ fr
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YR FT T T A, I
T 7 A | fagsfr 2w o4 faw T
zor form @1 s sy avade AEE A
a1 fFmr o7, A1 FEA I F FAA
warar | e §fF wa Az

TRIHT AT 7, St § Frrar
7 & TS &7 ATed g7 7 7E-

YT Tz AT WETE T ET
T g #1 e (sfrem) dm
2 1 fers (T=mN) S
AT Agt fan Wi ag 7 faa o,
e A aE waTmaAE
¥ ATEN WX IT A AgewAT FHIAT
A A F -

T g R A 79 g '
JAT F1 zarer faar o & q@ar g
f& s ¥ awd ot o faw &
Tar 7 fgmem § &@ o 7@ ga
g w1 w2 7 fev oz aw
SAT Frae Ry wmEfad e’
% g g fr faw o 7w @ 3
T KW Am gl
Shri U. M. Trivedi (Chittor): Capi-
talist State.

dfwa ST aTW WEE 0 & qEAT

wgm ¢ f& fafare oz fomw &
@ FAE ! doma worfafara o
feesit Ay wr g mF qEr
TF 3y g 1y (et IID of 1911)
F A faar g FE gW oW
wanton, capricious and appressive
g IEFTARgET TS afe
T g fafares aga 7 w9 w1 A
= fmwm = fam w5 arfaw w2
fer, =fafare @1 & 375 wfes ==
faar 1 ¥ WM W™
¥ Fe g sfedw o R e
AT T (AUAOEE gHTT
I & W)L I AT FeEfAd & W
447 L.SD.

8 DECEMBER 1855 (Control of Building 1846

Operations) Bill

ZEn A v ¥ fm AR e F
qrTEa o A 1w wieET § 9 A
AT A Ew T %@ E f&oEw
T FT ZET T E | A ¥ TET
41 TET #1 9g 47 AT #0039
@z ¥ Wz 7w A 77 A e wmr
amar & gw e (wEr afemr)
BT OTRE | WIT EO RN T RE
3T 37 97 F9 T Tt A7 fo:
s (o) & o wE 0 A
Fz1 B == (7)) A, 9w o
AT AEEW WA W7 W W
=gy gRIT dt gW gEE a1 Sfed
wE T & fooelt § o A dare
ETA®T | AW ¥ ATH ¥ [OT AT
T W T A G F WA
dErAe fed m oA ¥ § - feeelr
=z 71 g fawraman fr ATy SR
F OO FL 1 gEE awr fwan, ww
AR 7 7 an fer d S
¥ owgr s g ¥ A v §
UF UF WET T Co, Yo WX AY ¥
F WA wWE fF 1 gl WA
TyaEde 72 &1 fd 7@ 7w
& g7 =W " 9 Ao
g T FT 2T g fF wr aw qar
T fF T R aAT oA wR
T g 7 A e
w ar ez fm § o2 @ & ar
WA T A & W
g (wrarea) fd @ g 3w 9%
g AE fEar om0 @ W
A1 FH gAT § IEA aga SamEr A
Fr e fow (wf) a@w &=
¥ fod oF oF g § &t A st
N FA A A AATE | T T A
T et mafe & s g@ & fw
F4 FT AT TR X AT FIAT A A
T T 2 A 9T & IH AT I TE
2Ear F AT AN g aEers g
2w o &Y & agra o FT@waT )
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[afsT 2T 2w wRiE]

T a2 AgT aF W WG
FFITorg SIFAFTL (SqaeT) 1 aeed
& = e # me= G o (Svey)
#Fiaf § F owmw wi s
& FT FF@r | K qwAr §
feam Tz 2 frerem (@) @
. #TE dmT 9 7g #g T & v e

- oW ufemz (FTETE A9) W OAM
g 3 A WF A= A9 AF-H1E-
o9 ufade (FEFnT ) & '
g, a7 A TEE b FGE A O
g1 W AT aw a¥ a1 F e
T FY EE 99 BEHA A § | F
T ¢ A wif o s
(frfor) & s oifeg fr wws
W= ArieR ofie we fier-
frqe (ag s=a%) #7 | WA @
75 & e 7w 2w § e Frr e it
i #¢ @@ w1 et A T
FTAE AT | S oft wFWE T §
g % a3 wwhw & fd @ § 6t
wiat & fod 3@ T fear mm &
7g R e & AfET I A avw ag
o famr &t a1 wrd ) s’ oaw
W AR T FEEGE FHF oA
¢ & A< qRE ¥ O w7ar § oA
AT (FEAT VW) arell arer
() gt =ifgg, w1 =W &0
WY 2. §HA F OF FG& O
e 9T %, Awfee Aww faw
(famr grfr = & sme 9X) T F0
¥ zmwm g 5 s o0 AEW fer
forpelt 1 7w afew o 7 far &
s & auwar g (5 awr fr T faar
IEM | W A At femn a9 g
dmfafes ded W FETEd (FH
W aEETE aEdr) &1 AfR o)
14 €19 € a8 A faega waafas

%7 % feedft 3 meT suEr W

8 DECEMBER 19855, (Control of Building - 1548

Operations) Bill

TE aA AT, I TF AN AT AL
T fed o, o= aF e o 9w
I TEET W A 3 fam a@y
fear s, 9= @ ww S fEfe-
FY  (wfearedl) @1 wEgw W@
A 7% A% § qU@AT § AT wOA
YT F FTHATE TG &1 AFA | A9
AT A FT A FE R, F FEal F
fF o9 20 qvw ¥ o, w9 IS
TEN & &% | W9 ST e wTaT

ez (fv avwr aer) w1 freife
(vgeen) g9 a7 w7 T OE
T WE g (F9T T
frrra) T9 T | A SEd § (F faesr
1 UF T[T A TgT A, Tgh
¥ Foww (oW dgar) A T F7 0
#fFw S g = W a1 ARy
F roraamamar wEH ©
YT f6T 96T Er@eT g 1 g AAT
HIOHL TH ATH AT SFY (IR
died) 1 I&, WOF TW URAfeE I
(feg  =fwefe) &1 2@ v sweT
WO F13G | & WgAn g fF o &
wdew § g TR E 49 fr wEErT
Fvgg, saaar 8 wwE, afew
AR A WE | AR 97 WIE-
ZHuT s42Y a1 UEafes Te At A AE
2, waTe 1 9 (57 WEW qEAT FTT
§, I wEE TR oA I AR
¥ IO RS ¥ 2 1 g WA
T 29 & TFaT 2 99 TR IRT
(3= @) ¥ @ arér W FEEgE
(ﬁﬁﬁr) fear 9@ 1 W@ ¥ OF
W FC A g e S it e
AT St 7 w7 f gy dme aifear-
#e (weg vew) & AR g5 fawre
T R Ay % g Ewa s
ag Fedt & % ar &1 3 d= awi L F
Farar & e o F & AT, TR
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FH FE T W AW ALY &
¥ 7g 78 Fear & w0 S wfamee
(wer ggE) ®1A W, IAH AW
feq, # g% qafawa @ Far |
A S A% S § 98 feed
FAET & AT %1 3| § A fom-
St FT TFAE T qAET FT R
FA § W I g7 7 A1 A P
FH E 1 Afew ot TepEEe T
¢ @ o Fg it 9% FfAw FWRT
FTH § I areT wr FifwEw @
LR ommd ST T R E
WH FW A I | W AT
TWEG T FTONE AT W A
T W qQUEET | WO wTEd F
W T a2 AR e (aar) &
W, wiwaie ¥ $8 =T T9H A
S ary & faww a ¥ 39 ¥
o F 1w ad N e
(vvm) & @' 3w @ Tfed
W T AT T FT I AL
W S A I F I (99
N A (wfeE) oY dfems TN
B R AAAO I AaF ) =
gwa & faum G 2= @ aw
T RWATGHE IR WAV AF 39
T s Tw g F Y A oS-
fedt (afmea) & at § g @t
Fer Afew & a8 W W SO
st g fF wreoq =mge & e sma
¥ 3% g1 AT AR o1 FewA (gE)
™ eew A fag 19 § s mare
AT, T W g e &1 -
faee (=) gar AT g form & e
ST a1 W g7 FEfeEE (faem)
g1 s I zafraE & =%

THH AR AT AT FAOT 3 WY

& A1 A9wT /W g f o 5w o
F< far srrm o @ g faw s

9 ofgst ot 748 o femr o @

‘8 DECEMBER 1955 (Control of Building 1840

Operations) Bill
ag FHT & WM 1§ WA KT qr@gar
g fa gaer oEe At €Y =ifgd afes
o AT X T FA F oo gar § 5
W FE AT WY FHE (-
oifesr afufa) & o1 @ aE #&
arifaa g, Hfsa (sa9 ) ae §1 -
FTAAT €1 I 97 A9 TG T q10ET
#99 fam § oww W@ g fF
THW T AT §, 97 T IR
(i) ¥, g s feesiaw ¥ e
Fqum T FC ahar 6 T8 qug
tfs nawfm Fa ¥ aFQaw
W THEWeR  (HEWA) @ Sfe
(o) ST ofr 2 faw # a1 §
U (FWeA) sTan g & SrEar
g frow smafedt (swfaerdt) @
afer 91 FeW SieW  (JvE)
fRaga i w @
AR & |

st T W (FE)

‘agT W ¥ A W fes g ar

fr o feadmic smafcdr  (fawmw |
SfgE0) @ e it § o5
TET WA g1 T av i #1 f et
FTEN 9 e v g g fF 5w
T & o F 1T A T EY AT
T G T HHT T a9 a7 gW qEAS
4 fRea& oH H a1 g gx g1 WA,
W =W e (W afem 1@
FE) MA@ A gwmawws 4 5
® O AR F AR T E wE,
W wgfafeas #AE (e
afafa) o gEd wffee W
FT W9E T FrATEAAA (AW ) @
A1 ZW Tuwd 9 fF A & ongw
WX gAHaRE=e  (wfwfie) wwe
T W AT § AT Ag GH &Y AEA |
T E & qga A q€ I W A
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[ it marer S ]
@ T oA w e e W
R agy A gE ¢ it
ot fresft & ol A ol v e 2
g UF UAT qeAE fwer £ fF ow
IUFI FEAG T FAT aAT qgT Ty,
gt agat o & ¥ Fedt wwier
g, T
aﬁﬂm?ﬁm?ﬂm‘*ﬁ%
&, mamfa wd=em, o 3 g
arE grm fE 98¢ A FFT 18 AT
# ST qT 7F 9TE WA wAT @ Wit
AT O SAAT AT UF AF G 4T
form & 79 <M1 g ® w99 )

T qE T WA wEHE
¥ BT ARAF TEAT § | TR
Zw &, 48 uw ey E, fwe
wfafaas 9 2 A T Awg @
@ i § W A7 AT o’ Wew
ozt i el F a7 51 aa (wfamr)
T ¥ M A i fFaoF e
Fgar ¢ fF gw gmfea @ 97 FW
T w7 wwa £+ uw fafEea

(#rerm) o 2 S v ATy

FW 2 W Az 7 st fafred
(v w=rerg) 1 W@ o far
1 aE @ w2 e (e
fra=wr wfafros) & #maga, aefan

fafreed sad a0 A7 s 2 1

A d1, AN WEEY, 9% 9REd q
f& 7€ ot wfA Apd S e
w9y (FWegsl)  # "
e w1 s g T AT
o fafeew (wwral) 1 $9 w7
'émigfe&ﬂﬁmw{’fanm
2@ # w5 o #r¢ 99g TeEHe
g8 7 WIET FETE A1 qaT WA
aﬂﬂﬁmwmﬂwmmm
g @ 4T, !ﬁ‘t‘fﬂﬁﬁﬂi’f
zﬂﬁ'ﬁ' & At 2P S s

faeit ¥ w=7 AFET 7.

8 DECEMBER 1955 (Control of Building 1852

Operations) Bill

fra g% TR 3 9 wf
A A e oA T et A AE
T | o g fag g, A7 A oA
9T ¥0G ¥ qor geq w0 e
forar mar | =t AT oaw 3 AW TR

TR fee fErmar are woq fear

™ I s fR g T
wreAafas  (¢f1) #1 sevww Ad
2 G o= 2

# ag wer wmedr g R o wET
Y dfer oo (FFTTeRE 3fE)
T gz FW AL AEAT X | FEET
I q| FY o9t fF faee F oF gAT
sarfedt (sfawrdy) am & am,
ST HETAT S FHT, AT Fe5-
i (aftafaa waw fmin) w@w
giwi (qfcagn) Wi @ e
97 W7 w7l w1 T 7 w9 & A
wIH IBIEr | W ged ag & fF
forn g v s (AEY TY) €
T At & W HEW e w0 A
£ T8 F T Y wa A adE
AT TGN A mFAT 1 S sm
ey A g ataw 3w wE

forgi W18 &1 avz @ w Avt

g fawet faard &, 37 &G &Y F=07
FH 1 FAT A 97 3T AA % fd
@ A W AR I w1 v
¥ A A W9 g7 b% oy o &
AR 7 A% I 1 45§, 99, ¢ AT
T I T A A IEAE | O
T am F1 A——dar i 39w
wzeni & wiEhea (dorew) ¥ ara
gara fegr 7— f& a2 av o garfed
A @, AW FT wgeET (T9AT)
el (4T a9FTT)  gan
oW a7 T we ¢ 6 gur sfEed
& Fafoma a1 AwArgdT Ag §, e
T a7 T w2 A g A



1853 Delhi

aFT ¥ | THEANZ T T WIREET
qledAT EAT & W ST W F ag ¥
T AW F, A TWET AT E, S
TH & ATA9S FH AT TAT EY AL
f§ s9Wa weard F=ar 2, TEEHC
ZFe (qguTeang ) #1 3gvEa (Fami)
w7 & A1 A AT (FET T
1 et (afea) o fafae (941)
F@ F 1 W R AWe (T
FEAT A Afww § 1 mifeEd
(Tarfusrdy) e dwe mifws (-
mm&m’rﬁ}i‘:m§aa§§
FLEFA § IT® f9Q OFT FEO agd
afFagar 2 | s dmEar £ fF
w9 g9 T g At 7 f9 (fAm)
T E AT A g A s & &
Tg AT T 2, Ffr w g7 &1 faf=
(Farerm) 7 IwewWw (WUE) &
Hifer m ez mfee 7 w8 O
o § INT F AMEHT ¥ w1E amq.
AT 99 §F fg aga afeewr gar
1R st g g age & st
gg-fre i wifam §— T agw
¥ mfred % fafew ¥ samar
sifawr 977 @-f| & 1 awh o
Al wifaeest arEw F79 & 5 @
A RfmE g s mefe
qfedr® ®—AAT FT A AHTARN
97 HLAT TgAT ¥ 1 onfesr (Hifa)
F WS 97 FW IT 489 F7 A 8,
R FT qAFA € W T WEHT F
FARTEAR TFAAE | WA
AT St TET §ORH gd g, 7
fom wifeme &1 Tvamon memeT "W
&7 faeoit Sl S0 & 0T i
¥ E@N T OO #F avE AT T
g, mﬁﬁwﬂﬁ'gqﬁmﬂml
oz &1 THHEAAT (worerw) w1 fagm
t fs fow afm 7 ofet &
W TR g, a7 Femw w1 qnnEr
g, dwafwfmEe (R oawrd)

- @1 fafee (@) 81

8 DECEMEER 1955 (Control of Building 1854

Operations) Bill
1 AT sy ey 337 am-nfefaae
FTAGT AT 7, ATAvET (F) av feer
T I
onw (feafa) 51 Faz s &
aifRas Wi TRz & faems deer
FTHT AT W FEA T2 AT GETHT
qiéfs  (TTerfas ZAT) ®T OULRE
(98=) #T 7% 1

Tt wgiew, ¥ g 266
gt (srfaFrdr) & am aga aaw
(afawre) & | s&f 7w e
(areus) &1 % &, 9g % 91, 39
Fafd anfedt dwsiawa g
WA ¥ fad T o1 e o aw
AT FYE FTA I @ E, I aw wrE
ot wurfEr T W a1 #r AT A
3, forer #1¢ qras @) & o7 ot fr
¥ fAE 2w o ¥ A
# fah =gr awear ¢ fF ww-smarEse
g Ad § 7 omfEw 39w ow e
FaaT g ? da FEn R & AT
FT FOE BT & W 48 T WEW
T BAE 1 W W fawwT i afegi
§ e wfadt 1 sfea siefear
e, w1 s a9 @ E
I J F fodr 72« w1 e A
. g R T o
Few TAAHE ¥ 9TH OF SN WA
forasr swoe 3z o 5 fom o
F AT X AT AT W R, I F
ufgwrw (fasmes) O f&@ o
wrer et § 999 g9 A SATET qrEHt
1 & famms 3 ga &, o arafes
mww et o aum fAee awa §
I8 e ¥ A e g9 e ®
of g A wEswz (FERT) W
e | G1am ferga, #9 v mE™
F o § g i wrade o g S
ST T S g an e
wifeda AG @7 ARdT 0 IAF
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[t T S
¥ wf AW R F wrdS (smas) &

faas mFMI T B g@ & =F
q A TR g T F e
(wfaga T a7 @A) FT 4G

aFd & T 7wW fawa @i g aw
AW & Iq ATATAGT ®T FEAT qIAT
2, fom #1 33M ¥ fad w1 (g
‘FaEd (ww) fAFE fFowr
o dw ¥ oW ¥ e & A, A
B, o g el gE oA
w6y £ W faeit 7 € of faarE-
He war 481 & 97 *g F = A A
STEeTR (FWETHT ) B FF FIAT FATT
FH OE |

oM I S & ATFAE-HEH
frrer A &1 grgEde IR (T
M) WY T ATA] F FFAT B |
& &8t ot g (F49) & @
wFT & ST § W o o 7 8T
Y I amal F1 A1 WS FANT A FE
wR A i wgr (Frafr) s
ag A ZATY TAE § AE wEr §
ge7g o arta & 2 fF gt ama
us wfwgfea o (faea deen)
oTE | W A ¥&T g fF oW A
£ T@d—iaw? #-— faEen
A T FT A0 F a7 I
AR F1 JEIF T—u71 fzw =
(3s9 wer ) F fa@ o zaw,
fafewr #=mm (wew @) & fod Y
Yo AT, Wﬁ?ﬂ'm(ﬁq'
7o q)  F fa@ e g, O
s (af 7)) ¥ fad 0o g
w7 qui e wwa (weae wfie ad)
¥ fod W gm0 TR WEW TR
aifed | et = e (sl
T aeErT) 7w ¢ fF dee e
o WM (ST e o)
ﬁi.mmﬂﬁﬂfﬁﬁl T

8 DECEMBER 1955 (Control of Building 185

Operations) Bill

@A & I g gET W W
I% fad w=dit @ Y g 7 gy
fFmamd | e wfmaam
AHEe A9 Aren & fF oI e &
qFT wiw & gww w7 far 9w,
ﬂ'if@lnﬁwmﬂ'ﬁagww
| )

WAL Tz T aga fow g &
WHEAT NP GWE ! F wEi
i www 7t gz (vaw) g, e
ﬁawmﬂﬁw(mﬁm)
FTH IT AW ¥ g0 By agi ¥ w1 A
TEN IS, FA A AT F AEAT | AT
&, fafel (o) sk mfs-
74 (Tafawrd) A gEwoe ww
qrEaw ® AF 7o v, Frmw T
a6 I S Y ITT A e
ofFT T 7 5@ @ ¥ oF fA g
A A T A T 3, A 3 wer
SR 7 SR graw (8T) ¥ dead
(Fewq) o T 3T V0 w7 I, a1
F e FE |

4 P.M.

o8 fgrae wedt § ff W At #

gt e o wferder S (fre

t]
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Aar) gT 0 A A wE e §
f& mm-agE o1 7owe a8 g
T # e ag S e A & @l
#r2fe 9@ | W F AIAR a1 A8
pfE Amag B § S F
T FEE (W) W FHA
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TG ord, A I S A TR R
£ @ far s o et & 9w
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T X AT AN T A
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¥ wHede #1 faeedt & o0 wrasT 9o
FT #FE AR FEIX ATHA AR E |
WL F A= A o owiw & S
oREET (w9) % ' fEad
fFar o wFaT € AT A9 & @R A=
F T T AT AR A9 A IE
T O# A A ag A FET A r
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Sad gaTd afer (Rfr) @, s
g am-nfefew (R awrd)
&1, SHHT A-mEtEe e (d-
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& 1 9w safed (sfaerd) e

fas frwre &1 & Wi w0 & W
& ofemr 7 @ afs vEF T
T & off mrnfE & 0 st W™
T@ ¥ g (W) W RE T
AET B IR AN ATES ¥ Tl
T ¥y & EWIL TR wwT & R
st 7% fafeen safy sEd 9@ 9¢
T g (frma fbre) @ g
T AT gg g @7 & fw S o
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Shrimati Ila Palcheudhury (Nabad-
wip): It is a very laudable effort
that this Bill has been brought brcause
we all feel that an actual commrehen-
sive committee is needed. Everyone
knows that in all towns, speaking for
Delhi or Calcutta, what the municipa-
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lities,  corporations, improvement
trusts etc, are up to. They have
never really been ithe godfathers or
the fairy godmothers of any town. So,
when we see that a Bill like this is
being brought to create a central
authority which will. control all
these bodies, it is a wvery good
thing. But I am surprised to see
‘that this central authority seems
to consist of the cream of all
these institutions. There is the
Ministry of Health, of course. That
is welcome. There is the Delhi State
Government. That is also I suppose
quite all right. But there is the Delhi
Municipal Committee's President: then
there is the Chairman of the Improve-
ment Trust—all these societies’ have
not had a very good name for them-
selves. Everybody knows of the
harassmient that the public has had
through many of these societies. I, for
instance, know myself that in Calruita
the corruption and .bribery that poes
on in many of these societies is really
reprehensible. Yet this committee
contains no lawyer who can look into
these malpractices. Unless you have
some lawyer who is able to detect
these things, how can a body like this
work?

In Calcutta, I can give the example
of a case in which the person has not
beqn able to get a plan sanctioned
at all for over a year, because refuses
to pay a bribe, and hence the sanction
has been held up. As my hon. friend
Shri Gandhi said the other day there
are some types of criminals who are
“sporting criminals” who leave some-
thing behind them with which to catch
them, but the people who take bribes

and indulge in corruption are like thin °

air. They leave nothing behind. You
cannot’ catch them. They also have
very clever lawyers to defend them.

There is a news item in today’s paper
that a corruption case has failed.
Now, a corruption case fails because
the lawyer has been able to get the
man out.of it. But, may be ha was
not guilty, I do not' know,

Pandit Thakur Das Bhlrnu:_ The
case may be false.
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Shrimati Ila Palchoudhury: It may
be false, but still I mean we “now
what lawyers can do. ’

Sardar Hukam Singh: If the guilty
escapes, hang the lawyer.

Shrimati Ila Palchoudhury: Lawyers
can do anything. It is without pre-
judice, because where would we Le
without lawyers!

. In connection with slum clearance.
I would like to mention three or four
points. One is that assurances given
to the refugees in the discussion of
the Delhi Premises Eviclion (Amend-
ment) Bill of 1950 should te fully
fulfilled. Secondly, the occupants of
any building that is demolished should
be given alternative accommodation.
That is a thing that we must consider
with all earnestness, because when
you drive people out of premises, you
must give them some place to stay.
I have seen these evictions happen in
towns myself, and the horrible plight
of people when they are just told that
they have to get out because it has
been acquired by Government, and it
is going to be improved. But improv-
ed for whom?—not for the poor people
who were living there in utter misery.
They are going to be thrown into still
greater misery.

" Thirdly, the developed areas that
are impreved into townships and
colonies, the land there should be sold
at reasonable rates. Also. when slums
are cleared, first the buildings should
be made to accommodate the people
who had been cleared and the tene-
ments should be made available for
the people who were occupying the
area, so that the real basis of slum
clearance is serveq, because then vou
use the buildings for those for whon
you cleared the place. We want not
only gardens and developed premises
round a town, but we want the nropie
really to benefit.

Another point I want fo bring to
the notice of the hon. Minister is this.
In clause 5 it is said that the Authority
has the power to issue a netification
in respect of “the architectural fea-
tures of the elevation or fontage of
any building to be erected on any
site”. But funnilv enough there is no
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architect in that body, who is going to
look to the architectural features.
Secondly, as a.woman, I hope, the hon.
Minister will consider the question of
extending the period of notice uuder
clause 8. We find in clause 8 tnat tlie
notice given for entry into any pre-
mises in not less than twenty-four
hours. Even twenty-four hours’ notice

may mean a great deal of herdship..

There may be an ill person, or. tlese
may be a new-born baby in the house.
Therefore, I would submit that this
clause should be modified so that the
minimum period of twenty-four hours
1s considerably extended.

In this conneetion, I would like to
bring to the notice of the House the
position in Sweden, where they have
2 mixed economy like ours, and
where a certain amount of private
enterprise is allowed, and Gov-
ernment enterprise also works along
with it. Private enterprise is not
bad, but surely there should be
some control over the landlords who
build houses for rent; the rent control
should be enforced rigidly. because
rent is a racket in India; and only the
low income groups and tHe middle
class families know what an amount
of time they have to spend sometimes
in getting-a house, and what amounts
are extracted from.them.

May I cite the instance ‘of Sweden,
which may also be possible in India,
if only the hon. Minister would
.approve of it? In Sweden, a certain
amount of Government subsidy is paid
to each family when it is housed. A
family with three children gets a reduc-
tion of 30 per cent.. a family with four
children gets a reduction of 40 per cent.
a family with five children gets a
reduction of 50 per cent, and a family
of six, seven and eight children gets
a reduction of 60 per cent, 70 per cent
cand so on. Till the Hon. Minister's
family planning scheme goes into full
swing, I think Government could
subsidise the families in India on those
lines. when they build the tene-
ments and .allot them to these
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people, for families of six, seven and
eight children do exist in India.

[&nmu Hukam SincH in the Chair)

Therefore, some such subsidies
should be given when they are accom-
modated.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East): The hon. Member to your right
has got ten children.

Shrimati Tla Palchoudhury: Then, he
should get cent per cent reduction.

I welcome this Bill as it is the first
step towards cleaning up our slums in
cities. At the same time, I earnestly
hope that Delhi, the capital of India
will be beautified, will be made better
and will be made more healthy, but
not at the expense of some of the
poorer people for Delhi and India, be-
long to them also! '

Shri Raghavachari: 1 am not a resi-

" dent of Delhi....

An Hon. Member: Yet, you are in
sympathy with us.

Shri Raghavachari:. .. except for
the last few years. I find that this
Eill is nothing peculiar to Delhi. It is
simply a municipal legislation, ~with
which most of us in the south are
familiar, for we have in our parts the
Town Planning Act which extends to
all municipalities, and which contains
many of the provisions which are to
be found in this Bill. We have seen
the Town Planning Act and the muni-
cipal administration with all these
powers in action.

What we find is that invariably a
number of subordinates come in, peo-
ple who can deal with plans, permits,
permissions, constructions and so on.
When there are half a dozen depart-
ments like this, invariably it happens
that every stage is a block, and the
papers do not move up. In view of
this kind of experience, we have pro-
vided in our Acts that if the licence
that is asked for is not given within
a particular time-limit, then the li-
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cence is supposed to have been grant-
ed, and the man can go on with the
construction. But in this Bill there is
no such provision at all. I, therefore,
feel that it will take “n unduly long
time to go through the different
stages, and the powers sought to be
taken under this Bill will simply
block all progress. That is what is
bound to happen. I would not like
to repeat what my other hon. friends
have . stated, about such matters
as palms and greasing and so on. All
these things are bound to oecur in
matters of this kind.

There is one thing that this Bill
aims at accomplishing and that is this.
We have been seeing almost every-
where in Delhi all kinds of housing
colonies rising up. In the buses, in the
platforms and in the newspapers, we
are seeing advertisements almost every
day, such as ‘selling on attractive
terms’ and things like that. Surely
io that extent, there is need for a
controlling body, and that is quite
welcome,

But the point is that you would
make Delhi a beautiful place; by try-
ing to prevent further nuisance, pos-
sibly you can achieve something. But
is there any power in this Bill under
which you can undo the dirt, the
nuisance, the slums which are to
found at present? I have not found
any such power at all in this Bill, Of
course, if that were there, then surely
the volume of opposition would have
been much more. Nevertheless, I am
concerned here with the provisions of
this Bill; I have examined them care-
fully, but I do not find anywhere any
right to pull down or demolish any
slum or any irregular’ structures.
These things are an eye-sore; these
are the plague spots in Delhi, and
therefore, they ought not to be allowed
‘to exist or continue, But 1 find that
there is no pawer given to do away
with them  If there was provision for
that power here, then the same gene-
ral difficylties that we have been
hearing would have been pointed out,
and the volume of opposition also
would have been greater, as I al-
ready observed. .
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I was surprised to find one parti-
cular provision in clause 19. Sub-
clause (1) of that clause reads:

“The Authority, with the previ-
ous approval of the Central Gov-
ernment, may, by notification in
the Official Gazette, make regula-
tions to carry out the purposes of
this Act.”.

So, for all the purposes of this Act,
the Authority has been given the
power to make the rules. But a fur-
ther proviso has been added that:

“....the Central Government
may make the first- regulations
under this section. ..". )

So far, it is all right, for one is ex-
pected to hope that the Central Gov-
ernment would make decent or sensi-
ble rules. But we find that this pre-
caution is nullified completely by the
latter portion of the proviso namely:

“....and any regulation so made
may be altered or rescinded by
the Authority in exercise of the
powers conferred by this section.”

If the Authority can alter the rules,
then why should the Central Govern-
ment take upon themselves the bothe-
ration of making the first rules at all?
I am really unable te understand why
this further proviso has been put in
namely that the Authority can alter
or rescind the rules made by the
Central Government.  Surely, if they
feel called upon to make any change.
then they must do with the permission
of Government. Otherwise, what will
happen is that whatever you Aay do
today will be nullified by them to-
MOrrow.

The Minister of Legal Affairs (Shri
Pataskar): Which clause does the
hon. Member refer to?

Shri Raghavachari: I am referring
to clause 19. The complaint that is
being made by our friends who have
very personal and intimate know=
ledge of the affairs in Delhi is that all
these departments are now ' joined
and put into one Authority. Each
Member has his own catalogue of
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. But we find that all of

Dethi

[Shri Raghavachari]
complaints about each one of them.
them have
been combined here. - We have read
in our books:

TAFAIai & 77 qqed
If each by itself is enough to bring
about anartha or damage and delu-
sion, you can understand what the
consequences will be if all the four
join together. Each one of the

_authorities has a series of complaints
Now, all of them are.go-

against it.
ing te be combined into one.

. Mr. Chairman: Would they mnot.

neutralise each other?

Shri N. Sreekamtan Nair (Quilon
cum Mavelikkara): Provided they
are conflicting.

Shri Raghavachari: When good and
bad come together, there is some hope
of neutralisation. But when bad per-
sons join together, things become
worse generally. Of course, I am
not saying that things would happen
in that way, but my fear is that when
people with intimate knowledge com-
plain against each one of these de-
partments, things may become worse
if they are joined together.

That is why I specifically referred
to clause 19 under which you are giv-
ing power to the Authority to set at
nought all the rules that you
make. Today you may make some
rules: tomorrow morning, the Autho-
rity rescinds them. The third day,
the Government have no power. That
is one fhing which strikes me as I
read this Bill, Some friends referred
‘to many of the assurances given—
what it would 'do. But this Bill as
you yourself submitted when you had
an opportunity to speak, is a restrict-
ed affair. No doubt, the exploitation
by certain interests which are making
plenty of money by selling away in
this colony and that colony will to a
certain extent be controlled, That is
qpme’lhlll’lg. But there are very many
other things. I would make one sug-
gestian. The whole of Delhi—there
is no provision here to that effect—
the whole of Greater Delhi must be
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notified ,and there must be certain

plans drawn up, detailing which road
will go which way and so on, There

must be a picture. If a road abuts
a particular place, the owners of that

place may be called upon, under the

rules, to submit their proposals. Then

vou will approve those proposals. Im -
faet, in town planning committees and

municipalities, we do that. Any pri-

vate land, even agricultural land—

in the vicinity are brought in. There

will be a bigger plan, saying this road

will continue in this way and so on.

Otherwise, what happens is this. When

we went to Kashmere Gate, we founa

slums. Such a state of affairs will

arise here alse.

1 also saw in this: Bill certain in-
appropriate use of words in clause 5—
site, land, plots and so on, Any num-
ber of buildings may be built. They
are only concerned with the artistic
appearance from outside. How it
looks inside, what he builds inside—
on that there is absolutely nothing
said here. - A man may build rooms
of 4 by 3.

Pandit Thakur Das Bhargava: This
shall not apply to any internal comns- .
truction.

oShri Raghavachari: Exactly. That
is whet I have been stressing. The
man might build rooms of 4' by ¥
size. Poor people, who have no ac-
commodation, go in and stay there.
We know under the Municipality
laws, only one residential house is
allowed to be built; tha. is at the
time of obtaining permission. After’
that, every room is made into a resi-
dential house, Have you got any
power to prevent it? No. You have °
no control on anything he does inside
the building by way of construction.
In this way all kinds of small rooms, '
partitions and slums can be found in
each building. No provision to con-
trol it is to be-found here. Human
nature being what it is, when there is
no accommodation, when there is no
place, it is overcome in this way. The
best thing would be to see that a
large extent of land is acquired,
plots are laid out and they are sold
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choaply. There should be improved
communications. Merely passing laws
like this will only prevent the pro-
gress of house-building activity in
Delhi, -1 am sure many of those peo-
ple who are now adventurously
building will be stopped by the pro-
visions of this Bill, and no more pro-
gress will be made, and crowding and
overcrowding will continue and peo-
ple will be in a worse position than
they are today. Therefore, the real
solution to the problem lies in the
Government acquiring the “land,
making more provision for colonies
available cheaply. You must have
an overall plan for the whole of
Delhi and then you can try some
beautification of these towns, rather
than simply feeling satisfied that you
have some legislation.

Last year we passed the Food
Adulteration Act. Are there any
prosecutions? Has adulteration stop-
ped? It is going on as merrily as
beforé. The Municipalfties and the
States have the power. But néthing
has happened. We can say, ‘Well,
we have passed the Food Adultera-
tion Act and India has got this and
that’. But adultzration goes on. Simi-
larly, this law will be passed and
congestion will still go on, accumu-
lation and crowding and slums will
go on, 1 wish, therefore, that the
Government give more attention to
an overall picture and then make a
plan and make provision for plots
for poor people. Otherwise, the
present state of affairs will continue.

Mr. Chairman: Sardar Igbal Singh.
I would request the hon. Member to
shorten his speech as much as may
be possible, because 1 am informed
that the hon. Minister would like to
have an hour.. -

QN teaw fag (&ifoerr
fawan) : 7 & agw & 7 wwwar §
7z warfed) (sifewrdY) asrn &t ana
& B, wfwa fomr 4 8 ag aamd 91 o
& SHFTLA g amard s am
W 39 F 9 QA A" & wAifEw
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&1 I¥ 9T 57 A o000 JHMT FT
% A1 4 H IT AT T 7S F AT |

- FE WIEHY &1 q9EE & I 5 R

g Agl i ag g Al i fee
TG WET F I | T AT AT
FIT a9 HITHT AI(EE fF W IEF T
N s AT ITA

st 7§ FrErT a4 W T e
AR F w4 I A e
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wafrda (gfaamit) &1 qga F w1
arar far mar ar, FRA A A A€ § )
IAH ATEE W ZAIN @) & AT &Y
S TN & | T TF T AR TR
FT e (TewTe) & a7 @0 T
wF HT i shew & a1 s (i
FTHT) TF § FEET T T 0T
AT AT | qg TG A A foer &
e wEETOE ¥ e 9 @ 48
I U § gEY @I & F qEer
g fF ax aF #1 Frare @ T
Afegd o7 7% fF 37 @& & qarfas 7
& o ot ot wafrde (gfem)
§ 9g 99 T A & & o | o
|0 ATy § ag ar weard § 9y 39
At gaar & I famr 9v 7 wEE
-® g w407 F € e 9ok ar s
g T F9T A § O qT IHW IJAN,
TGAAT 9LAT 2 | I FIAAIT T H0E
TEAT AG & WY AT F FAT H9H FHA 7
AT FHA F9AT Mg £ AY 7 99 A9
T & 1 G A I S g a § ¥
FtE wafrd giur W R A 2
& A W W AT ey § ar
e & wafoat & fau ot f& =i
WY A9 §T F HEET a0 § FTF
& fag varer & surer e SfFT 9t @
s § 3% fg gon & e ot e
arfae g1 ST AT AT AT AR |
g @i Iaar & g wfge foad f
feeeft & it Y &1 Fr g w
sfd I RETFFTNA
¥ fewdw (weww) T W

AR T W WAL FT a4 AT .

AFAF & & AR E 6 gEwy @ aT A
A J fowy fe Sw #5199 9%
#ifvew (famam) & i faeelt § sOme
HHH A AT qF |

Mr. Chairman: Shri Dhuldkar is the

only hon. Member who now wants
to speak. ’

8 DECEMBER 1955 (Control of Building 1874

Operations) Bill

Shri Dhulekar (Jhansi Disttt—
Seyth): I will take 3 minutes.

Shri D. C. Sharma (Hoshiarpur):
Shrimati Uma Nehru wants to speak,
Sir.

Mr. Chairman: I have been looking
towards this side and wanted to see
if .the hon. lady Mamber has a desire
but she did not stand. I looked to-
wards her thrice. How can the Chair
know whether the hon. Member in
spite of her having sent a chit wants
to speak or not. I know the name is
here, How can the Chair know that
the desire is still there or she has
given up that idea?

Shrimati Uma Nehru (Sitapur Distt.-
cum-Kheri Distt.—West): Excuse me,
if the desire had not been there, I
would not have written to you.

Mr. Chairman: Mr Dhulekar will
take three minutes, he says.

'Shri Dhulekgr: I have with great
attention heard the observations of
the hon. Members. I would submit
that this Bill is certainly a fit Bill to
be sent to a Select Committee, though
not for a long time, for an hour at
least so that the Select Committee can
sit and improve upon the Bill.

Mr. Chairman: The hon. Member
must remember now there is no such
motion, :

Shri Dhulekar: So, I am placing this
suggestion in order that I may press
a further suggestion which will meet
the wishes of the Members who have
already made observations. I would
submit that all the hon. Members have
pointed to the composition of the
Authority and Have almost wunani-
mously objected that all the members
of this body are officials. I would sug-
gest to the hon. Minister that it is
not too late and she can move an
amendment that 4 non-official mem-
bers or representatives may be added
to the Authority or that they may be
nominated by the Central Government
taking into consideration the observa-
tions made by the hon. Members who
have objected to this Authority.
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Some Members have said that there
are no lawyers; others have said that
there are no citizens and still others
have said that there are no architects.
I would add that there is no doctor

Yy, r=iz

An Hon. Member: An Ayurvedic °

doctor,

S8hri Dhulekar: There is no question
of ayurvedic or any other. The Health
Ministry is represented and 1 believe
it is with regard not to the health
aspect but to the financial aspect of
the development that is going to be
made in Delhi. Therefore, I would
say_ that if 4 members are added to
this Authority representing the views
of the hon. Members who have sub-
mitted suggestions for the  enlarge-
ment of this body, I would submit the
object of taking it to a select Cop'l-
mittee would be served.

Mr. Chairman: T hope the hon. lady
Member would also be able to finish
in five minutes.

s{eEt IWT AFE : FA H-IW I
7% W FEH, W JUAT RGN & R
oAV &9 TR aE TR A g ) w
e WEiE A gUE, FEE ¥ W gU
W gu & A =W A aw ¥ .AW
FEWE I F AT TEOAF G &
AT &7 ag A f e gy wafafare
A (Tronfasr afafa) &1 fos
%7 7§ § TorAe g (g ) A
T FT 72§ AT A1 gAY AgHH & I

i @EANmaron g feag ot

F1Q T & O 7 AE O A OF =
Y & | THRT AT & 472 AT A7 UF
T ot A7 9 78 5 9 A9 | 5w
&g @ & § wifs gw amE Fd
Argfafes ded w6 &= (T &1
FRIAAIEY T ) T | WA A HE
qat e (dva) darc fem gwn
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i1 f& dmfafes ded  (FETaEEr
sgft) 9% s g, arst e =
T & fov 9 afer swfaaa & a2
Frfafes 2mr 6t o= 9= §F 91
WY, gAN W99 difedme el
(#ag et ) 15 wrfwea (favam)
# & foram g o & awwedt 2 o e
=T AT R A g A
T & Ar4 £ A F qwwdr g e
qAETA  AE W g IaAr @ qar
foeelt #1 T o mEETA A W
FAT AT A T eHIEl &1 A fwar
AT | 7 U FT ¢ fF gy fafrew
afian #1 FTY A # 9 A A A
o7 v &, 9 oft @1 wrd & A faemaa A
# owTEr o § 1 Bfe § @y wa
wredt g i for asa s £ a2 A
FHA TEATH I a9 I T fawar
fo Arafafes de=t o AErEet (awr
FY FRTSETLY swEedr) At AT =TrlEy |
| 7 g s gy § o fa=t #y
wefam &1 ¢ T § AR 3®
a9 # owfaw (wEre), @
(amarm) = e (aE)
T AIETT T A Al R GIT AD
w7 THAr ¢ ar few St agast ZH
T i f oereNe gET oA AT W@
g ofafqafadr (wrmfasr) oz
FT WiE mg e g g mAS
S®  ATHA WEAT § AT FEAT qgaT §
fr T rw A7z @ AT g1 AT & AW
avz A7z ® Agwd wME AT E

" enTT wTH FF A& AT 71 T AT Zn

mz & o7 BEoza 3T A w7 29
g za it a1 &% 77 A7
T T A 97 T Uy fAA gHr
qrad ymr § gR AT qvE ¥ o
=& fF tama ot gzey § 38 foer
21 WE A Tl T 0w g A e
7 fam g, o Fw {20 # g
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§ B o= fafree arfgar vama € &t
q@ Tg o f owade 7w WY @
wWE qW o®r § | mfer gwade
TEFFW AT FT IR Fq
FHH 39 FT 7T & fod wuer ¥
FTRT E94T AFT &1 & a1 917 9 55
FHE?

BN A I AA WA AG AHAE |
7 Wil A ger X gaEe I R
o F A A 7@ & e AT F
Fam gi § @ & aga g@ard AR
avwEE A | ¥ gEE F A W
2 f5 9@ ot dIwmE A9 gf W1
AT T AT qEEIT 9gET av
fafrex wifgar & w0 A so@Ede
wm amwf? mefE
sade gwe  Afafaes #9E "1)=
g s IHITRY s wfew &
Tt g @Y i S ¢ 1
1 qAT & 7T & gH AW g 7 A
@ & vaw g O Fm R
Fafree aifigan ot @ & ¥ @ & T
g o w99 1 e g, ™ &g
78 qu fvw & e g 5@ @ qu
| & g & fedt 7 aEr ar
f& og fa=r dzz fe & & &W @
s, Afe 9 faw &7 3| e W
e 5 ¢ as fad 9 fme
7 99T g—uw & fog sawEr Wy
faemr Sifad

W e F AN A A e
g1 7w qu famamwm & fs Ymvim
wt arsnfefkme (i awrd) &
g 1 wifefrae Smoa (v
earfa) & g afed 1 & fafa-

€27 aifgar &0 fF AgaEr w3

447 LSD.
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# 97 ¥ ¥ yarfeas OF = (deAT)
T FT AR Y TR TF—
FAT? T ¥ A, Wifs @ § W
3T FATARARE &1 4 ug o wg
gt g fF amr w=gr gt f oY
WY F1A, wew (Fraw) s fafret
Fifgar aT WTEAt € § @ e
e Famm oy g9 Ao fafrey
afear ax g faeamm @ f5 ag arafe-
fes de 7% HWTET (FH AT
FRTAATEY SAEAT) T oWTES A
™ FTIOE B A ¥ qgheww |
w¥r w3 %t w0 I
& AW & e w1 gfew g
t—ag FEE! A AN T FEAHE
& | o Y faoar w79 a9 fifaal
HIT FFTILT T |ar g ar 7w few
EAISAE | [EIEI & T
femfaat sr rad favdy wiafeat &
WY AT AT | IH A% § FrAT 4v
f& g aga o WYL R §,
T wifsal & @A &)

& fa= &1 & qmdm w4t § A%
qa qu gae g s fafeer afer
AN ¥ &9 Are-fqqe 1 d=ra Y
o gwAdaGr fw few a9 w8
gRIT 1

Rajkumari Amrit Eaur: I do not
know whether I can finish my speech
within ten minutes....

Mr. Chairman: The hon. Minister
can have as much time as she likes.

Rajkumari Amrit Eaur: 1 have
listened as I always do with the
greatest respect to all the speeches

-that have been delivered on the

floor of this House in regard to this
innocuous measure. Many of the
speakers perhaps were not present
when I introduced the Bill and all
that I can say is that, judging from
the speeches which have been made,
they are, to a large extent, irrevelant
to the issue. This ordinance was
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asked for' by me because I was get-
ting more and more unhappy, more
and more alarmed at the way build-
ing was going on in Delhi, with no
proper authority to control it, instead
of beautifying Delhi, as Members
have said, I had no authority what-
soever to stop any building anywhere
awith the result that Delhi was be-
coming a city of slums. I went in
despair to the Prime Minister after
having explored every avenue by
which to do something about this and
I asked if I might have an ordinance
dssued whereby haphazard construec-
tion, which was going on without any
reference to any planning in Delhi,
might be stopped. The matter was
referred to a Sub-Committee of the
Cabinet, that met day after day, and
then the matter. went to the Cabinet
and after that, it has come before
this House. The ordinance was issu-
ed, and this Bill has been brought
before the House.

Most of the hon. Members that
have spoken as they often like to do
and as they have done on mfre than
one occasion on the floor of this
House against the Improvement
Trust.

Before 1 proceed any  further, I
would therefore just like to say one
or two words about the Improve-
ment Trust. The Improvement
Trust has been called greedy. I
would like the House to knmow that
the Improvement Trust, when Delhi
was absolutely invaded—if I may
use that word—by an influx of refu-
gees, made over free of charge, 2,000
acres of land, which was its proper-
ty, which it had acquired and by the
gale of which it was to have acquired
further money for the clearance of
slums. Thereby it actually cut its
hands for further improvement. But
I said at that time that the Improve-
ment Trust must come to the rescue
of the refug2es of Delhi and this
land must be surrendered without
any charge to them. This land was
therefore given over. Now I am told
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that the Improvement Trust is res-
ponsible for no lights where the
refugee colonies have been built, no
drainage and no sewage. It is
none of the Imporvement Trust
building. The land was made over.
At that time. I pleaded that the Im-
provement Trust might be allowed
to develop and later put up two-
roomied, three-roomed, four-roomed
and five-roomed buildings for the
refugees which I would have liked
to be given to the refugees on a lend
lease system and then they could
have owned the property. My voice
was a lone voice and it was not
heard. The Rehabilitation Ministry
said “We will do everything”. They
did it and concentrated only on
shelter. Water, drainage, sewage,
etc.,, were left out—and so, that is
not the fault of the Improvement
Trust. I wish to defend the Improve-
ment Trust. I have said that no
Trust, no committee, no organisation
that is manned by human personnel
can ever be perfectt And I do not
say ‘that the Improvement Trust is
perfect or that it may not sometimes
have made inadvertent mistakes, but
I do claim for the Improvement
Trust that it has never broken any
assurances that have been given on
the floor of this House.

Pandit Thakur Das Bhargava:
Question.
Rajkumari Amrit Kaur: Papdit

Thakur Das Bhargava invariably says
s0; he was Chairman of a Committee
and he never bothered to listen to
what the Improvement Trust had to
say.

randi’ Thakur Das Bhargava: It is
entirely wrong and unfounded.

Rajfumari Amrit Kaur: T will not
have any interference now. The
Improvement Trust does not claim
undue damages. Assurances were
given that damages up to 31st August
1949 should b= written off. The
Improvement Trust wrote off all
claims for damages upto 31-12-1949—
four months more.
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An Hon. Member: What happened
afterwards?

Rajkumari Amrit Kaor: I am not
concerned with what happens after-
wards. I am only saying that it has
never broken the assurances; it has
never evicted anybody from any-
where without giving alternative
accommodation, As far as possible.
it has tried to get the rules by which
it is governed altered in favour of
the refugees. Rents that it had to
charge because of the expenses on
the buildings have been reduced.
Never have we not given alternative
accommodation; never have we demo-
lished buildings, as I said. There
were allegations of corruption. In
one or two instances—I believe
I am right in saying that there
were two such cases—the officials
concerned were actually sacked. On
the Improvement Trust, there are
two members from the Delhi Munici-
pal Committee wha are elected
represantatives and there is also a
non-official member and so it is not
a body which is wholly unrepresen-
tative of non-officials. N

Shri Feroze Gandhi: It has done
very good work.

Rajkumari Amrit Kaur: Thank you.
(Interruptions.)

Mr, Chairman: Let the hon Minis-
ter procezd.

Rajkumari Amrit Kaur: I do “not
know whether that remark is meant
in sarcasm or whether it is real

Shri Feroze Gandhi: Absolutely
real.

Rajkumari Amrit Kaor: With all
its limitations, as I said, it has given
2,000 acres of land free to the refu-
gees. (Interruptions.)

Mr. Chairman: The hon. Minister
has said that she is not giving in.

Rajkumari Amrit Kaar: I am not
giving place to anybody now.

Pandit Thakur Das Bhargava: Does
it mean that she can make any sort
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tions that nobody had been evicted

Mr, Chairman: Let the hon. Minis-
ter proceed. Should she not have an
opportunity?

Pandit Thakur Das Bhargava: It is
not only denying. It is giving a
very good certificate to a body which
is very corrupt.

Mr. Chairman: She is denying cer-
tain allegations that have been made
on the floor of thims House. {Inter-
ruptions.)

An Hon. Member: Other Members
are not allowed.

Mr. Chairman: This dispute and
counter-allegations cannot go on
indefinitely. These assertions have
been made and now thz Minister is
having a chance to reply to them.
We cannot take this up and settle
what the truth is and what not. It
will be for the hon. Members to
draw inferenczs: But we cannot have
a duel here and settle these things
finally. Let us hear what she "has
to say.

Rajkumari Amrit Kaor: As | have
said, I will only give one or 1two
instances. Take thez instance of 2,000
acres of land that have been given
to the refugees. I was told—I have
been told so often—that notices for
demolition were issued by the
Improvement Trust. There is nothing
of the kind. Notices were issued by
the Deputy Commissioner because
demolition was necezssary for laying
a new rvad as part of a Government

. scheme and alternative accommoda-

tion was given. Ewictions in other
places have been done by the Trust
in pursuancz of its schemes but ,
every time.alternative accommoda-
tion has been given, The Delhi-
Ajmeri Gate scheme is a slum clea-
rance scheme. No one has been
evicted without providing alterna-
tive accommodation given to them
within the city—Karol Bagh,
Subzi Mandi area, ete.
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The total number of houses that have
been built by the Trust has been
given as 416. In the other places of
unauthorised construction, the refu-
gees have been accommodated in the
Improvement Trust’s layout. I have
already spoken about the damages
that they have written off. I do not
wish to go more into this but I do wish
to take this opportunity because time
and again this body is slanged for no
rhyme or reason. You yourself, Mr.
Chairman, said that the Land Acqui-
sition Act was a hindrance in theway
of the Improvement Trustt 1 shall
certainly look into that question and
see whether something cannot be done.

Having said this much about the
Improvement Trust, I wish to come
back once again to my plea that most
of what has been said is literally not
relevant to the issue of this Bill. This
Bill is an interim measure to enable
the Government to stop any further
damage to Delhi city. It was I, with
my love for Delhi and the refugees that
have come to Delhi, with my desire
to have Delhi as a model city, to clear
away slum areas and not to allow
health conditions to deteriorate, who
appointed the Birla Committee to
make recommendations as to the way
in which the Improvement Trust,
with its hands literally cramped be-
cause of what it had to do, could
improve. The Birla Committee made
excellent recommendations. Every
recommendation of the Birla Com-
mittee that I could act on in
my executive capacity. I acted
on within three months of the receipt
of that report. For the remainder, no
one regrets more than I that the one

development authority necessary for

Delhi has not come into being. By
that time the Delhi State had come
® into being and I had to bring the re-
commendations of the Improvement
Trust before all the Ministries of the
Government of India which were con-
cerned with it and also to the notice
of the State Government. In spite of
repeated reminders, I did not get re-
plies from the State Government.
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That has beeh the main cause for the
delay.

Having got the replies and having
got the concurrence of everybody
from whom I wanted it. I brought the
matter up before the Cabinet, It has
been before the House also. 'The
appointment of the Delhi Develop-
ment body—one instead of several
that exist today—has been accepted
by the Cabinet. As I have said, the
Bill is now in the process of being
framed in the Law Ministry. But un-
til it is framed I have no power to
stop the deterioration that is going
on and therefore I had the ordinance
issued in consultation with the Prime
Minister and the Cabinet, and all I
want is that this interim Authority
shall stop further deterioration. As 1
said yesterday, this interim Authority
is not concerned with what has been
constructed or even with what is al-
ready under construction or whether
it is authorised or unauthorised or
whether it is Government or non-
official. So the question of its doins
anything adverse to anybody does nn.
really arise. It is only a preventiv.:
measure that is being taken. I say
to you, those who love Delhi and want
Delhi to remain as a city worth while,
to allow us to plan for Delhi nd weu-
come this measure with open hearts,

I have already asked for three town
planners to come and draw up as
quickly as possible—] hope within &
very short time—a skeleton plan for
Delhi so that we may proceed accord-
ing to their plan. I do not think
that it has been understood by the
Members that this one development
Authority will also come very quick-
ly.

I have only asked for this interim
authority to function till the end of
next year—that is just one year from
now, It has been suggested by some
that I should shorten that time. I can-
not possibly do it because 1 cannot
bring in the Bill for the appnintment
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of the real authority so scon. I hope
to bring in the Bill during the Sum-
mer Session so that there will be no
"need for this interim Authority to ex-
ist beyond 31st December next year.

One hon, Member said that there
would not be any possibility because
the time of the House was always so
limited and that I should ask for an
extension upto the end of 1858, If I
have to have an extension I will cer-
tainly come up to the House again and
explain my inability to bring forward
that Bill but I do want very much to
bring this Bill as quickly as possible
and I do not want to feel that I can
wait longer than necessary.

I submit again that the apprehen-
sions that have been expressed by
many hon. Members are not really
justified. I want a quick and efficient
handling of any _situation that may
arise in what is purely a preventive
measure and therefore I would like
to set up the committee which I have
m}g&ted‘ But since hon. Members
would like me to associate more non-
officials I myself will accept that two
representatives to be elected from
amongst the Members of the Lok
Sabha apd one by the Rajya Sabha
should join this Committee, in addition
to the two representatives from the
Delhi State who are already there.
That will give you, in addition to the
President of the Delhi municipality,
six non-official members on the Com-
mittee which I consider is a reason-
able number, I do not want this Com-
mittee to become unwieldy.

5 P.M.

Now, one amendment is that two
representatives be elected from
amongst themselves by members of
the Delhi Vidhan Sabha. In the
driginal Bill there are two members
to be representatives of the Delhi
State. I wrote to the Chief Ministey
of the Delhi State and hé nominated
Shri Brahm Prakash and Shri
Subhadra Joshi on that Committee.

Shri Feroze Gandhi: It is S}u‘imah
Subhadra Joshi. ,
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Rajkumari Amrit Kaur: | mean
Shrimati Subhadra  Joshi—“Shri”

applies equally to women,

But, if it is the desire of the House
that the members representing Delhi
should be elected from amongst them-
selves by the members of the Delhi
Vidhan Sabha I do not mind it. But,
I wish to make it quite clear that,
that will not mean 4 members; it will
mean either 2 members from the
Vidhan Sabha or 2 members repre-
senting the Delhi State,

Shri Feroze Gandhi: The Vidhan
Sabha will be going in any case.

Rajkumari Amrit EKaur: Well,
then if you will agree we will leave
the original Bill as it is and have 2
representatives of the Delhi State;
but we will include two representa-
tives to be elected from amongst them-
selves by the Members of Lok Sabha
and one Member from the Rajya
Sabha. As I have said I want the
gsingle planning and development
authority to come in as quickly as
possible. A Bill is being prepared and
I hope to bring it before the House
very soon.

There are other apprehensions that
have been expressed that orders on
applications for buildings take such
a long time. I will see to it that
every step will be taken to ensure
that orders on applications for build-
ings are issued with the least possible
delay.

1 do not accept the suggestion for a
non-official to be the Chairman of the
Committee. It must be the Chief
Commissioner. It is only an interim
Bill and we have to act speedily and
effectively.

Shri C. K. Nair: What. is the con-
structive work this authority -is to -
undertake? .

Rajkumari Amrit Eaur: You have
got the Bill before you. There is not
much constructive work which the
authority has to do. This interim
authority is only to stop further dete-

rioration in Delhi.
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Shri C. K. Nair:
only controlling.

Mr. Chairman: The hon. Minister
may continue and address the Chair.

So, it has to do

Rajkumari Amrit Kaur: 1 am
sorry, Sir, these interruptions divert
my attention.

It is not our intention to prevent
building activity or even demolish
buildings because in demolishing
buildings the authority will only,
quite naturally, act with great cir-
cumspection.

, ‘There was as reference to Delhi noti-

fied areas where no development has
taken place. As I have already ex-
plained there have been limitations
which the Improvement Trust has not
been able to cope with.

Now, the normal powers—this point
1 want to bring before the honourable
House—of the municipalities remain
and built-in areas within the munici-
pal limits have not been declared as
controlled areas. Therefore, built-in
areas within municipal limits will not
be under the purview of this autho-
rity but will be regulated by the
various local bodies under the normal
building bye-laws so that the fears
expressed by one hon. Member, that
even repairs and alterations to build-
ings within municipal limits will be
hampered, just do not arise.

1 am aware of the plea made by
one hon. Member that many of the
displaced persons’ colonies do not pos-
sess the pormal amenities. This is one
of the many results of haphazard
construction and therefore it is that I
am bringing this measure in and as
far as possible we will try to provide
amenities.

Much has been said about slum
clearance. That again is another ques-,
tiornot relevant to this measure. I may
assure the House thatI shall -take a
keen interest myself not only in this
interim authority but also in the mat-
ter of seeing what can be done to rid
Delhi of its terrible slum areas.
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Another Member raised a question
of removal of tanneries. This nues-
tion will certainly be taken up after
the Master Plan has been prepared by
the organisation which I have set up -
already.

With regard to Yamuna waters this
comes under the purview of the Delhi
Joint Water and Sewage Board, but
necessary action is being taken.

Shri C. K. Nair: May I know by
what time the Master Plan is going to
be ready?

Rajkumari Amrit Eaur: The skele-
ton plan, I hope, will be ready within
six months or even less. I am push-
ing it as far as I possibly can.

Now, much has been made of assu-
rances. I am given to understand that
the Minister of Works, Housing and
Supply will probably lay a statement
before the Sabha about this. I do not
propose to anticipate his statement but
I may say that matters in regard,to
assurances also have been  grossly
exaggerated. Anyhow, the House will
have an opportunity of seeing this
statement and seeing whether any
blame can be thrown upon anyone. I
shall leave it at that.

I have been asked also not to give
powers to the magistrates as I have
given in the Bill. Well, now a Magis-
trate of the First Class has powers
under the Code of Criminal Procedure
to impose fines not exceeding Rs. 1,000.
But, in order that a First Class
Magistrate can impose the enhanced
punishment I have made the provision
that he may be able to do so. Very
recently I did the same in the matter
of the Prevention ot ¥ood Adultera-
tion Act. I very humbly submit that
these fines will really only effect the
rich people. Poor people are not go-
ing to build against the law because
now everything is controlled. It is
not the poor, it is the rich people
who might offend and I say that un-
less you have proper deterrent punish-
ments the mischief will go on.
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One or two other points have been
made. One point was made by Shri-
mati Subhadra Joshi who spoke and
has left the House—that is why I say

. one has to judge the interest in the
Bill by the people who speak and
then leave the House. The Ordinance
mentioned by her was quite a diffe-
rent one, again not relevant at all
to this Bill. It was sent to the Home
Ministry and it had nothing to do
with the Health Ministry at all.

In regard to the rules, any change
made by the authority in the regula-
tions can only be made with the
approval of the Central Government
and under sub-clause (3) of clause 19
the regulations have to be placed be-
fore the Houses of Parliament. The
Parliament is a supreme body so that
if any changes have ever to be made
in the rules the Parliament will be
perfectly able to do it.

One hon. Member made a reference
to the proviso under clause 8 saying
that 24 hours time is to be given be-
fore a building is entered into. This
is not going to cause any hardship.
No one is going to be evicted and for
demolition actually 2 months’ notice
has to be given.

Therefore 1 subrhit that most of the
—in fact all the—amendments that
have been sent are really not relevant
to the measure before the House and
I am sorry that, apart from adding
two representatives to be elected from
amongst themselves by the Members
of Lok Sabha and one from Rajya
Ssbha............

‘Mr. Chairman: The hon. Minister
can say about the amendments when
the particular clauses are taken up.

Rajkumari Amrit Kaur:......I am
anable to accept any of the amend-
ments. I need not repeat what I
said yesterday that this is' a purely
interim measure and is something that
{s extremely necessary if Delhi is not
to become a city of slums and I plead
that the House do accept it.

Shri C. K. Nair: May I seek one
elarification? We are told that there
is a master plan under prepantiqn.
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Are there any mnon-official elements
associated with that body which has
been appointed for that purpose?

Rajkumari Amrit Kaur: Non-offi-
cials do not understand anything
about town-planning. They cannot
be associated with it But any plan
that will come now will come before
this Committee on which there are
plenty of non-official members. They
can study it and make any sugges-
tions. But the actual Planning for a
town or an urban area must be done
by town-planners.

Shri C. K. Nair rose—

Mr. Chairman: No further ques-
tions. I shall put the motion to the
vote.

The question is:

“That the Bill to provide for
the control of building operations
in Delhi, be taken into considera-
tion™.

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3.—(The Delhi Development

Provisional Authority)
Shri Radha Raman (Delhi City):
I beg to mowve:

Page 2—
for lines 13 and 14 substitute:
“(a) a Chairman to be nominat-

ed by the Central Government
who shall be a non-official;”.

Pandit Thakur Das Bhargava: 1
beg to move:
(1) Page 2—
omit lines 25 and 26.

(2) Page 2—
after line 26 add:
“(g) two representatives to be

elected from amongst themselves
by members of Parliament;

(h) two representatives to be
elected from amongst themselves
by members of the Delhi Vidhan
Sabha.”
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Page 2—
after line 26, add:

“(g) two representatives to he
elected from amongst themselves
by members of Parliament;

(h) two representatives to be
elected from amongst themselves
by members of Delhi Vidhan
Sabha.”

Shri Mohanlal Saksena (Lucknow
Distt-cum-Bara Banki Distt): 1 beg
to move:

Page 2—

after line 26, add:

“(g) all the Members of Parlia-
ment from Delhi State, exr-officio.”
Pandit Thakur Das Bhargava: I

beg to move:

Page 2—

for line 32 and 33, substitute:

“(5) The Secretary of the
authority shall be appointed by
the Chief Commissioner on such
terms and conditiong as he thinks
fit and”

Mr. Chairman: Amendments mov-
ed: .

(1) Page 2—

for lines 13 and .“ substitute:

(a) a Chairman to be nominated
by the Central Government who
shall be a non-official;”.

(2) Page 2—

omit lines 25 and 26,
(3) Page 2—
after line 26, add:

“(g) two representatives to be
elected from amongst themselves
by members of Parliament;

(h) two representatives to be
elected from amongst themselves
by members of the Delhi Vidhan
Sabha.”

(4) Page 2—
after line 26, add:
“(g) two representatives to be

elected from amongst themselves
by members of Parliament;
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(h) two representatives to be
elected from amongst themselves
by members of Delhi Vidhan
Sabha.”
(5) Page 2—
after line 26, add:

“(g) all the Members of Parlia-
ment from Delhi State, ex-officio,”

(6) Page 2—
for line 32 and 33, substitute:

“(5) The Secretary of the
authority shall be appointed by
the Chief Commissioner on  such
terms and conditions as he thinks
fit and”.

Shri Dhulekar: The hon. Minister
has also to move some amendments,
as she just now said.

Rajkumari Amrit Eaor: 1 am ac-
cepting the proposal that two repre-
sentatives be elected from amongst
themselves by Members of the Lok
Sabha and one from the Rajya Sabha.

Mr. Chairman: That would be a
new amendment. It might be drafted
suitably and then handed over to me
so that I might put it to the House.

Pandit Thakur Das Bhargava: Will
you grant us time to move amend-
ments to that amendment? We have
no notice of that. I would like to
move an amendment to that amend-
ment.

Mr. Chairman: Pandit Bhargava has
expressed his -desire to move an
amendment to the proposed amend-
ment by the hon. Minister, If that

Pandit Thakur Das Bhargava: 1
must see that amendment before I put
in my amendment to that amendment.

‘Mr. Chairman: Would the House
like me to hold over the discussion of
this clause and postpone the discussion
for tomorrow, .or shall we continue
the discussion and then afterwards
decide? In the latter case, I am
afraid we might have to go over the
greund once again tomorrow.
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Sardar Igbal Singh: It would be
better to postpone it.

Shri Pataskar: There will be no
difficulty. Pandit Thakur Das Bhar-
gava's amendment says:

“two representatives to be elec-
ted from amongst themselves by
members of Parliament”.

‘What is wanted is, tw:o representa-
tives should be elected.

Mr. Chairman: The hon. Minister
can give an amendment then.

Shri Pataskar: I can give one.

Pandit Thakur Das Bhargava: I
think a new amendment was pro-
posed, t6 which I should like to move
an amendment,

Mr. Chairman: Let us proceed now.

Pandit Thakur Das Bhargava: Then,
am I to understand that the new
amendment is not going to be moved?

Mr. Chairman: Let it come and
then we shall see about any amend-
ment to that amendment. Now, I call
upon Shri D. C. Sharma. We have
had sufficient discussion, and there-
fore, 1 would request hon. Members
to confine themselves to points they
want to make and be as short and
sweet as _possible.

Shri D. C. Sharma: I wish to speak
on clause 3, sub-clause (2) to which
I have given amendment No. 15. I
think this amendment is in a way the
same as the amendment proposed by
Pandit Thakur Das Bhargava and
Shrimati Renu Chakravartty. But I
have fundamental objection to the
constitution of this Authority as such.
When I look at the composition of the
Authority, 1 think we are not living
in the year 1955 but in some period
even before the Montague-Chelmsford
reforms came into being. This Autho-
rity i¢ heavily weighted—I should
say overweighted—in favour of offi-
clals.

Mr. Chairman: If the hon. Member
feels that by his amendment the
weight is being lightened, the hon.
Minister has accepted most of it.
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Shri D. C. Sharma: No, Sir. The
hon. Minister, I think, is only going
to have two representatives from
amongst the Members of the Lok
Sabha and one from the Rajya Sabha.
I do not see any reason why the Delhi
Vidhan Sabha should be blacked out.
Of course, Delhi Vidhan Sabha may
cease to exist after some time, and it
is quite possible.

Mr. Chairman: The hon. Minister
has made it clear that she has no.
objection to follow that suggestion but
then, in that case, she may not be able
to get representation for this House, I

Shri D. C. Sharma: This is a very
strange way of meeting our wishes.
She will take two members from the
Delhi Vidhan Sabha provided no
Members from this House are coming
forward! I cannot be a party to that -
kind of arrangement.

Mr. Chairman: Perhaps the hon.
Member has not followed the exact
position. The hon. Minister has said
that she is prepared to concede two-
members to Delhi State—whether they
be members of the Delhi Vidhan
Sabha or others. If it is insisted that
they must be members of the Delhi
Vidhan Sabha she has no objection,
but then she would not be able to
accept or maintain the old provision
that there must be two representatives
from the Delhi State. There can be
two representatives of the Delhi State.
Whether they should necessarily be-
members of the Delhi Vidhan Sabha
or not is the only point that has to be
decided.

Shri Pataskar: This is the form in
which the hon. Minister is prepared
to accept the amendment, if hon.
Members agree.

Page 2—

after line 26, insert:

“(g) three Members of Parlia-
ment, two to be elected by the
Members of the Lok Sabha from
among themselves and one to be
elected by the Members of the
‘Rajya Sabha from among them-
selves”,
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Shri C. K. Nair: Please read sub-
~clause 2(c) of clause 3.

Shri Mohanlal' Saksena: What is
the objection of the Minister to accept
my amendment:

“all the Members of Parliament
from Delhi State, ex-officio”. \

Mr. Chairman: The only thing that
was said was, the members represent-
ing Delhi should be two and not four.

8hri Mohanlal Saksena: Why?

Mr. Chairman: That is the reaction
-of the Government. Reasons can be
advanced that it could be four. It is
for the House to decide whether there
should be two or four members to
represent Delhi.

Shri C. K. Nair: In sub-clause (c)
.of c]a_use 3(2), it is said:

“two representatives of the
Delhi State Government to be
nominated by that Government”.

Instead, if the hon. Minister says:
“two representatives of the Delhi
‘Vidhan Sabha to be nominated from
amongst themselves”, it would be
better.

Mr., Chairman: That would be deci-
.ded by the House, if the hon. Minister
puts up such a proposal.

Pandit Thakur Das Bhargava: If an
‘hon. Member gives an amendment
and if an amendment to that amend-
ment is moved, then some time is fix-
ed for it also. The time is the same
for the Government as well as other
hon. Members. The hon. Minister is
now allowed to make an amendment
to my amendment. May I know
what is wrong about the new amend-
ment proposed by Shri Nair...

Mr. Chairman: We are discussing
-these very amendments. Let us see
how the House reacts.

Shri D. C. Sharma: I have objection
to the composition of the Delhi
"Development Provisional Authority
and I have given my amendment in
order to revise the entire structure
of this body. We have just passed
the Universitv Grants Commission Bill
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by which we have given the power
of the purse to that body. There we
have provided that the number of
non-officials should be greater than
the number of officials. I think 5§
members will be non-official and 4
will be official. But here all the big
guns are to be found: The Chief
Commissioner of the Delhi State, the
President of the New Delhi Municipal
Committee who, I think, is a nominat-
ed person, the President of the Delhi
Municipal Committee who is an elee-
ted person and the Chairman of the
Delhi Improvement Trust. I say, this
is one of the most reactionary bodies
that the Government of India can
think of. I am sorry that in this
democratic House, we are going to be
a party to an Authority like this. I
say that this should be entirely over-
hauled. The Chairman should be a
non-official.

Mr. Chairman: The hon. Member
must bear in mind that this is not the
general discussion; he should confine
himself to the amendment.

Shri D. C. Sharma: I do not see
any reason why there should not be
two Members from the Delhi State. I
would also say that the dwellers in
the slum areas are going to be affec-
ted most and I would support my
friend, Mr. Naval Prabhakar that
there should be a Harijan representa-
tive on this Authority. Unless we do
that, their interests cannot be safe-
guarded.

Mr. Chairman: Which is that
amendment which says that one Hari-
jan should be nominated?

Shri D. C. Sharma: Since you are
going to elect some persons from the
Lok Sabha; one of them may be a
Harijan Member. .

Mr. Chairman: That is a subsequent
affair. I repeat that the hon. Mem-
ber should confine himself 'to the
amendments that we have got before
us.

Shri D. C. Sharma: I say that this
Authority should be democratised. I
am saying this because when the hon.
Minister is going to bring forward a

Kl
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new amendment, it should cover the
‘basic points that have been urged on
the floor of tire House. The basig
points are that the Chairman should
be a non-official; there should be a
representative of the dwellers in the
slum areas......

Mr. Chairman: Again, the hon.
Member is gping outside the scope of
the amendments before us. The hon.
Minister has indicated that according
to the amendment she is going to
bring forward, there will be three
Members of Parliament—two from
the Lok Sabha and one from the
Rajya Sabha. The hon. Member may
keep this in mind and proceed.

Shri D, C. Sharma: I say that this
body should be democratised to the
fullest possible extent.

Rajkumari Amrit Eanr: We are
discussing an%amendment that ‘I shall
put before the House;, I say that the
rest is irrelevant.

Shri Mohanlal Baksena: 1 hawve
moved an amendment suggesting
that the Members of Parliament from
Delhi State should be exr-officio Mem-
bers of this Authority. My reason is
that we are going te apply this Act
to the whole of Delhi State. If two
Members from Lok Sabha and one
Member from Rajya Sabha are elec-
ted, my fears are that they will be
representing only particular consti-
tuencies and not the whole of the
State. If you have all the Members
from Delhi State as er-officio mem-
bers of this Authority, then every
. sector, every corner of Delhi will
have & voice in it. If you look at the
constitution of this Authority, there
is the Chief Commissioner of the
Delhi State, the Chairman of the
Improvement Trust, the representa-
tives of the Finance Ministry, Hous-
ing Ministry and the Health Minis-
try. All these are officials and they
will be changing. You want men who
will move among the people and who
will work with the people, because it
iz the petple who know where the
shoe pinches and not officials. A
suggestion was made by my friend,
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Shri Naval Prabhakar, that there
should be reservation for a Harijan
member. I do not want that If
you accept my amendment, every-
body will be represented. You
have not pay them any T.A. or D.A.
They look after their constituencies
and they will be in a better position
to know the difficulties than the five
persons 1 have mentionad. The rep-
resentative of the Health Ministry
may be Mr. Raja today and some-
body else tomorrow. What I want
is that we must have representatives
from Delhi and Delhi alonz As
far as the Chief Commissioner is
concerned, I want that he sghould
disappear ffmom the administration
of the Delhi State. I want a
Minister for Delhi Affairs in the
Central Government and no Chief
Commissioner. I will talk about it
later on. What I want is that so far
as this Authority is concerned, if you
have a non-official Chairman, there
will be no harm. I would not like
that there should be a majority of
those persons who have no stake in
Delhi and who are not going to be in
Delhi all the time and who are merely
birds of passage.

The Parliamentary Secretary to the
Minister of Eduocation .(Dr. M. M.
Das): The money comes from the
whole of India; not from Delhi State
alone. (Interruptions).

Mr. Chairman: We will not be able
to proceed with the discussion if the
debate assumes such a shape. 1
would request hon. Members to have
some patience and to exercise some
restraint. Let the hon. Member
finish his speech; others also will have
their chance. This applies to the
Parliamentary Secretary also.

Shri Mohan Lal Saksena: There is
another difficulty. Supposing among
the two representatives from the
Delhi State, Shri Radha Raman is
elected, he will be representing only
one sector of Delhi and not the whole
of it. So, I have siiggested that all
the Members of Parliament from the
Delhi State should be there as ex-
officio members, because they would
better represent the wishes of the
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Parliament in training rules and also
understand the difficulties of the peo-
ple. With these words, I commend
my amendment for the acceptance of
the House.

Mr. Chairman: I wish again to
bring to the notice of hon. Members
that we have placed an overall limit
within which we have to finish
Therefore, they will please bear this
in mind and it would be better if they
put forward their points and shorten
their speeches.

——

Pandit Thakur Das Bhargava: I
have moved amendments 1, 13 and 17.
I understand there is an amendment
to my amendment.

Rajkumari Amrit Kaur: It is not an
amendment to your amendment. It
is an independent amendment.

Pandit Thakur Das Bhargava: You
were pleased to say that an amend-
ment to an amendment is being
allowed.

Mr. Chairman: I simply suggested
that. Pandit Thakur Das Bhargava is
taking objection to a new amendment
and he says that he would have to
move an amendment to that amend-
ment. In that case, I will have to
hold over this clause. That is why 1
wanted if the Government were pre-
pared to move an amendment to
Pandit Thakur Das Bhargava's amend-
ment and perhaps that might facili-
tate matters. If the Government
wishes to move . an independent
amendment, I will have to give time
to the Members who feel that they
want to move an amendment to that
amendment. Then, the clause will
have to be held over and kept in
abeyance.

Sardar Igbal Singh: It will be bet-
ter to hold over this clause for to-
MOIrTow.

Some Hon. Members: No.
Shri Mohanlal Saksena: May I sug-
gest a way out? If the hon. Minister

is pleased to accept my amendment,
there will be no difficulty.
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o Fandit Thakar Das Bhargava: I am
very sorry that we are driven to a
contingency when we may have to
adjourn consideration of this clause to
tomorrow. I was anxious that the
matter should not be postponed. I
feel there is difficulty.

Mr. Chairman: The hon. Member
will have to suggest a solutiom.

Pandit Thakur Das Bhargava: If an
amendment to an amendment is not
allowed and if a new amendment is
brought forward, the Members of the
House have got a right to move an
amendment to that amendment.. At
the same time, when it is not allowed
to the Members to move an amend-
ment on the day the clauses are taken
up, it is unreasonable to suppose that
the Government have got the right to
come with an amendment at any
time.

Shri Pataskar: The point is, the
hon. Minister has made it clear that
she is prepared to accept two repre-
sentatives of the Lok Sabha.....

Pandit Thakar Das Bhargava: 1 am
not giving way to anybody.

Mr. Chairman: The hon. Minister
should wait. Pandit Thakur Das
Bhargava is not giving way. He
wants to have his say.

Pandit Thakur Das Bhargava: If
the hon. Minister takes this attitude
that she is not ready to hear anybody
and that she is not giving way, hon.
Members are also entitled to do the
same thing.

1 submit, T have moved amendment
No. 1. I find that amendment No. 15
moved by Shri D. C. Sharma ‘is also
the same. The idea behind this
amendment is guite different from the
one which the hon. Minister has. So .
far as the composition of thiz body is
concerned, Members from all sides of
the House have said that they wanted
to have a non-official majority. It is
therefore necessary that we should
have two Members from Parliament,
two Members from the Delhi Vidhan
Sabha, both of them being elected.
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‘We have just heard the Minister that
some Minister from the Delhi State
has been nominated, and another
nominatad from the Lok Sabha. I do
not know how the Delhi Vidhan
Sabhr 15 represented. I am anxious
that the Vidhan Sabha may not be
deprived of the right to have their
Members on that body, if necessary.

Rajkumari Amrit Kaur rose—

Pandit Thakor Das Bhargava: I am
not giving way. I do not want to
hear the hon. Minister.

Mr. Chairman: He feels that he has
not been given an opportunity to in-
terrupt and put a- question. There-
fore, we shall have to listen to him.

Pandit Thakur Das Bhargava: Sub-
sequently, we shall hear the Minister.
These are my amendments. You will
have to listen to me also 25 times_

Mr. Chairman: I would hear 50
times.

Pandit Thakur Das Bhargava: It
is very kind of you. What is good
for me is good for the hon, Minister
and all Members of the House. I do
not want the Minister to be able to
say that she is not giving way when
interjected. !

Mr. Chairman: He has said that.
Why should he have any grouse?

Pandit Thakur Das Bhargava: I
want to take up the same attitude as
she keeps towards the Members.

Mr. Chairman: Let us proceed with
the discussion.

Pandit Thakur Das Bhargava: I
was submitting that the original idea
was, so far as clause 3 is concerned,
we wanted to have a body in which
non-official Members dominated and
their views are heard: For the last 8
or 9 years, we had nothing but a body
.which was dominated by officials and
Ministers and other people. They
were in cdharge of this business and
they have mismanaged the whole
thing,. They have bungled. They
have done nothing for the country.
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We find that we are driven to the
conclusion that none but a body with
a non-official majori:y will be able to
do this work. Otherwise, the desired
work will not be done. The Members
should be elected. I do not want any
nomination from anybody. I do not
want that anybody should be nami-
nated from this House. T do mot want
an official-ridden body. You have
been pleased to Bay that even to a
non-official amendment, an officia!
amendment is allowable, I would
beg of you to consider all the amend-
ments that have been just now pro-
posed,

One amendment was that the Chair-
man must be a non-official. I am not
of that view. I want the Chief Com-
missioner to be the Chairman, I want
effective work. His authority must be
there and he may be able to do the
work. At the same time, I feel, that
if the Chief Commissioner is not there,
this Authority may not work well,
All the same, if the amendment is to
be allowed, I may be allowed to just
double the Membership from this
House and double the Membership
from the Vidhan Sabha. You will be
pleased to see that in amendments 13
and 17 I have proposed that the presi-
dent of the Improvement Trust may
not be even a Member there. That is
my proposition in amendment No. 13
So far as the Secretaryship is concern-
ed. I am dead opposed to that. That
is amendment No. 17. I have given
the reasons. I do not want to say
anything which may displease Raj-
kumari Amrit Kaur. It is not my
habit to displease anybody. At the
same time, I cannot allow this state-
ment 10 go uncontradicted that the
Improvement Trust has not broken
any of the assurances. I am very
sorry that the Minister should say so
There was a Parliamentary Committee
Assurances and there is the report of
the Committee, Fifteen Members of
this House who went into this ques-
tion have held that every assurance
was broken. The Improvement Trust
is the greatest criminal in this res-
pect, If the hon. Minister is pleased

hav
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to contradict me, I would respectfully
ask her to appoint a Committee so
that they may go into the question
again. She referred to the Birla
Committee. Now, a new Authority is
going to be there. I do not want such
a corruot body as the Improvement
Trust to be allowed to continue.
Therefore, I submit that any person
who had to do anything whether as
Chairman or as anybody else- with
the Improvement Trust to be on
this body. I want new blood, new
imagination, and a new outlook to be
brought to bear upon in this matter,
Therefore, the officials who have
bungled should not- be allowed to
persist there. Similarly if he becomes
Secretary, I do not know whether
tnis body will work at all. I do not
want any Improvement Trust man to
be the Secretary. I am not against
any person. I have nothing to say
against anybody personally. You
know, ' Sir, for the last 15 years the
land has been there for which notifi-
cation has been issued and it has not
veen acquired. How the Improve-
ment has bungled and how it has been
making money at the cost of the poor

people we know. My criticism that '

it is a greedy body is taken exception
to. If a Committee were appointed, I
would prove to the satisfaction of
everybody about this matter. As a
matter of fact, this body must go. I
therefore submit that the hon. Minis-
ter may be pleased to accept all the
three amendments. At the same time,
I would go further and beg of you to
. allow me to move an amendment, if
you are going to allow the Govern-
ment amendment to double the memn-
bership of these bodies that is Parlia-
ment. The proposal is that two Mem-
bers from Lok Sabha and one Mem-
ber from the Rajya Sabha may be
taken. We proposed four. I want-
ed the deletion of the Presidenl of
the Improvement Trust so that it may
become a non-official body group
only of non-official members coming
on it. Now, the proposal is 3, two
from herr and 1 from the Rajya
Sabha. Then, Members from the
Vidhan Sabha may not be takcen. It
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means, instead of 4, there will be 3.
I would rather like 4 Members fromr
this Parliament and four from the
Vidhan Sabha. I may be allowed to
move this amendment.
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#Y farraar dar @Y oy | ag A £
T SETHT AT FU | TH GEATHI A A7
T (Aee) Y & o wRE W
ATHT qwAT § | TAAE T F W
¥ (ATE) @R E | F AT Rt
g wfew | 7 miwige (amr fdfea)
gt €1 wifgy 1 4 oY 7w AR A
foredrarér v fafreet o gt & fomds
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wet (wflT) wyEAe g (g
mm)wn{,ﬁﬁqﬁm(aﬂwﬁfm}
wW S E | T e ®TE WHET Y
3E T IEERT gET T § | W9 WTE ar
vz et i At
221 ¥ few 3w 7 <Y § HeAd F19 F%
€ E SuwF & faw st #18 7 #r§
0w @A gy 1 s Sy A
qend @ w9 N I W@
AR G&T g1 S |

gy wraT ¢ f faeatt fram e &
ar Wl &1 gaw. v fear g o A
TgT & fF St fwfaes w9 w@w §
o9 S ¢ (FE am) e @
W ug I W ¢ fF T ¥ oAy geie
o g (ga) % o @ ¥
FHANT FTH F § IH A  F AT 77
E & aF oY fF da Gy wfe-
e i &1 T fF 2 & T
R &7 9 ) Wi ' AetEE A
™ & | afwd, @ Ader ag gnn '
W Y A A § oag o wOE @
WMWY | AR I M AT ag g & fw
1wt Y o FCFH AE FT g
TF WIEHr 1 qg WUC 79 ge ar
Fa2 %t ofvaw grit | g@fae & wedr g
for samaT Wt A @ AR | W
1T §H FTH HT SqTGT AIEHAT & grg §
& Y A w1 € WA F I Y /6T §
A IF T F Y 0 AG &7 /AT
Mr. Chairman: Shri Radha Raman.

Shri 8. C. Samanta (Tamluk): Ac-
cording to the convention of the
House, if the Minister is willing to
accept an amendment, the Chair may
permit an amendment to be moved.
May I ask your permission......

Mr. Chairman:

other Member. Let him finish. Then,
let us see.

ot Tur R # 7 g ¥ AL

g W ... '

I have called an-
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Mr. Chairman: I would remind him
that we have very little time, and
therefore he should try to be brief.

Bhri Radha Raman: I will be very
brief.

AF W aEA T A & qEET
™ g Farg = 13 AR gy §
TEY {¥ ¥ = § §9 agd 91T
TH F I IEW TG TF A A
FAT AT A AT qIA F A AT
IFT &1 O T WA ¥ AT A g
WIRAAMI g g arafrg fF
forad +fr F9 wzd 9EAT ¥ wraew
Y @ 39 SR Efaw & TR
wi
Mr. Chairman: I must bring one
fact to the notice of the hon. Mgmber,

that amendment No. 14 has not bheen
moved.

Shri Radha Raman: [ moved No. 12
and No. 14, both. :

Mr. Chairman: Fourteen has not '
been moved. There is a clear indi-
cation on my paper. I called out ane
by one.

Shri Radha Raman: All right I
will speak on No. 12.

When I stood'up I thought I was
moving both No. 12 and No. 14.

Mr. Chairman: I have also a note..
1 called out one by one.

o THT AW © T 3 98 W FL @I
a1 fF a8 & oF a1 A T A
HET & AT W AT § S I AR
9T & gawar § F g axw & A
Y (eww) gET oA Erm oSt o
T1a FT WggH A F@v avn e
® geard et @ I AT wrhefrae
WETF AT AT A | AR EF
T O I T e & W @ f |
{ W @ W WO T F Foaw
Yociw e (Faffa gawfa) g
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[ zver Trw]

a1 FrawY Fow vz 4 9Tg 4 A
& oy v waree 7 dgw waie (¥
AT F ag wheare fear § e w2
e T IR Wy TR R
qafes &= (e w1 safaa) g =feg
o faomr F o faw & qafow &
forw w17 w7 # aga s GamEw @
YT Y gafaw & ares ot v Er
g T A o e <y @ o g OE
A ALY oY A AATFCIHE | A
HHE | g wr fE wee S
WEXAT ¥ WA 9T, 91 fF e
(@t ) & s o age Yo
(e ¥) TREE (SwE) g
ifgy, Gaaw FT @ & | - Twwa
g frtme wee e & fr it &
g oY sarfedy (sifasrdr) sw
AT Y &, 7@ T A 7 fergame g1 W
UG AT F FEUWT ¥ FG TH ¥ 4F
T 39 T Fr gifew w1 aF A F
wOF A T T §, @t 9y fagraa
TEQ , W T@EF T FW G I
wFa, 5 @ s 1 9 3wEE
AT ATG qg A sfErEe g )

st oY AT T (TTHAT e -
oE Jucie dafas e ar waafas ?

st T wm - dafE

sl frarormndt e ;. data
g &= & foe =y ama & i

Mr. Chairman: Order, order. Let
there be no direct fight.

Dr. Suresh Chandra (Aurangabad):
I entirely disagree with the hon.
Lady Member who has vigorously
tried to defend the officials. 1 feel
that it is really casting a reflection
on the non-officials and also on others
who render selfless service to such
organisations. I myself have been
associated with many of these orga-
‘nisations since my childhood and I
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can say definitely that the non-offi-
cials have done .a very good job and
much better than the officials have
done, without any payment or any-
thing, and there hhs never been any
reflection of any kind cast on their
honesty. There might have been some
cases which might have come to the
notice of the lady hon. Member
which she should keep to herself.

1 feel very strongly that the Chair-
man, as has been pointed out by pre-
vious hon. Members, should be a non-
official, must be a non-official. We
know that glaring instances of cor-
ruption, the glaring instances of
bungling have been cited in this
House by our hon. friend Pandit
Thakur Das Bhargava which have not
been refuted by the hon. Minister,
and I think it is high time we should
not continue to have such kind to
things here in spfte of such glaring
instances which have been cited.
Therefore, I feel that the Chairman
must be a non-official. At the same
time, I would also suggest that over
and above the four members of Par-
liament—three from the Lok Sabha
and one from the Rajya Sabha—there
must be two members of the Delhi
Vidhan Sabha. It would be very un-
just on the part of this House if we
do not have two members of the Delhi
Vidhan Sabha, though il is true that
the Vidhan Sabha may cease to exist
after some time. (Interruption.)

Mr. Chairman: Let us proceed. I
would request hon. Members to exer-
cise patience. The hon. Member may
continue addressing the Chair without
looking to the interruptions.

Dr. Suresh Chandra: The inierrup-
tion is so great...

Mr. Chairman: I will see to it that
the hon. Member may continue his
speech.

Dr. Suresh Chandra: I woyld sug-
gest that the two representatives of
the Delhi Vidhan Sabha should also
be there because they are also elected
representatives of this State and if
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they are not represented in such an
important body which is going to look
after the interests of Delhi, it would
be very unfair. Therefore, I would
again request the hon. Member to
accept all these amendments which
have been so strongly voiced by
Members of this House.

Mr. Chairman: I think we have had
enough of discussion.

simat faTeraat AgE : Aee AgRY

¥ oF ¥AFT AT 34T TR § ;N b

A 7 T gaas fear &)

Mr. Chairman: Order, order. No,
no. Every statement is not to be
replied to, and the lady Member can-
not claim the privilege that she must

reply. Shri Samanta wanted to say
something.

Shri 8. C. Samanta: There is a con-
vention in the House that at any
time if the Minister is willing to
accept an amendment, then the Chair
will be kind enough to allow it to be
moved. With your permission, I want
to move an amendment to Amend-
ment No. 1.

Mr. Chairman: Then, the concur-
rence or the approval of the Minister
must have been conveyed to me
beforehand. If at the last moment
these are to be moved, certainly the
House would find it difficult to tackle
them.

Shri S. C. Samanta: The Minister is
willing to accept.

Mr. Chairman: At least I should
have been taken into confidence as to
what is the amendment.

) Shri 5. C. Samanta: My amendment
is:

Page 2—

after line 26, add:

“(g) two representatives to be
elected from amongst themselves
by the Members of Lok Sabha;

(h) one representative to be
elected from amongst themselves

447. L.S.D.
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by the Members.of Rajya Sabha.”

Shri Shree Narayan Das: What is
the difference in this amendment?

An Hon. Member: They are elected.

Mr. Chairman: Already, an amend-
ment has been passed on to me by
the hon Minister. I am allowing that.
I am also allowing the amendment of
Pandit Thakur Das Bhargava in the
modified form. I think he wants to
raise the number from two to four.

Pandit Thakur Das Bhargava: Yes.

Rajkumari Amrit Kaar: I beg to
move:

Page 2—
after line 26, add:

“(g) three members of Palia-
ment, two to be elected by the
members of the Lok Sabha from
among themselves and one to be
elected by the members of the
Rajya Sabha from among them-
selves.”

Mr. Chairman: Amendment moved:

Page 2—
after line 26, add:

“(g) three members of Parlia-
ment, two to be elected by the
members of the Lok Sabha from
among themselves and one to be
elected by the members of the
Rajya Sabha from among them-
selves.” :

Rajkumari Amrit KEKaunr: Many
things have been said. But even the
most virulent opponent of this Bill,
Pandit Thakur Das Bhargava has said
that he is willing to have the Chief
Commissioner of Delhi as the chair-
man of this Authority. I have plead-
ed again and again before this House
that this is only an interim measure
intended to ensure quick and efficient
working. Anything . that this interim
body takes up will be best served, if
I have the Chief Commissioner as the
chairman. I have accepted, in addi-
tion to the two representatives of the
Delhi State Government to be nomi-
nated by that Government (already
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[Rajkumari Amrit. Kaur]

provided for in the Bill) and the
president of the Delhi Municipal
Committee also, who is an elected
non-official, three more members, two
from the Lok Sabha and one from
the Rajya Sabha. That will bring
six non-officials on this Authority.

I plead for the membership of the
chairman of the Improvement Trust
because the activities of the Trust and
the Authority have to be co-ordinat-
ed; it is the Trust that develops the
land, and it is the Authority that will
ensure that there is proper planning.
After all, the Improvement Trust is
not being supplanted by this Autho-
rity. The Imporvement Trust will
continue to function. If the chairman
of the Improvement Trust is not
there, there will be no co-ordination.
Therefore, it is mnecessary that he
should be there.

This is the limit to which I am
willing to go.

Mr, Chairman: I shall now put the
amendments to vote, First, there is
amendment No. 12 by Shri Radha
Raman. Does the hon. Member want
to press it?

Shri Radha Raman: Yes.

Mr. Chairman: The guestion:

Page 2—

for lines 13 and 14 substitute:
“(a) a Chairman to be nominat-

ed by the Central Governmext
who shall be a non-official;”.

The motion was negatived.
Mr, Chairman: The question is:
Page 2—
omit lines 25 and 26.

The motion was negatived

Shri Mohan Lal Saksena: I want
amendment No. 16 to be put to vote.

Mr. Chairman: The gquestion is:
Page 2—
after line 28, add:

“(g) all the Members 6f Parlia-
ment from Delhi State, ex-
officio;”.
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Those in favour will say ‘Aye’.
Some Hon. Members: Yes.

Mr, Chairman: Those against will
say ‘No'.

Several Hon. Members: No.
Mr. Chairman: The ‘Noes’ have it....

Some Hon. Members: The ‘Ayes'
have it.

Mr. Chairman: Do hon. Members
want division?

Shri Mohan Lal Saksena: Yes. Let
the bell be rung.

Mr. Chairman: If the hon, Mem-
ber insists that the bell be rung be-
cause he will get more support, 1
have no objection. But perhaps the
condition now might be more favoura-
ble to him.

The bell is being run......

Rajkumari Amrit Kaur: 1 would
like to submit to you that Delhi is
the capital city of India. It is mnot

the property ag it is supposed to be
of......

Mr. Chairman: Now it is vot{ng
time. So, we cannot go into the
merits of the matter,

[Mgr. DeEPUTY-SPEARER in the Chair]

Mr, Deputy-Speaker: I shall now
put the question again.

Shri Kamath: I suppose it includes
also New Delhi.

Mr. Deputy-Speaker: Delhi State
includes Delhi, New Delhi and every-
thing.

The question is:
Page 2—
after line 26, add:

“(g) all the Members of Parlia-
ment from Delhi State, ex-
officio;”.

The motion was megatived.
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Mr. Deputy-Speaker: I shall now
put the other amendments, namely
amendments Nos. 1, 15, and 17 to
vote.

Pandit Thakur Das Bhargava:
Aimendment No, 1 ig a distinct one. So,
it may be put separately.

Mr, Deputy-Speaker: The gquestion

18
Page 2—
after line 26 add:

“(g) two representatives to be
elected from amongst themselves
by Members of Parliament;

(h) two representatives to be
elected from amongst themselves
by Members of the Delhi Vidhan
Sabha".

Sardar Hukam Singh: I would like
to bring to yoeur notice that when I
was in the Chair, Government wanted
to accept a part of this amendment. I
also advised like that. That might
be treated as a fresh amendment to
Pandit Thakur Das Bhargava's
amendment. That hag to be put be-
fore it so that it is made clear.

Pandit Thakur Das Bhargava also
wanted to move an amendment to
tnat, that instead of two it should be
four and instead of one it should be
two. If the Government amendment
is put first and if that is accepted.
perhaps the others would be barred.

Mr. Deputy-Speaker: Very well,

Pandit Thakur Das Bhargava: If
my amendment is put first and ac-
cepted, the Government amendment
will be barred.

Shri S. C. Samanta: In order to
avoid any anomaly, may I suggest....

Mr. Deputy-Speaker: I can aveid
the anomaly, It is open to the
Chair to put whichever amendment
it likes to the vote of the House. I,
therefore, choose the  Government
amendment first,

Pandit Thakur Das Bhargava: May
[ humbly submit that that rule
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applies when the amendments are on
the same subject? Here they are
distincet, one is absolutely different
from the other. As my amendment
nas come first it should be put to vote
first.

Mr. Deputy-Speaker:

“Three Members of Parliament,
two to be elected by the Mem-
pers of the Lok Sabha from among
themselves and one to be elected
by the Members of the Rajya
Sabha from among themselves".

For Delhi Vidhan Sabha, Rajya
Sabha is mentioned here. That is the
amendment by the Government.

Pandit Thakur Das Bhargava: They
are not on the same subject.

Mr, Deputy-Speaker: The hon.
Member knows the rules. If I am
wrong, certainly I will be corrected.
I can put whichever amendment I
like  first. If they are different
amendments and one does not bar
the other, I will consider the matter.

Pandit Thakur Das Bhargava: The
hon. Chairman has stated that it is
an independent amendment moved by
Government. You will be pleased to
see that in that one member is from
the Rajya Sabha. That is quite
different from the Vidhan Sabha.
Therefore, both are quite different.

Mr, Deputy-Speaker: One excludes
the other. I will put the Government
amendment first,

Shri C. K. Nair: But the Minister
hag given an assurance that she will
have no objection to there being two
memberg from the Delhi Vidhan
Sabha.

Rajkumari Amrit Eaur: No. It is
true that during the course of my
speech, I said that if instead of the
two members that are already there—
representatives of the Delhi State
Government to be nominated by the
Government—this House wants to
have two Members from the Vidhan
Sabha. I would not stand in their
way. But some of the Members said
that the Vidhan Sabha of Delhi is
going to disappear.....

-



1918 Delhi

Shri C. K. Nair: But not before the
Authority...... .

Mr. Deputy-Speaker: Order, order.
There must be rule and decorum
observed in the House.

Rajkumari Amrit Kaar: Therefore,
1 feel that the two representatives of
the Dethi State Government to be
nominated by that Government can
,remain, and two representatives to be
tlected from. ameongst themselves by
Members of the Lok Sabha and one
representative to be elected from
amongst themselves by Members of
the Rajya Sabha may be added.

Sardar Igbal Singh: My submis-
sion is that it is already past 6
O,clock. We can devote our atten-
tion to this tomorrow.

Mr. Deputy-Speaker: 1 will now
put the Government amendment to
the vote of the House. I will put
the other amendment, of Pandit
Thakur Das Bhargava, later.

The question is:

Page 2—

after line 26, add:

“(j) three members of Parlia-
ment, two to be elected by the
members of the Lok Sabha from
among themselves and one to be
elected by the members of the
Rajyva Sabha from among them-
selves”,

The motion was adopted

Mr. Deputy-Speaker: Now, the first
part of Pandit Thakur Das Bhargava's
amendment, No. 1, is barred because
we have already accepted the Gov-
ernment amendment. I will put the
other portion to the wvote of the
House,

The question is:

Page 2—

after line 26, add:

“{h) two-representatives to be
elected from amongst themselves
by membess of the Delhi Vidhan
Sabhsa”.

The motion was negatived.
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Mr. Deputy-Speaker: I will now put
the other two amendments to the vote
of the House,

The question 1s:
Page 2—
after line 26, add:

“(g) two representatives to be
elected from amongst themsalves
by members of Parliament;

(h) two representatives to be
elected from amongst themselves
by members of Delhi Vidhan
Sabha ™

The motion was negatived.
e Mr. Deputy-Speaker: The questior

Page 2—
for line 32 and 33, substitute:

“(5) The Secretary of the
authority shall be appointed by °
the Chief Commissioner on such
terms and conditions as he thinks
fit and".

The motion was negatived.

) Mr. Deputy-Speaker: The question
is:

“That clause 3, as amended,
stand part of the Bill".
The motion was adopted

Clause 3, as amended, was added to
the Bill

Mr. Deputy-Speaker: Now, we shall
take up clause 4,

An Hon. Member: It is already past
6 O’clock.

Mr. Deputy-Speaker: Is it the desire
of hon. Members:that the House
should adjourn now?

Several Hon. Members: Yes.
Mr. Deputy-Speaker: All right.

The Lok Sabhe then adjourned till
Eleven of the Clock on Friday, the
9th December, 1955,
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